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LOK SABHA

Thursday, April 30, 1964/Vaisakha 10,
1886 (SAKA)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Family Planning Accessories

1252 { Shri Ramachandra Ulaka:
* \_Shri Dhuleshwar Meena:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 211 on the 20th
February, 1964 and state:

(a) whether Government have since
considered the proposal to manufac-
ture Family Planning accessories in
the Public Sector; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)
and (b). The proposal to manufacture
contraceptives in Public Sector is
under consideration of the Govern-
ment of India. A team of technical
consultants provided by the Ford
Foundation at the request of the Gov-
ernment of India visited India recent-
ly. Their report is awaited.

Shri Ramachandra Ulaka: May I
know what type of family planning
accessories are largely used by the
public, and for what reasons?
(Laughter).
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Mr. Speaker: Is he married himself?

Shri Ramachandra Ulaka:
with what results?

I mean

Dr. D. S. Raju: Broadly speaking,
there are two categories of contracep-
tives, chemical and rubber contracep-
tives. Chemical contraceptives are
pills, jellies and foam tablets. Rubber
contraceptives are grouped into three
or four categories—caps, condoms and
diaphragms.

The Minister of Rehabilitation (Shri
Tyagi): I thought restraint was one.

Shri A. P. Jain: You do not answer,
Mr. Tyagi, you are a Minister.

Mr. Speaker: He is more concerned
about his friends.

Shri Ramachandra Ulaka: May 1
know if rubber contraceptives are
mostly giving bad results, affecting
the health of human beings, and if
so, what other methods are proposed
to be devised?

Dr. D. S. Raju: It is not correct to
say that the rubber contraceptives are
injurious to health. Experiments are
being conducted to find out the best
methods of the utilisation of all these |
contraceptives. Oral pills are being |
experimented upon, contraceptives of
superior quality are being attempted,
research is going on.

Shri D, J. Naik: In the rural areas
people are very orthodox and they
cannot afford to have rubber acces-
sories. So, may ] request the Gov-
ernment to instruct the people of the
rural areas to use indigenous contra-
ceptives as suggested by Marie Stopes?

Dr. D. S. Raju: There are no reli-
able indigenous contraceptives so far.
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5 . satisfactory results have been achiev-
ot 7 f € & Wm : hfeft ed. May I know its reasons and what

AT F7 GHA gAA F fAC ¥
ety fafaedy o a=d arer & 7

Mr. Speaker: Is a separate Ministry
proposed?

Dr. D. S. Raju: Not at the moment.

st geEiETE ST I F Al

T W FA & AT owmy §
T+ A 7 AW AT & qE AT
g T wd g 7 alk g &
2 ar g% fag wvoswiw Ry ar € 7
- -

Dr. D. S. Raju: We are providing
facilities for sterilisation operations.
At most of the district, State and
taluk hospitals and primary heaith
centres, we are giving all facilities for
these operations.

-

Some Hon. Members rose—

Mr. Jain is more

2l

Shri A. P. Jain: I am past the age
of contraceptives.

Mr. Speaker: No.
anxious!

May I know what new contracep-
tives are being experimented upon,
how long the programme of manu-
facturing contraceptives has been
pending with the Ministry, and
whether it is the orthodox type of
contraceptives which is going to be
manufactured or a newly invented
one?

Dr. D. S. Raju: We have experi-
mented with jellies and foam tablets,
Our experiments are fairly success-
ful. We have not gone into produc-
tion yet, but we are trying to get
these things done.

Shri A. P. Jain: How long have you
been thinking about it.

Dr. D. S. Raju: It will take some
time. It requires quality production.

Shri Dhuleshwar Meena: Though
the scheme of family planning has
been introduced and implemented, no

steps have been taken by the Gov-
ernment to get satisfactory results?

Dr. D. S. Raju: The information is
not correct. The intake of these
contraceptives is gradually increasing
from month to month and year to
year. In fact, quite a number of
sterilisation operations have been
done. The number now recorded is
about half a million operations,
according to Government figures, but
there are so many private practitioners
who are also doing it, so that the total
s expected to be one million so far.

=t oot fag . FATT 0w T
Tedr & Br qw &7 v & fug avge
AT & &7 WMT gET AR
TimA "qarET &7 0 g 1 &0 {efewin-
afew wrgw A= ® oz A @@
F HTT A WEIT @] RAT HIT A
v aft gam ?

Dr. D. S. Raju: This is a scientific
age. Machines count more than men.

Shri Warior: May I know whether
the Government has taken any steps
to get the co-operation of the Ayur-
vedic physicians in the matter of
introducing some indigenous system
of oral contraceptives?

Dr. D. S, Raju: Yes; we always
welcome any such report of indige-
nous products and we would like to
get them investigated and examined
whenever we get a report.

Shri Kapur Singh: Do Government
realise that the social acceptance and
free availability of family planning
accessories constitute an open en-
couragement to the young to discard
self-restraint and social taboos and if
so have Government ever pondered
over the disastrous consequences of
this?

Dr. D. S. Raju: Now our approach
is family welfare programme and we
would like to educate the people about
the utility of these programmes....
(Interruptions).
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Shri Kapur Singh: He has not

replied to my question.

Shri Basappa: Has the Programme
Evaluation Committee gone into this
question of accessories and what is its
recommendation?

Dr. D. S. Raju: It has been recom-
mended that this process of indigenous
production of these contraceptives
both rubber as well as chemicals,
should be expedited as early as
possible.

Mr. Speaker: We must give the
ladies also a chance.

Shrimati Lakshmikanthamma: May
I know whether the Government have
taken any steps for intensive imple-
mentation of the family planning
scheme by opening camps, on the
model of eye camps, in rural areas
for performing sterilisation operations
go that people can take advantage of
that?

Dr, D, S. Raju: We are advising the
State Governments as well as family
planning organisations to hold these
family planning camps and these are
being held all over the country and
we are giving financial assistance to

these camps.

oy faq aroam o Far W
39 T ax Y fa=e fem @ fw
T WA F QAR AT WAT
F T HIT qIE X AT Fw famw
I ?

Dr. D. S. Raju: This is part of the
health education scheme.

Refugees from East Pakistan

*1253. Shri Sham Lal Saraf: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether non-Muslim refugees,
Hindus, Christians and Buddhists,
continue pouring in West Bengal, Tri-
pura and Assam from East Pakistan;
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(b) whether any foreign dignitaries,
particularly representatives of the
World Recognised Churches, have
visited the camps where the refugees
from East Pakistan are being given
shelter; and

(c) whether eye-witness accounts of
these Dignitaries have been received
by Government?

The Deputy Minister in the Minis-
try of Rehabilitation (Shri P. S.
Naskar): (a) Yes, Sir,

(b) Not to our knowledge.

(c) Does not arise.

Shri Sham lal Saraf: The exodus of
the minority communities to India
from East Pakistan with all that has
followed after the exodus {o this
country being a verv important
matter for the entire country, may I
know why attempts have not been
made to publicise these facts within
the country and also to the outside
world especially because according
to the foreign sources, according to
their reports of those who have already
visited these camps from outside had
already appeared in the outside press?

Shri P. S. Naskar: We are only con-
cerned with the rehabilitation of the
poor migrants that are coming {from
East Pakistan and not about publicity.
We want to help the poor refugees
so far as rehabilitation is concerned.
About publicity is what we think
best in the matter is being done.

Shri Sham Lal Saraf: On a point
of order. I am addressing this ques-
tion to the Government, not to a
particular Minister. I want to know
what government has done.

Mr, Speaker: On this question if
he wants to put another question he
may put that.

Shri Sham Lal Sarat: While these
refugees are pouring into our country.
a number of things have happened
here also, I would say as & reaction or
maybe retaliation. What steps have
been taken to stop recurrence of such
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incidents that have followeq in the
last March?

Mr. Speaker: In our own country?
The question is about refugees from
East Pakistan.

Shri Liladhar Kotoki: The hon.
Deputy Minister was saying that the
refugees were still continuing to come.
What is the total number so far? My
second part of the question is whether
the hon. Minister proposes to visit
the camps himself and if so how soon?

The Minister of Rehabilitation
(Shri Tyagi): The total number of
refugees comes to 2,99,326 till the day
before yesterday. Out of them 45.000
are Christians and 11,000 are Boddhi-
sts. As regards the arrangements,
we are very alert, and arrangements
are being made for the resettlement
of these refugees,

Shrimati Jyotsna Chanda: May 1
know whether the hon, Minister is
aware that thd Assam Government is
agreeing to rehabilitate only the tribal
refugees ang not the Bengali Hindu
refugees? I want to know if it is a
fact.

Shri Tyagi: I have no information
with regard to what the hon. Member
says, but I think the problem is big
enough. If they can accommodate the
refugess who have already crossed the
frontier, I shall be grateful to them.

Shri R. S. Pandey: I would like to
know whether the Government has got
information that many foreigners have
visited various refugee camps and
have taken films and, ifso, whether
they have taken permission from the
Government.

Shri P. S, Naskar: We have no in-
formation about it in this Ministry.
=Y fangfa faw . afs @ & acd
feFEsE w9 ¥ e ad s
g ar & o g g e gy
A o€ 99 & g9 & qqeay fx
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T frfraas wiffem ¥ firgers
Hoard & AR @ 97§ w5y w4 2
f& 7% g9 wfafea w=dr agh
FI IIH G |
Shri P. S. Naskar: So far as the

Ministry of Rehabilitation is concern-

ed, we do not make any difference be«

tween religions—Christians, Buddhists
or Hindus, ang so on.

st faifa faw : wo o wa
IEFT @ I I ogw oA @
TE ¥ g gEen { owrAmar A
T FwAT wifF gwR Ffezgwm #
e afeew a7 T8 )

ot mwlt Wl 9w qH gOer
fasft &, wwAww  fafwdr &
aw ¥ @ fordw oww
& %Y fersr ot 7% & AR Az wTA
a5 fagrd o Y & & gwik
4 g & g ¥ qe9i #1177 @
¥ R 0% ¥ aifrs w0 faar s
fe g3 owEr fggrata § v g
g urfieear &1 safagi #1 a9z
G

Shri R. S. Pandey: When I put this
very question, the Deputy Mimster in-
formed the House that he has no in-
formation, but the Minister of Reha-
bilitation has just now given the in-
formation to the House that films were
taken and they were exhibited in for-
This kind of contra-~
dictory statements should not be al-
lowed.

Shri P. S, Naskar: I said that we
have no information in this Ministry
about the fillms, etc. (Interruption).

Mr. Speaker: The question that was
put later on was so forcefully that the
answer wag extorted out of the Minis-
ier!

Shrimatl Savitri Nigam: Just now
the Minister replied in the course of
a supplementary that they are very
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alert. But how is it that the Govern-
ment are so ignorant, when it was
published in all the newspapers that
representatives from various churches
are working in various camps and
they are not only helping them in
various ways but they are also mak-
ing various films and getting state-
ments of the people?

Shri Tyagi: I never pleaded ignor-
ance. I may say the Government i
not ignorant of these facts,

Shrimati Savitrl Nigam: The ques-
tion was this, This is not the answer.

Mr. Speaker: When each hon. Mem-
ber is not satisfied with the answer
and raises a point of order cr says that
“this is not the answer”, what should
T do?

Shri Hari Vishnu Kamath: Which
States or rather which State Govern-
ments have been sounded as regards
their willingness and ability to reccive
and resettle this hapless, uprocted
mass of humanity, and has the
Jammu and Kashmir Government
also been sounded ang what is the
response of these various State Gov-
ernments to receive and resettle these
refugees?

Shri Tyagi: Quite a few States.
‘Wherever there are possibilities—we
are sounding such States only where
we find there are spare agricultural
lands to accommodate the agriculturi-
sts or wherever there are new indust-
ries going to be opened—the States
are offering to us the number of fami-
lies they can accommodate. As
regards Jammu and Kashmir, I am
afraid it is not perhaps possible, so
long as the in*egration is not com-
lete, to that extent that people should
go from here and settle there, because
there is some constitutional difficulty
in the way.

Shri Hari Vishnu Kamath: He has
not replied to the question as to which
of the States have responded. Let
him give the names of the States. I
rise on to a point of order.
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Shri Harish Chandra Mathur: On a
point of order.

Mr. Speaker: Order, order. Shri
Hari Vishnu Kamath.
Shri Hari Vishnu Kamath: Sir, 1

rise on a point of order. If I heard the
Minister aright....

Mr. Speaker: Is the rest of the hcur
to be taken up in points of order?

Shri Hari Vishnu Kamath: He ref-
erred to the integration of Jammu and
Kashmir ag a hurdle in the path of
rehabilitation of some of the refugees
I cannot understand how this can be
a hurdle to re-settle some of the refu-
gees in Jammu and Kashmir. Will he
explain it?

Mr. Speaker: How can this be a
point of order?

Shri Hari Vishnu Kamath:
evasive, Unless he is clear....

Mr. Speaker: If the reply is evasive,
there is no point of order in that.

Shri Hari Vishnu Kamath: You have
always directed the Government to
answer questions fully and clearly. If
they do not follow your directions,
what is the remedy?

He B

Mr. Speaker: Those directions are
there. He says there is a hurdle. But
no point of order arises.

Shri Harish Chandra Mathur: The
question is whether it is because of thg
integration. The hon, Minister said
that it is because the integration is
not complete. The question is whe-
ther that is correct or not. It is be-
cause of a special law. It has nothing
to do with integration. It creates a
very wrong impression in the House
and outside. The position is, the law
which is prevailing from the Maha-
raja’s time has been there for certain
special reasons and circumstances. It
has nothing to do with integration.

Mr. Speaker: He has qualified those
words by saying “to that extent.”

Shri Tyagi: As far as the constitu-
tional accession of the State is cone
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cerned, that is a matter which I never
question. What I said was, for the
purpose of getting these refugees re-
settled in Kashmir the accession has

not been complete, because it is res-
trictive to that extent according to

the Constitution. Therefore, they
do not (Interruptions).
Mr, Speaker: Order order. I do not

understand why there should be so
much excitement. But the use of the
word “integration” was unfortunate.
That should not have been there.

Shri Kapur Singh: Now he used
the word “accssion.” It means that
the accession is not compiete.

Shri Harish Chandra Mathur; He
ghoulj have said that there is a spe=
cial law and there is difficulty.

St & qyy ST SRAr
g fr s ¥ fovgens o wiEsm &
w@at i amat g€ & a5 & weonfagi
oA AL e daT S S &
gfz g, ar famr a7

st @rlt : owonferi & ooy i
A F% whEe da w4 3 afew
fet o A fedt fam samr iy @)
& 1 ot U =T gy o B o
G F AT FT AT F F A

Shri Bhagwat Jha Azad: May 1
know how many States have agreed
till now and to take what number ou$
of these three lakh refugees who have
alrealy arrived in India for re-settle-
ment.?

Shri Tyagi: Assam has undertaken
to re-settle about 17,000 f{amilies
Dandakaranya project is having 5,000
families. There are transit camps also
there. Madhya Pradesh has taken in
one camp 2500 families and in another
2,500. Likewise, Orissa has taken.
There are various camps. I have a
long list, and I may place it on the
Table of the House.

APRIL 30, 1964

Oral Answers 13558
Shri Harl Vishnu Kamath: Which
States?

Mr, Speaker: They might have ac-
cepted those refugees to stay in
camps. The question s whe-
ther the States have agreed to
take those that are in camps for re-
habilitation in those States where the
camps are?

Shri P. S. Naskar: Yes, Sir. Those
refugees that are taken to the various
States are at the moment in the relief
camps, subject to final rehabilitation in
those States.

Mr. Speaker: Shri Basumati—

Shri Hari Vishnu Kamath: None in
West Bengal?

Shri P. S. Naskar: None in West
Bengal......

Mr. Speaker: Order, order.
not allow that.

Shri Basumatari: With regard to the
tribal refugees in Assam numbering
75,000, is it a fact that they are willing
to be rehabilitated only in the State
of Assam and they did not want to go-
out of Assam; if so, may I know what
arrangements the Gevernment have
made to rehabilitate them therc?

Shri Tyagi: So long as there is
space for re-settlement of those refu-
gees in Assam, I do not think it would
be of any advantage to take them
away.

I did

ot IFER ARy o # SyAAr
Tig g fe oo =, aig T feg
wreutdf afvany ArEl wv der § gt
arfseaTa ¥ 7w §, .1 FEIR A IT
TR § 7 WA F7 oo o g i saay
fpadr @efg qdf wifyeas § w©
T &, W YT e & @ ar
IAFT AT FA &1 FAT gara fwar
ar w7

s @t ;- S W gt W@
¢ gEEr WA F FET q GFHEIAA
chad fafaey o) FwM, @ffw 5
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fafsedy g arT &Y qgFET T QY
g & frw faw af@re & ofvera
¥ faady @ AT g wwafa g 19
2 @fs mpane @A s A% e ST
fradt avafa @i §

o g T3 wYT ;. K AOAA
AT g fr owr o) eifeer &
wg #faai # o a@dE gE v IqH
g § g ar fr faqw womdt I
&, qF g qr =T g | afg
gedgmarara g ganar ?

oft @it : odr w1 A T A
gt & fr g Pl @wp ¥ <
waT | I 1 a8 9 fF 78 anasT
F gz foegssr ;A F< gl AT
FE drar g7 faafas & Adt gon 41
fFa o wq qw owm R E

ot aEE & Az S e
g 05 a1 93T A 39 AT A [
wmar & f5 o0 qdf wfewaa & &
ferg #1% £ o1 %% € T g W)
foaq &fad mmoq ?

ot @E ;. aT RIS FAT aga
qfers g

Shri D. C. Sharma: May I know if
a professionwise census of refugees
is taken? Some are agriculturists;
some are businessmen; some belong
to other ... (Interrupticn).

Shri Tyagi rose—

Shri D. C. Sharma: I have not yel
completed it.

Mr. Speaker: It is because he ex-
pects that there would only be one
question.

Shri D, C. Sharma: I am going to
complete my question. I know Eng-
lish slightly.

Mr. Speaker: He might ask a ques-
tion now instead of commenting.
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Shri D. C. Sharma: May I know it
a professionwise census of the re-
fugees has been taken and what at-
tempts are being made to settle them
as far as possible in their old profes-
sions, such as, teaching, medical,
agriculture, business etc.?

Shri Tyagi: That is exactly the
policy. Information is being gather-
ed in all these camps. I have seen
the proforma and everybody is re-
quired to mention in that form as to
what profession he was carying on
in Pakistan, what he knows, what
his educational qualifications are.
All this information is being gather-
ed and as far as possible an attempt
will be made to give them employ-
ment according to their taste,

Shri P. R. Chakraverti: In the con-
text of the unfortunate situatiom
created by the reluctance of the-
Government to take into account the
property that has been left behind
by the East Bengal refugees up to
the end of the year 1963, will the
Government revise its opinion and
make an assessment of the propert-
ies which have been left behind by
the refugees?

Shri Tyagi: I will
question,

Shri P. R. Chakraverti: In the con-
text of the unfortunate mistake
committed by the Government in its
reluctance to take into account the
properties left behind by the East
Bengal refugees earlier, that is, up to
the end of 1963, will the Govern-
ment now revise its earlier policy
and take note of the properties which
have been left behind by the re-
fugees from East Pakistan?

examine this

Shri Tyagi: It is not a mistake
commiited by the Government. Un-
der the Nehru-Liaquat Pact they are
entitled to hold on to the properties
even after they come here. That be-
ing so there was no such mistake
committed. Anyway, with regard to
these new refugees, ;an attempt is
being made to collect information
about the property 4hat they have
left behind.
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Shri Hem Barua: Different Church
.representatives, like the representa-
tive of the Pope and Reverend Kirk-
~wood, have wisited the Garo MHills
in Assam and submitted very illumi-
nating documents about the atrocities
.committed.

Shri Ranga: And the Minister says
that he has no information,

Shri Hem Barua: Yes. In view of
.the pronounced view of the Prime
Minister against reporting these at-
rocities committed on these helpless
minorities by Pakistan to UNO, may
I know whether it is a fact that the
new Minister of Rehabilitation has
already suggested to the Prime
Minister that India should invite the
Secretary-General of the TUNO,
U. Thant to make a visit and to have
a first-hand knowledge of the atro-
‘cities committed on these people?

Shri Tyagi: No such request has
yet been made by me; but surely I
will forward the suggestion made by
my hon. friend to the Prime Minis-
ter.

MW ATE qEw o & A
Sredr g fr gzt § o oA
WA THA TAY [T ST qfeqrar i
QY Yy &, ¥ 39 a7 gt mifeT &
o T anfagt §i o qwA w7 S0
@ g ?

Shri Tyagi: Andamans has bcen
given under my charge for this pur-
pose; but I am sorry, I am nct yet
:able to take stock of the situation
-obtaining there at present.

Shri Harish Chandra Mathur: Is
the hon. Minister aware that more
than 300 Tibetan refugees, Muslims,
were rehabilitated in Kashmir, if it
s so, how does he square it up with
his answer which he has given
earlier?

Shri Tyagi: T am sorry I have no
information ready at hand. I will
collect it.

APRIL 30, 1964
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Shri Ranga: I learn that a film was
tanc.. L, wac iniormation and Broad-
casting Ministry of these refugees as
they were coming into our area
Would the hon. Minister be good eno-
ugh to see that film and see that copies
of it are gupplied to our Embassies
so that they may be able to snow it
to all the philanthropic people in
other countries who may be interested
in giving some relief to the people and
also sympathise with them?

Shri Tyagi: I think that suggestion
is a very good one. I would forward
it on to the Minister concerned.

Sambhar Salt

*1254. Shri Jedhe: Will the Minis-
ter of Health be pleased to state:

(a) whether it is a fact that  the
Sambhar Salt is regarded as sub-
standard under the Prevention of
Food Adulteration Act;

(b) whether it is also a fact that
salt dealers in Delhi are being pro.
secuted for selling that salt; and

(c) if so, whether Government pro-
pose to amend the Act, so as to
standardise the Sambhar Salt and
thus save Delhi from facing salt
famine in the near future?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a) to
(c). A statement is laid on the Table
of the Sabha.

STATEMENT

(a) At times the salt supplied to the
Delhi Traders by the Hindusthan Salts
Ltd., Sambhar Lake, had not been of
the standard laid down in the Preven.
tion of Food Adulteration Rules, 1953,
in accondance with which edible com~
mon salt shall contain on dry weignt
basis at least 96'0 per cent by wvight
of sodium chloride,

(b) Prosecutions againét those
engaged in the dealings of edible com-
mon salt having less than the presrri-
bed sodium chloride content were
instituteq by Delhi Municipal Cor-
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poration. Instructions 'have been
issued that the limit of sodium chloride
for edible common salt prescribed in
the P.F.A. Rules, 1955 may not be in-
sisted upon and that no penal action
be taken or prosecutions launched
against those engaged in the dealings
of salt having 85 per cent sodium chlo-
ride. The cases of persons who were
being prosecuted for dealings in salt
having less than 95 per cent sodium
chloride content are being reviewed.

(c) The standard of edible common
salt has been prescribed in the preven-
tion of Food Adulteration Rules, 1958.
Instructions have been issued by the
Salt Commissioner to the Hindusthan
‘Salts Ltd., not to issue salt containing
less than 95 per cent sodium chloride
content to Delhi Salt Reflneries ard
for human consumption.

The question of amending the P.F.A.
Act, 1954 does not arise,

Shri Jedhe: What are the effects
on the human beingg by using this
sub-standard salt?

The Minister of Health (Dr. Sushila
Nayar): This salt is not very sub-
standard. Insteag of 96 per cent
purity; it is 95 per cent purity. May
I mention that since Independence,
we have moved from 92 per cent
purity to 95 per cent purity now and
we hope to achieve 96 per cent purity
very soon. This 1 per cent impurity
hag not produced any noticeable bad
results.

Shri Jedhe: I asked what are the
effects on the human beings by using
this sub-standard salt,

Dr. Sushila Nayar: If sodium sul-
phate is taken in large quatities, it
produceg diarrhoea, But in the quan-
tity the salt is taken( it does not pro—
duce any bad result,
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House-Building Loans
+
Shri Yashpa] Singh:
*1256. { Shri Vishram Prasad:
Shri §. M. Banmerjee:

Will the Minister of Works and
Housing be pleased to state:

(a) whether it is a fact that an
embargo was ‘ laid on the grant of
house-building loans to low-paid
Government employees governed by
the Payment of Wages Act;

(b) it so, whether Government are
taking suitable steps to save them
from the hardship; and

(c) if so, when the embargo is likely
to be lifted?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanma): (a)
Yes, because the Payment of Wages
Act, 1936, does not expressly vermit
deductions on account of house-build-
ing loans being made from the pay-
bills of persons governed by the Act.

(b) and (c). The Government in
the Ministry of Labour and Employ=
ment propose to introduce, shortly, a
Bill to amend the Payment of Wages
Act, 1936, which will, inter alia, per-
mit such deductiong being made from
the monthly pay bills of Government
employees governed by that Act.

Nt amare fag - fAtrer awe
& FAT ¥ A7 A7 AR Y g1 P
:4F F g7 DT F wviey oF 776w qF
gY & ITRT ®7 aF AA foqr g
qIT AL FD WMT F AT § A8 7
a® @A fgmr S ?

oY RFER @ ;g oA IR
frors 4t & 1+ o7 feey Wi ®Y I
faar svar @, ;@ A qy A FvEr av
T T A FTELATITR TS AT ITEY
FTEE H LT AFA S gy
ar{ § 7T TAT ¥ AT F AT
FON T4 g AT | AT fafwdr ¥
T A H OF IS FTAF A1 7 e
fFr § AR St ww v ey &
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Nt AFTA WA T qUH WIFT
al wgt &1 @ quw feegea &
g gfsm & T g A1 vAs aER
FTE ST |
Shrimati Savitri Nigam: May I
know whether various States are
giving these loans at various rates of
interest, and also whether in one of
the States, the interest charged on the
slum-dwellers is too high?

Shri Mehr Chand Khamna: As far
as the slum-dwellers are concerned,
I have already brought forward a Bill
before this House and it has been
before the Select Committee, and once
that Bill is passed, we shall have &
sort of legislation for Delhi which will
be of a very helpful nature.

Bagh, Pench, Karwand and Upper
Tapti Irrigation Projects
*1259. Dr. L, M. Singhvi: Will the
Minister of Irrigation ang Power be

pleased to state:

(a) whether it is a fact that an
agreement has been arrived at bet-
ween the Governments of Maharash-
tra and Madhya Pradesh regarding
Bagh, Pench, Karwand and Upper
Tapti irrigation projects;

(b) the main terms of agreement;

(c) whether the Central Govern-
ment would provide any assistance for
these projects; and

(d) if so, in what manner and to
what extent?

The Minister of
Power (Dr, K, L. Rao): (a) Yes, Sir.

(b) A statement is laid on the
Table of the House [Placed in Lib-
rary. See No. LT-2873|64].

(¢) and (d). The question of Cen-
tral assistance will arise only after
the projects are approved.

Dr. L M. Singhvi: What part was
played by the Central Government or
by the hon, Minister in securing the
successful conclusion of these nego-
tiations between the two Govern-
ments?

Irrigation and
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Dr, K. L. Rao: I must say that I
-would like to congratulate the States
concerned for arriving at the settle-
ment without the intervention of the
‘Centre.

Dr. L, M Singhvi: May I know
whether it is a fact that there are still
certain outstanding matters on which
agreement has not been finally reach-
#d and that these matters have bcen
left to be worked out with the aid of
‘the Union Government and the States
-concerned, and if so, what those mat-
‘ters are?

Dr. K, L, Rao: No such request has
been made to the Centre. Only with
regard to the Upper Tapti project, they
are working out the details, after
which the States concerned propose

. to discuss the matter between them-
selves.

Central assistance hags not

" been askeq for.

L
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fafrez &, S wefra awa wfafras
(sfegm #rodsr o) & AA TF
T w7 F famed & |

(=) a¥at =% & FTT L&
sEEt wfyam qad (A aafeT
THET T ) R THIT T & q,04,%00
e (3FAS) Fadi § & safwa
W1 ¥ (79) ¥ OF 9T ¥ AW 4
T FTTF AT & § | AT 37 993
A UF FAII & A9 TG T &
Wo  FHA A TH
W AT FAS qFT @ faaq F
ar WeETE FATgesd § ¥ F%
HIT Y 6T 47 FTE |

(7) wvo 7 fogy @ a6 §
F1§ Frat g faar |
[(a) The English daily ‘National
Herald is owned by M]s, Associated

Journals Ltd., a company registered
under the Indian Companijes Act.

(b) Out of a total of 9,990 non-
cumulative preference shares of
Rs. 100/- each and 1,05,607 equity
shares of Rs. 10{- each, one share of
Rs, 10|- stands registered in the name
of a member of the Dalmia Jain group,
while another 250 equity shares of
Rs. 10!- each stand registered in the
name of an employee of this group.
There is no indication that any of the
remaining registered holders of the
shares belongs to this group.

(¢) The company did not declare
any dividend during the last ten years.)

e ﬂﬂ'{(ﬁ‘ﬂ‘ (YT W AT
T ¥ Iy fF e ¥ free
T a3t ¥ % ayqiw A famvoar
% 7g S s § R oamatw A
X F FT A AT HIET § faeT
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7 & fawr fag Fv & fagg w18
FHAE FT AT |
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Nl MgoaT aas  §a A9H
G871 Y X STATET F7 Y, 000 T A
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qi ?

o ¥o To W@ : Wl A |

Shri Bishwanath Roy: Is the finan-
cial position of the Associated Jour-
nals Ltd. that runs the National
Herald at Lucknow sound and if so,
may I know whether the working of
the press is satisfactory?

Shri B, R, Bhagat: We cannot give
an opinion about the working of the
press.

Shri Ansar Harvanl: The hon.
Minister has pointed out that many
shares @re not held by the Sahu-Jain
group. I would like to know how
many shares are held by Shri Ajit
Prasad Jain.

Shri A, P. Jain:
I hold 10 shares.

I can answer that.

.

Mr. Speaker: That question ought
not to have been put.

Shri D. C. Sharma: If a man hap-
pens to be connected with a business
firm as an employee, does his co-ope-
ration with some business firm cons-
titute the co-operation of that busi-.
ness firm? Moreover, if a person hap-
pens to have a name like Jain or
Sharma, does it mean that his co-ope~
ration ipso facto means the co-opera-
tion of some kind of Sharma or Jain
group?

Mr, Speaker: Whether it means
that and all that are inferences or con-
clusions which everybody can draw.
This is not information he is seeking.

Shri Buta Singh: May I know whe-
ther huge funds have been collected
as gift funds for the society through
political influence such as the Chief
Minister of Punjab? If so, will Gov-
ernment give the details thereof?
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The Minister of Finance (Shri T. T.
Krishnamacharl): This does not fall
within the competence of the com-
pany law administration.

Shri Hari Vishnu Kamath: Is there
any truth in certain reports to the
effect that some contributions or dona-
tions or gifts made to this company
have been exempted from income tax?

Shri T. T. Krishnamachari: 1 have
no information.

Shri S. M. Banerjee: Is it a fact
that this paper wag founded by the’
Prime Minister himself? Has it been
brought to the notice of the hon.
Minister that since this paper is not
financed by any big business house,
some reports have been fabricated
against thig paper to harm jt?

Shri T, T, Krishnamachari: It may
be. {

st g 9T $TAW : UF FI9H I
Tug g § ©F TEr § wAAT qAG H qeT
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Revenue from Public Sector
Enterprises

*1261, Shri Harish Chandra Mathur:
Will the Minister of Planning be
pleased to state:

(a) the latest estimate of revenue
from public sector enterprises during
the Third Plan period; and

(b) the steps being taken to im-
prove the situation?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Plamning (Shri C, R, Pattabhi
Raman): (a) The revenue expected
to be received from public sector en-
terprises of Central Government in
the form of dividends would be of the
order of Rs. 11 crores. This does not
include contribution from Posts and
Telegraphs Department and Railways.

(b) The progress and working of
public sector undertakings is kept
periodically under review by Govern-
ment with a view to effecting improve-
ments and increase in profitability.

Shri Harish Chandra Mathur: 400
crores were expected from public
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sector undertakings during the Third
Plan. Now it is becoming obvious
that it would nat be possible to have
even Rs. 200 crores or Rs. 100 crores.
What is the nature of any assessment
and study, if it has been been made,
and how does it justify the continu-
ance of the management of the
Ministries concerned for such a poor
performance and poor estimates?

The Minister of Planning (Shri B, R.
Bhagat): The Plan stipulation for con-
tribution from the public sector other
than railways was Rs. 300 crores;
Rs. 150 crores will be from the States,.
and the total is Rs. 450 crores. This
question refers to revenue, and we
took it ag dividend. So, this does not
correspond to the surplus that will
emerge from the public sector under-
takings. Actually, the contributions
from the public enterprises have been
as under: in 1963-64, Rs. 37 crures
other than P & T, P & T Rs. 18 crores;
1964-65, Rs. 69 crores other than
P&T, P&T Rs, 11 crores. So, the total
expectation is that, although it will

not reach Rs. 300 crores, it rnight
reach Rs 250 crores or more.
Shri Harish Chandra Mathur: May

I know whether any norms and tar-
gets have been fixed for the public
sector undertakings and the manage-
ments have been given a warning
that this is what is expected of them?

Shri B, R. Bhagat: We have perio-
dical reports, weekly reports, fort-
nightly reports, and they are checked
in terms of the targets stipulated. Al-
though no specific norms may be
there still these progress reports are
tallied with the over-all rate of pro-
gress.

Mr. Speaker: The question i whe-
ther Government has asked those in
charge of the administration of these
public undertakings that this much at
least is expected of them.

Shri Harish Chandra Mathur: My
question is whether in consultation
with them any targets have been fixed
that this is expected of them, and if’
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it does not
taken.

happen, what action is

The Minister of Finance (Shri T, T.
‘Krishnamachari): Production targets
-are individually fixed, but that does
:not necessarily mean that there should
be profits or surpluses arising out of
them, but they have to be gone into
‘at the end of the working of the year.
The total target that has been indicat-
ed is that Rs. 300 crores of resources
should be available for the Plan from
public sector projects.

Shri Morarka: I could not follow
clearly when the Minister of Plan-
ning said that the total target was
Rs. 450 crores, out of which Rs. 150
crores was from the railways. I
thought Rs. 450 crores did not include
anything from the railways. Rs. 150
crores was the share of the State, and
Rs. 300 crores was the share of the
Central undertakings. Out of this
Rs. 300 crores which was the quota of
the Central projects, how much would
be realised by the end of the Plan?

Shri B. R. Bhagat: I said Rs. 250
‘erores or even slightly more.

Shri Ramanathan Chettiar: Last
year it was said that the total of the
Josses from the public sector enter-
prises was Rs, 12.06 crores, but how
does the Minister of Planning arrive at
the figure of Rs. 7 crores as dividend
from the public sector undertakings?
Has he taken into account the depre-
ciation, or is it without considering
the question of depreciation?

Shri B. R. Bhagat: The dividend is
in respect of the running cuncerns,
some of them are making profits, and
the loss includes other concerns where,
because of the initial nature of the
-operations, there is over-all loss.

Shri Sham Lal Saraf: What is the
‘return from the industrial side of the
public sector undertakings, and how
far does it touch the target or is below
the target?
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Shri B, R, Bhagat: The returns
of these public undertakings which are
running concerns and are making pro-
fits, work out to be 7.6 per cent in
1962-63,

Shri Nath Pal: In spite of the
fact that the public sector cn-
rerprises are expected to play a
very strategic and key role in the
whole pattern of our development, and
in certain major segments they have
a protected market, barring such ins-
titutions like HMT, Bharat Electronics
and Hindustan Antibiotics, by and
large the returns from these enter-
prises, because of bad management and

- inadequate planning, have not becn

economic, thus providing a handle to
the enemies of the public sector
to detract against these undertakings.
May I know in the light of this what
steps are being taken to see that the
public sector does play the role, its
returns being economic returns?

Shri T. T. Krishnamachari: It is a
very general question covering a large
number of public enterprises. The
steps that are being taken to see that
they are more efficient have been out-
lined by the administrative Ministries,
but an over all picture or clubbing
them together, or judging them by any
one uniform yardstick is not possible.

Shri Bade: To some companies you
have given loans.

Mr. Speaker: I have not given loans
to any company.

Shri Bade: The
given loans.

Government has

Mr. Speaker: By now we ought to
know how the Member has to address
the Chair.

Shri Bade: I am sorry, because I
wag addressing the Minister .

M. Speaker: He should not.

Shri Bade: The Government has
given loans to some companies with-
out interest up to 1966. May I know
whether in the amount which was
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shown as profit, loss of interest has
also been taken into account?

Shri B. R. Bhagat; I have not fol-
lowed his question,

st &y : 305 q a7 a@eg fegr sy
g sarid & ferdr & A g g
gz A TS FFIAS A1 A AT fmw
g ag fan3e e fmr g0 &
qg SrAar =Wga § fF @ ag g
FTATE A TAF A AAT

=Y Fo To WA : FTIAT FT SV
& fear war &, 39 9T ggEE AN §
/R & qeafaqi ¥ gee ara dav
gs 7 faar ¢

Shri Ranga: I am glad that the Fin-
ance Minister has volunteered to give
us information on two supplement-
aries. May I take it that the Finance
Minister is now taking more and more
active interest in the working of these
public undertakings and can we have
an gassurance that hereafter the Iin-
ance Minister would consider it also
as one of his primary responsibilities
to see that the public undertakings
discharge their work satisfactorily
from the financial point of view?

Shri T. T. Krishnamachari: The
Finance Minister is responsible for the
piroper working of all the Govern-
ment estates and Government proper-
ty. I do not think that at any time
any Finance Minister shirks his res-
ponsibility in that regard. We have a
section functioning in the Firance
Ministry which is doing co-ordination
and looking into these projects and
my colleague is specially in charge of
planning. There is continuous liaison
between the Finance Ministry and th2
various public sector projects and we
are trying to do our best with the help
of the appropriate Ministries to sec
that these projects come up.

Dr. L. M. Singhvi: From the point
©of revenue which of the public sector
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enterprises rategs the highest and
which, the lowest, and which of the
major industrial public sector under-
takings have failed to reach their tar-
gets?

Shri T. T. Krishnamachari: I would
like to have notice of that question.

Education and Training of Scheduicd
Tribes

*1262. Shri G. Mohanty; Will the
Minister of Planning be pleased to
slate:

(a) whether a seminar under the aus-
pices of the Planning Commission wag
held recently to discussg the employ-
ment, education and training of Sche-
duled Tribes; and

(b) if so, the main points discussed
and the recommendations made?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R Pattabhi Ra-
man): (a) Yes, Sir—A Seminar was
held under the auspices of the Plan-
ning Commission from 30th January
to 1st February, 1964, to discuss the
employment, education and training
of Scheduled Castes and Scheduled
Tribes.

(b) A statement is placed on the
Table of the House.

STATEMENT

The main points discused and the
major recommendations made in res-
pect of Scheduled Tribes are:

(a) In order to improve the pros-
pects of self-employment of schedul-
ed tribes, in forestry, agriculture and
allied occupations, the seminar recom-
mended restoration of the tribal rights
in forests and land and according ot
high priority to schemes of land set-
tlement in their favour with the back-
ing of Scheduled Tribeg followed by
adequate assistance for reclaimning
and cultivating the allotted land pro-
fitably.

(b) For improving the prospects of
employment of scheduled tribes in
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Government jobs and vocational and
technical occupations, the gseminar
recommended:

(i) Liberal and suitable ecuca-
tional facilities in the tribal
areas; and

(ii) large number of scholarships
and stipends on  enhanced
rates for vocational and tech-
nical courses together with
hostel facilities and special
coaching,

(c) For purposes of filling in ali
the available reserved vacancies each
year, the seminar recommended the
establishment of a Central Executive
Authority fully qualified with powers
to nominate candidates, against resers
ved vacancies under Central Govern-
ment and similar commitees in the
States and districts for appointment in
their spheres.

Shri G. Mohanty: May I know why
the Planning Commission felt  the
necessity of calling a seminar like this
when there is a Scheduled Castes and
Scheduled Tribes Commissioner to
look to the employment, education and
general welfare and advise the Gov-
ernment in the matter?

Shri C. R. Pattabhi Raman: It was
felt that there was some cause for
comrplaint in the various organisalions
with regard to this question and for
that purpose a seminar was held and
the hon. Prime Minister has written
to the various Chief Ministers drawing
their attention to this aspect of the
question. There is a comprechensive
survey made with regard to the ap-
pointments, nominations, etc. of peo-
ple belonging to the Scheduled Castes
and Tribes to various appointments,

Shri Ramachandra Ulaka: May 1
know whether it is a  fact that the
amounts of money allotted for the
welfare of the Scheduled Tribes are
not properly utilised for the weifare
of the Scheduled Tribes and the per-
centage of gcheduleq Tribes deriving
this benefit is very less and if so
what steps the Government propose
to take in this regard?
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Mr. Speaker: We are concerned
with the Seminar and what it has
done and not with the general ques-
tion.

st go wo WA : 3y ag g Y
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Dr, Sarojini Mahishi: May I know
the total amount spent on education
and training of the Scheduled Castes
and Scheduled Tribes during the third
Five Year Plan and if the whole
amount has not been spenf] may I
know what remedies were thought of
in the Seminar for this purpose?

Shri C. R. Pattabhi Raman: The
Seminar was really concerned about
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making liberal and suitable educa-
tional facilities in the tribal areas;
secondly, a large number of scholar-
ships at enhanced rates for vocational
and technical courses together with
hostel facilities, etc. Finally, they also
wanted to see to the filling in of all
the available reserved vacancies. The
Seminar recommended the establish-
ment of a central executive authority
fully qualified with powers to nomi-
nate candidates. It is comprehensive.

Dr. Sarojini Mahishi: What has been
spent during the third Five Year Plan?

Shri C. R. Pattabhi Raman: The
question is with regard to the Seminar
which was held and we are concern-
ed with the recommendations made
there.

Shri P. Venkatasubbaiah: May 1
know, as per the recommendations of
the Seminar, whether the central exe-
cutive authority will be formed and
also whether the Government will see
to it that the recommendations made
at the Seminar are implemented in
the States also as expeditiously, as
possible? Is it under active conside-
ration?

Shri C. R. Pattabhi Raman: They
have recommended the establishment
of a central executive authority fully
qualified with powers to nominate
candidates against reserved vacancies
under the Central Government.

Shri Hari Vishnu Kamath: The
question is whether the Government
have accepted those recommendations.

Shri P. Venkatasubbaiah: Whether
it is under the consideration of the
Government, namely, the implemen-
tation of the recommendations of the
Seminar,

Shrl C. R, Pattabhi Raman; I may
state that the Prime Minister has
drawn the attention of the Chief Mi-
nisters to this matter, The report has
also been published. In addition, the
Chairman of the Seminar, Dr. V. K. R.
V. Rao, hag himself been correspond-
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ing with the State Ministers with re-
gard to the implementation,

Mr, Speaker: The question is whe-
ther any decision has also been taken
in regard to any of these recommenda-
tions made by the Seminar and obser-
vationg made therein, whether they
would be implemented or accepted.

Shri C. R. Pattabhi Raman: Actual-
ly, it was concerned about a large
number of scholarships also.

Mr, Speaker: Shri Subodh Hansda.

Shri Subodh Hamsda: May I know
whether the Planning Commission is
aware that a similar recommendation
had been made by the Dhebar Com-
mission asg well as by the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes in the past and, if that
is so, what action is being taken by
the Government to implement those
recommendations, particularly with
regard to the forestry, agriculture and
allied occupations?

Shri C, R. Pattabhi Raman: All
these matters were before the Semi-
nar and they discussed the whole
question with regard to the improve-
ment of Scheduled Castes and Sche-
duled Tribes.

=t THATE IR ag A fuwFoq
#1 fagra &, gx& Y ararfes A a1
& F oIfIF 577 &= & o1 97 M &
g § fyody mfaat # fag.feri
agragfaar g$ ) = g@ v, ¥ 3w
ary 47 Wy faare gor qu, ofz g, ar
Far &g gg ?

& qo TWo WMy : W &wrd #
€9 719 1T F7 faa gt gor .

Shri Basumatari: In the Seminar
it was suggested by the Minister of
Labour and Employment that, since
the employment target has not been
reached in regard to the tribals and
Scheduled Tribes even though there
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is reservation, examinations should
be held among the Scheduled Tribes.
If that is so, may I know the decision
of the Government in this respect?

Shri C. R. Pattabhi Raman: I have
stated that the executive authority

is fully qualified with powers to no-
minate candidates.

_Mr. Speaker: Next question,

Shri Basumatari: The replies wers
not clear to me. My question was
what is the decision of the Govern-
ment. The reply was not given to
that question,

Mr. Speaker: I have called the next
question. The reply might be con-
veyed to the hon, Member.

Darbhanga Airport

+
[Shri S. L. Verma:
*1263. { Shri Narasimha Reddy:

LShri Rishang Keishing:
Will the Minister of Works and
Housing be pleased to state:

(a) whether contract of Darbhanga
Airport was given by Government to
National Construction Corporation;

(b) if so, the main features of the
contract and total money involved in
the construction;

(c) whether construction has ac-
tually been executed by the Corpo-
ration; and

(d) If not, the reasons therefore?

The Minister of Workg and Housing
(Shri Mehr Chand Khanna): (a). Yes;
the contract was given to the National
Projects Construction Corporation.

(b) The work covered by the con-
tract consisted of

(1) Runway
(2) Taxi tracks
(3) Aprons
(4) Culverts,
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The total cost of the work wag Ra
140 lakhs.

(c) Yes.

(d) Does not arise,

&t go Aro =W : XY 47 iz M
& ag =7 fazza g frar aay g qr ?
afz gt 41 A T s § AR ITH
g @a @ Avgee fea Frar?

oY APT AT QAT : BT ¥ ¢ FAL
Y AR D NTIAF § A7 4779 T8
tFr oIz Uur @ &1 & Eev fad g
TR FUFHA F1 910 fgrgena ez
AT § AR I FT A IIT Q1 FZ &
FOTF FUT TG0 ER A F78 fgar
qr AT AR FGIFAT FRIRAT
®Y qz 7 w0 q frar gqra

it go Ao =At : fay frad
Y F Ferga oAl A fed o gT W@
wqt & arq a7 2@ @7 ¢

WS RNTT : qF 3R F AR
% ® v &I 1

Shri Rishang Keishing: How does
the work done by the National Pro-
jects Construction Corporation at
Darbhanga compare with the work of
the same nature done by other
agencies at Bhita, Ranchi, Gorakhpur,
Lucknow etc?

Shri Mehr Chand Khanna: It would
be very difficult to draw a compari-
son between the work done by A
contractor and B contractor. As far
as this particular work is concerned,
according to the airforce authorities
who have gone and inspected the
work, they are fully satisfled.

sy frafa fsr 2 Fr @t WY
€8 3T %Y Jaeeht § 5 ey o 3%-
TR qFET § A FTH WA AT
wsgrgwrd ?
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ot AP T WAT: qH TE TAHT
gt ¢ ff Fgam uF qEAs dR
se@fFET 7 fgm Al wT wsEr
fawdr 1

‘C’ Power Station

+
r Shri D. C. Sharma:
shri Onkar Lal Berwa:
Shri Ram Harkh Yadav:
| Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the ‘C’ Power Station
of the Delhi Electric Supply Under-
taking was again switched off on the
9th April, 1964 following an increase
in the vibrations in the turbine;

*1264.

(b) whether the Japanese experts
have been unable to remove the de-
fect for such a long time;

(c) whether some orders placed
with the Japanese firm for more tur-
bines have been held in abeyance;
and

(d), the action proposed to be
taken in the matter?

The Minister of Irrigation and Po-
wer (Dr. K, L. Rao): (a) to (d). A
statement giving the required infor-
mation ig laid on the Table of the
House.

STATEMENT

The 36 MW generating plant instal-
led in “C” Power Station of the Delhi
Electric  Supply Undertaking was
commissioned on 10th September,
1963. The plant was supplied and erect-
ed by Ms. Mitsubishi Shoji Kaisha
Limited of Japan. It had been conti-
nuously in use since it was commis-
sloned. Some vibrations were notic-
ed in bearing No. 2 of the turbine on
3rd of March, 1964, The machine was
immediately unloaded and operated
without load when the vibrations dis-
appeared. The vibrations were, how-
ever, noticed again on 4th March for

13584

a few minutes. Vibrations re-occurred
on 5th March and were persistent. The
machine was then closed down. The
experts of M|s. Mitsubishi Shoji Kaisha
Limited, the suppiiers of the plant,
have been investigating the cause of
vibrations in the plant since 25-4-1964,
The machine had to be run and stop-
ped for various adjustments several
times commencing from 00.53 hrs. of
25-3-1964. In this sequence the ma-
chine wag closed down on 8th April,
1964, at 23.17 hrs. and was started
again on 10th April, 1964 at 06.54 hrs.
It has been running  satisfactorily
since 10th April, 1964. These viktra-
tions are gtated to be due to defective
alignment. A report on the causes of
misalignment has been received from
M|s. Mitsubishi Shoji Kaisha Ltd. The
report is presently under study.

2. In accordance with the terms of
contract ‘between the suppliers, and
the Delhi Electric Supply Undertak-
ing, the suppliers are under obligution
to replace or repair, at the discretion
of the Undertaking, free of charge to
the Undertaking, all parts and equip-
ment and material included in the spe-
cifications for boilers and turbine,
which break or become defective or
out of order, within 3 years of the ac-
ceptance of the said equipment and
placing them into commercial opera-
tion. Thig is subject to the condition
that the breakage and defects occur
in the ordinary operation of the said
equipment and material, and are due
to defective material and workman-
ship or either thereof,

3. No order for supply of similar
turbo-alternator as is now under
operations at the ‘C’ Station has been
placed with M|s. Mitsubishi Shoji
Kaisha Limited.

Shri D. C. Sharma: May I know
why it ig that this ‘C’ power station
suffers so frequently from vibrations
and has to be closed down, and whe=~
ther anything is being done to over-
come the defects or the misalignment
—that is the word used—in the plant?
May I know whether the report re-
ceived from the Japanese firm has
been studied and acted upon?
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Dr. K. L, Rao: The main defect of
the ‘C’ power station, as given in the
statement, is due to vibrations, which
is the result of the wrong alignment
of the shaft. This has been rectified
to a certain extent by the Japanese
engineers who have come here and
the machine is working on full load
from 10th April, 1964. But, neverthe-
less, it is not completely free from
vibrations. Vibrations do appear now
and then. The only question now is
with regard to the limitation of these
vibrations.  Acceptable limits are
from 0.025 m.m. up to 0.75 millimetre.
In this particular machine these limits
are exceeded sometimes. So the
matter is still under discussion with
the Japanese engineers.

Shri D. C. Sharma: The hon. Minis-
ter says that the Japanese firm is
going to be responsible for the detec-
tion of vibrations only for three years.
May I know if it is not under the coa-
sideration of the Government to get
the advice of some other firm so that
the vibrations will become altogether
stopped? ’

Dr. K. L. Rao: Under the conditinns
of the contract the company is respon-
sible for three years’ maintenance of
the machine ensuring the smoothness
of the machine,

Cost of Living Index

+
Shri S. M. Banerjee:
Shri Daji:
Shri Warior:

Will the Minister of
pleased to state:

(a) whether it is a fact that there
has been an average rise of 10 points
in cost of living in 1963 and up to
February, 1964;

(b) it so, whether the Central
Government employees according to
recommendations of Pay Commission
are entitled to a revision of dearness
allowance; and

*1265.

Finance be

(c) the decision of Government in
the matter?
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The Deputy Minister im the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) Yes, Sir; for the 12 montha
from February 18963 to January 1964

(b) According to the Pay Commis-
sion’s recommendations, a review of
the position is required to consider
whether an increase in dearness al-
lowance should be allowed; and if s0,
at what rate.

(c) The matter is being examined,

Shri S, M. Banerjee: May I know
whether Government is aware that
serious discontent prevails among the
Central Government employees be-
cause of the rising prices and Govern-
ment’s failure to hold the price line;
{f so, whether Government intends to
take immediate steps to revise the
dearness allowance retrospectively?

Shrimati Tarkeshwari Sinha: At the
moment it is being finalised and the
hon. Member will know very soon the
decision taken in the matter.

Shri S. M. Banerjee: I want to know
how Government agreed for a 40 per
cent rise in the salaries an dallowances
of Members of Parliament within 1}

Mr. Speaker: Order, order.

Shri S. M, Banerjee: I am telling
you this only because......

Mr. Speaker: Question Hour is
over. Shri Prakash Vir Shastri:

Shri S. M. Banerjee: There was a

Mr. Spraker: Order, order., Question
Hour is over,

Regarding Starred Question No. 1266

Shri D. C. Sharma: There is a very
important question on Mental Hospi-
tal at Delhi put forward by Shri
Kamath.

Mr. Speaker: Order, order; I em not
taking up the question of B1fental
Hospital just now.
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Shri D. C, Sharma: It has been sub-
wmitted by Shri Kamath and it should
be taken up.

Shri Hari Vishnu Kamath: By me
and three other hon. Members.

Mr. Speaker: Question Hour is
over. Shri Prakash Vir Shastri.

Short Notice Question
gt arfear & wA ar? srewfay
w grafe
SN, o J ST et :
SN.Q. 21. 2.t %o Wo xww ¢

w7 qRaty A a7 TN K FW
3% fF

(%) smmuggagfs ganastmy
wgifgqi s faay ogifeqt § aga
nfas wordf a7 oY @ 99 /73 AN
3% sqaeqr @ ST [IAT 9T
Wt #wfaF w9 @ g,

(a) w7 a% g faar T frad
fazgifia ga A% @2 F o qF &
a7 ofy fka my oA A wqufa
gar feadr )

() =ar g7 facgrfag safamal #Y
WA F weg U F fHT § qarT &
far ng as &€ fadla feqr aar d;
L 1KY

(9) g AN § a3 B B
YA F F170r g7 wromfaa) ¥ gasta
®FEAd T I A A wfzargal wy
RIEWF Y a1 3qg F39 7 fa=7
L 3

gaafa &t (sft @mwt ) ¢ (%)
LI (B

(®) %7 naasl \wgw=w) W
« wear—

& WA qgifedt §  co,000 §
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. faay agifedi # ¢,%oe &1
afa fra W« oY qen

. A aTfEat 00 zafda F FOT)
3. faataz:feai R0e afid & #0@

() sfr gk <F swa F qavar
Sqgar |
(%) 7 # agfeat & w¥,000
wasF  (wzda)  naqryr §a-
feqtas & fafadd (#41) 7 ¥ aq
wg wgtavt & Aan & qgs afgs
gua gviv 1 faa) & qzifet & aw
aqr wa argAr |y frad a ofay
sqeeq( TN 4f g1 AT qHi fealy
F1 ARWIAFIEE R afgaragas
gar @ 39 ofewr &1 =wfiygs Qw
TQAT O X JYA 9@ |
[The Minister of Rehabilitatiom
(Shri Tyagi): (a) Yes, Sir.

(b) The total number of new mig-
rants in Garo Hills is 80,000 persons
and in Mizo Hills is 6,500 persons.

Daily influx in Garo Hills is 200
persons and in Mizo Hills 200 persons.

(¢c) No. They will be resettled in
Assam.

(d) 54,000 migrantes in Garo Hills
have been removed to camps in
Goalpara  Sub-Division which are
more easily accessible during the
monsoon. In the Mizo Hills area,
arrangements have been made for air-
dropping of rice and other essential
supplies there. The situation is being
watched by the State Government
and if necessary, they would remove
the families to more accessible places.]

sit s et ;o & s
argar g 7 e fzal miffears aie
fergear & 3 siaal F1 I a¥em
g ar feedt #, 9w am|t & qura
T F a1z F1 39 &7 # s @
9 71 g€ § Forg & Frrowmor 2 feafiy
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T FO I 93T & | 9gY ) HOET
Hear § FH1 g$ & T IUa< S
demr & faeaifaa @r Iy F q@T
¥ A WwE

st &@mt o owrERl & fewfeq
# &Y sEraT STEERr AR 9w TG
QT AT AR q@T & Ay <@ § T 9w
Q T A1 @ § i T oaaa 9§
f& agi fewroa & @19 § =8 W@ w7
g1 Gar wi=y gq gr af@iT ¥ af@x
agi W ® &

WA WFRY ST ART B |
@ q sy g fred § g9 e gd
2 g1 fafee 1 #1ie & arg a7 9
WEFE A @R

ot it o (T T RS FAY Y
LRI e SRR
BT H1gHT T 97 qF W AP § |

ot SETE qTe : W e qet
¥ I T ATY § 3% fegfy w7 @y
¥ fa fawx grate w4 o g
Coige AR ceichcicok R Berit
ff FUaT == @A B far W
@Y &1 § e Jngdr g e oo
T 7@ ¥ 2 frz FT q4T afrem
& 7 9gifeat & w2 wry §, 7av 3R
FY 59 T FT 5717 faar @ 5 ga+r
arrarfa foT A & wfafier gT=
§3 T3 a@sfrai ar 87 o € §
W oy @wr qifFera & swe
gfea & 37k a1 e A frar
T IF TE T TA F TRET §
FOET # w5 A fasr &

ot @ g7 Iw gy d
STARTT T4 & | 57 999 § 5977 Qo
AT FAT A & I7@ FT 7T FT AT
¥ sar agr S A0 WG Gw g Afw
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# wod fra #1 ag favare fewmer g
f& & aga wisgr @d 91 T g7 qat
FY T[T AT

Shri Hem Barua: May I know whe-
ther some deputationists who met our
Home Minister during his recent visit'
to Assam represented before him that
the economy of Assam will not permit
Assam to absorb all those who have
come from East Pakistan and those
who are coming and, if so, whether
the new Minister for Rehabilitation
has ascertained from the Home Minis-
ter the reasons thereof and tried to
come to a conclusion about the
rehabilitation of these unfortunate
victims?

Shri Tyagl: I have no information.
at present.

Shri Hem Barua: My question was
whether he is going to ascertain from
the Home Minister the reasons there-
of and try to come to a conclusion
about the rehabilitation of these un-
fortunate victims.

Shri Tyagi: 1 have already answer-
ed that there has been stress on the
economy and administrative set-up in
Assam. I might assure the hon. Mem-
ber, as I have assured the State ot
Assam also, that the entire expendi-
ture on relief and rehabilitation is to
be borne by the Government of India.
This assurance has been given to
them and they have quite a few
schemes in their hands for the rehabi-
litation of these refugees. There is
no such dificulty any more.

Shri Liladhar Kotoki;: May I know
whether the hon. Minister proposes
to visit these camps and also take up
the matter with the Government of
Assam and, if so, how soon and when?

Shri Tyagi: One officer of the Assam
Government saw me only yesterday
and discussed various schemes which
they have in hand. I have promised
that I will go on the spot and discuss
the things with the Ministers concern-
‘ed and settle the matters very soon
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Shri Basumatari: At the time of
crossing the border, the refugees have
to show revenue clearance certificate,
the income-tax clearance certificate
and other things. May I know, after
the discussion between the two Home
Ministers, whether that condition
has been relaxed for these refugees
or not?

Shri Tyagi: I have no definite infor-
mation with regard to this question.
But, I am sure, the persons who have
no certificates, etc. and who have
crossed the border and come on this
side, shall be looked after as well.

Shrimati Jyotsna Chanda: In the
statement made by the hon. Minister,
I do not find any mention of refugees
who have come into the Cachar dis-
trict. So far as my information goes,
the number is more than 5000 in the
Cachar district. May I know from
the hon, Minister what will be their
fate?

Shri P. S. Naskar: This question
relates only to Garo and Mizo Hills.

Shri Nath Pai: The hon. lady Minis-
ter for External Affairs has stated
that the reports about the abductions,
molestations, forcible conversions and
all that are grossly exaggerated. In
view of the fact that these reports,
whether exaggerated or not, are
causing a very explosive situation in
the country, may we hope that the
hon. Minister will lay specific infor-
mation before the House in view of
the events that have been taking all
these weeks, instead of merely saying
that the Government is looking into
it, as he said earlier?

Shri Tyagi: My fears are that those
questions do not pertain to the main
question.

«arg qré : wow wrer Aoy
gara frar a1 fr 2@ @ € i Frad
wig § fram T €1

=t ey : fifay oo & ot R
T § 72 AY g9 WA FT Q@ §, WK
gAY X qa1 7
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&t T Qs : fRaAl & qT9 TARII
fear nar

geqy REEW : IR 9¢ T8 %
W1 gadeE foir g w g g 9
A A TGAET q @1 AT HT
1 :

Shri Indrajit Gupta: In view of the
fact that practically all these refugees
belong to the peasant class which was
cultivating land before it was evicted,.
have Government in their rehabili-
tation scheme which has been refer-
red to here considered the desirability
of settling these people on cultivat-
able land, or are the schemes, to
which the hon. Minister referred, of
some different type?

Shri Tyagi: The House
interested to know that the Assam
Government have already taken up
one big scheme of soil conservation
and terracing in the Garo Hills area
for employment and resettlement of
migrants; about 500 families are going
to be resettled or rehabilitated on this
land. Then, there are two re-afforesta-
tion schemes in the Garo Hills. That
too has been taken up. Then, there
is another scheme for terracing of
6000 acres of land in the Garo Hills
again. There is a scheme for reset.
tlement on land in Goalpara district
as well. So, that idea is very much
in our mind.

might be

Shri P, R. Chakraverti: In view of
the definite statement by Church
Heads including the Archbishop of
Dacca that despite their appeals, no
Christian will go back to East
Pakistan, may I know whether Gov-
ernment have satisfied themselves
now that it is definitely necessary to
have a planned programme for set-
tling them perpetually here?

The Deputy Minister in the Minis-
try of Rehabilitation (Shri P. S,
Naskar): Whatever number of refugees
may be coming from East Pakistan
whether they are Christians or Bud-
dhists or Hindus, Government are
trying their best to have rehabilita-
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tion schemes to settle them perma-
:nently in India.

=t goare fag @ FT AIE KW
T T 999 3 gFar @ R o 9w
73 fgtfar o @ 5 oifFar=
FATEAT I AT AT FTFL THIAT
@ ? g famfad &1 e & faw
qIT TR A 47 779 I31A § ?

st @ . Jar 5 ga A
GTEG W BT §, WIT T A 39 04
w1 agw 00 ¢ 05 g faafear o=
¥ oot @ g e, IfRA gg A
WA AR & g & a8 1 6%
oY NI qLHT 4T qg Avaq & 5 A
qfFETTA a8 § ARl T FHgfdT
HYIATIAT FAFIAT @I &, TR AT
T F= g Y AT TGT AT 1 AR
gar$ faafay F ot grawer fafaed
¥T aTA9@ g o WY § I9 i famq
€« g 48 (3 oA | AT ACAT |

Shri Hari Vishnu Kamath: Is there
any truth in certain reports to the
effect that amongst these hundreds
of thousands of hapless refugees who
have come to India from East Pakis-
tan, the number of women between
“the ages of 16 and 30 is proportion-
ately low, and if so, have Government
cared to ascertain from the Pakistan
Government what has happened to
such members of families who are
missing?

Shri Tyagi: I am sorry that I have
not yet examined this probiem from
that angle.

Shri Hari Vishnu Kamath: Let him
"better examine it now.

Shri S. M. Banerjee: Apart from
giving them some land for cultivation,
may I know whether Government
contemplate to utilise their machi-
nery for having small units of cot-
‘tage industries for permanent rehabili-
tation of these refugees?
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Shri Tyagi: That is very much in
our mind, and there are schemes of
that nature in hand.

WRITTEN ANSWERS TO QUES-
TIONS

Assistance for Agricultural Purposes

*1255. Shri Shree
Wiil the Minister of
pleased to state:

Narayan Das:

Planning be

(a) whether Government have consi-
dered the suggestion made by the
Planning Commission’s Panel on Agri-
culture that the assistance given to
the States by the Union for agricul-
tural purposes should be disbursed
strictly on the basis of their perfor-
mance; and

(b) if so, the nature of decision

taken?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b). It is under
consideration.

Manufacture of Drugs

o257, J Shri A. V. Raghavan:
\ Shri Imbichibava:

Will the Minister of Health be
pleased to state:

(a) whether a country-wide sample
survey for assessment of the extent of
prevalence of unlicensed manufac-
turers of drugs was carried out in
1963-64;

(b) if so, whether Government pro-
pose to publish the names of all
unlicensed manufacturers, detected so
far; and

(c) the steps taken to check such
nefarious activities?

The Minister of Health (Dr, Sushila
Nayar): (a) to (c). A statcment is
laid on the Table of the House.
[Placed in Library, See No. LT-2814/

64].
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Central Government Health Scheme
for M.Ps.

*1258, Shrimati Ramdulari Sinha:
‘Will the Minister of Health be pleas-
ed to state:

(a) whether Government are aware
that after marriage a female becomes
an integral part of the husband’s
family which includes father-in-law
and mother-in-law;

(b) whether it is a fact that unlike
a male-member who has not to main-
tain his father-in-law or mother-in-
law except his parents, a female has
generally to maintain her father-in-
law and mother-in-law, if she
becomes an earning member of the
family;

(c) it so, why Government have
made the mother-in-law and father-
in-law who are dependent on a
female Member of Parliament ineligi-
ble for medical facilities;

(d) whether Government are aware
that the female Member have been
put to invidious disadvantages in
taking advantage of the Central Gov-
ernment Health Scheme to which the
female members are contributing on
par with male Members; and

(e) if so, the measures Government
propose to take to remove such an
anomaly?

The Minister of Health (Dr. Sushila
Nayar): (a) to (e). The definition of
“family” under the Central Govern-
ment Health Scheme is under exami-
nation in conection with suggestions
received,

Menta]l Hospital, Delhi

(Shri Hari Vishnu Kamath:
) Shrimati Johraben Chavda:

Shrimati Renuka Barkataki:
| Shri Man Singh P. Patel:

*1266..

‘Will the Minister of
pleased to state: !

Health be

(a) whether his attention has been
drawn to a letter to the Editor cap-

tioned “Inhuman hospitals” published
in the Hindustan Times of 6th April,
1964;

(b) whether the serious allegations
made therein are correct; and

(c) it so, the action taken against
the delinquent and negligent staff of
the hospital concerned?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.
(b) No, Sir.

(¢) Does not arise.

Prohibition Committee

Shri P. C. Borooah:

*1267,{ Shri Muthiah:

Dr. L. M. Singhvi:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 986 on the 9th
April, 1964 and state:

(a) whether the Prohibition Com-
mittee Report, Volume I has since
been submitted to Government; and

(b) it so, the main observations and
recommendations made in the report?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) Yes, Sir.

(b) The Report is under print. As
soon as printed copies become avail-
able, they will be circulated among
the Members of the Parliament.

ARAF eIqrieal w1 wRAE o
Ciped
(=t ST WA
oY T W O ¢
st fagaama qrdg
*zqawﬁ.ﬂ st qo Ho wwT :
'q't:'vnﬁagm :
Lsﬁsﬂ‘m‘tm«im:

w7 faw wdt a8 AT 6 HOT 637
fF :

..



13597 Written Answers

(%) 7 grar & & AW HY aqr-
qaf@t #1 @ @ wRg S ar .
WAt A & A qmAar SwEa
a

(@) afx g, @ #1 T aIETC
¥ wfafafadl & @ o @ ; )2

@ gn) IR ¥ oqrET gg

fra smem & Swt (shwat
ar@wd faqn) @ (F) W) (Q).
tfosaT Faeede ¥ & faman g3
unqE sqifEl &1 0F q@ Wiq
# AW qE FT § weANT AW A
FEATRT &1 9l @74 & faq
LU i

E(n) waw 3 g st ad g§
IAFT wrE AfE fawg ¥
4T FY @Y g7 faely g & @my
ST &) W, ¢ amA F wgafa
X Fr wfEw (N47), IH F @,
fag-sgaear  qEdr Afq, sOwE
(EF@w), s oK faatq fadaw
T A I & &y v ey gl
8§ ar |

Employment of Supervisory Staff

r Shri Buta Singh:
Shri Gulshan:
Shri Kapur Singh:
Shri Yashpal Singh:
| Shri Daljit Singh:
LShrl Nambiar:

*1268,

Will the Minister of Finance be
pleased to state: !

(a) whether Government propose to
implement the recommendations of
the Second Pay Commission concern-
ing the employment of technical and
non-technical (non-gazetted) supervi-
sory staff on payment of overtime
wages if and when their services are

APRIL 30, 1964

Written Answers i 1598
requisitioned by the employing de-
Cartment beyond their normal guty
""ours; and

(b) if so, when?

The Deputy Minister of
Shrimati Tarkeshwari Sinha): (a)
and (b). The recommendationg on-
she point have been accepted and im-
nlemented.

Fimance

Gang Canal

*1269. Shri Harish Chandra Mathur:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Gang Canal is not getting its due
share of water and that Rajasthan
peasantry and Government have
suffered heavy losses this year;

(b) the extent of loss and Govern-
ment’s reaction in the matter; and

(c) the steps Government propose
to take to regulate proper and due
supplies?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (c). A
Statement is laid on the Table of the
House.

STATEMENT

(a) There is a difference of opinion
on this point between the Govern-
ments of Punjab and Rajasthan. The
Government of Rajasthan have ‘com-
plained to the Government of Punjab
that during the last rabi period they
did not get their due share of Gang
Cana] supplies. The Government of
Punjab have, however, stated that the
complaint ig based on some misunder-
standing and the Gang Canal has re-
ceived supplies in excess of its due
share. The Punjab Government have
suggested to the Government of
Rajasthan that this matter might be
discussed by them st official level
and subsequently, if necessary, at
Minister’s level. The Government of
India hope that these discussions will
lead to an amicable settlement and
they would be prepared to assist
them, if required, in evolving a solu-
tion 'satisfactory, to both the parties.
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(b) The Government of Rajasthan
have estimated that direct loss on
account of water rates, land revenue
and remissions etc. will be about
Rs. 11.75 lakhs and the indirect loss
in grain production due to shortfall
fn the area sown and less yield of
crops will be about 45000 metric ton-
nes, valued at  approximately
Rs. 13 crores.

(c) The Government of India trust
that an amicable solution would be
evolved between the State Govern-
ments concerned before the next rabi
season and they will give all the assis-
‘tance necessary for reaching an
agreement on this matter.

Mahalanobis Committee

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
*127¢ { Shri P, C. Borooah:
| Shri D. C. Sharma:
[_Shri Sidheshwar Prasad:

Will the Minister of Finance be
‘pleased to refer to the reply given to
‘Starred Question No. 68 on the 13th
February, 1964 and state:

(a) whether Government have since
received the reportor the Mahalanobi
Committee regarding distribution of
National Income;

(b) if so, the main features of the
report; and

(c) the
‘thereon?

decision of Government

The Minister of Planning (Shri B.
‘RB. Bhagat): (a) Yes, Sir. Part I of
the Report has been received and has
been placed on the Table of the
‘Houst

(b) The Report is incomplete and
deals with only items (ii) and (iii)
©of the Committee’s terms of reference
fe. the distribution of income and
‘wealth and the concentration of eco-
omic power. Part II of the Report
is awaited. In Part I of the Report

. prises has been signed on the
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the Committee hag expressed its view
that the Report should be treated as
a whole.

(c) Decisions on the Committee’s
recommendations will be taken after
Part II of the Report has been re-
ceived.
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Soviet Aid for Industrial Enterprises

*1271-A. Shri Vishram Prasad: Will
the Minister of Finamce be pleased
to state:

(a) whether it is a fact that an
agreement for stepping up Soviet eco-
nomic aid to India including the sett-
ing up of two large industrial enter-
28th
March, 1964; and

(b) if so, the main features of the
Agreement and the industrial cnter-
prises contemplated to be set up with
the Soviet help?
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The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) and (b). Yes, Sir. A Pro-
tocol was signed on the 28th March,
1964 under which the Government of
the Union of Soviet Socialist Repub-
lics have agreed to provide economic
and technical assistance for the estab-
lishment of the following two pro-
jects:

(i) Compressors and Pumps Plant

with a 16,000 tons annual
capacity of manufactured
items,

(ii) Steel Casting Works of a
capacity: of 10,000 tons cast-
ings per year.

The foreign exchange requirements
of the projects will be met out of the
Soviet Credit of Rs. 59.53 crores for
which an agreement wag signed on
21st February, 1961.

Thermal Power Station at
Nagapattinam

.2652. Shri M. G. Thengondar: Wil
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
Madras Government have proposed
to the Central Government for estad-
lishment of a Thermal Power Station
at Nagapattinam; and

(b) if so, the decision taken by
Government thereon?

The Minister of Irrigation and
Power (Dr. K. I. Rao): (a) Yes. A
proposa] was received from the Fov-
ernment of Madras for establishing
either three 100 MW Therma) Stations
at three coastal towns including Naga-
pattinam|/Cuddalore or for establish-
ing a single 300 MW thermal station
at Ennore or at Tuticorin.

(b) The proposal for a single 300
MW station at Madras has been coa-
sidered preferable and is under oxa-
mination.
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Water Supply in Madrag State

2653, J Shri M. G. Thengondar:

* | Shri Ram Harkh Yadav:
Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the
United Nations Organisation has
agreed to investigate the scheme of
desalination of sea water so as to im-
prove the water supply in Madras
city; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) There has been a sugges-
tion that a U.N. Team may investi-
gate prospects of desalination of sea
water to augment water supply in
Madras. The matter is still under
consideration.

(b) Does not arise,

Land to D.Ps. in Kalkaji Colony,
Delhi

4 f Shri Brij Raj Singh:
1Shri Yashpal Singh:

Will the Minister of Rehabilitation
be pleased to refer to the reply siven
to Unstarred Question No, 1595 on
the 26th March, 1964 and state wne-
ther the drafts of application forms.
and lease deed for the displaced ner-
sons to be provided land in the pro-
posed Kalkaji Colony, Delhi have
since been finalised?

265

The Minister of Rechabilitation (Shri
Tyagi): No Sir.
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T. B. Patients in Delhi

2656. Shri Ram Harkh Yadav: Will
the Minister of Health be pleased to
state whether Government are in
possession of any medicine for home
use by the T. B. Patients in Deihi
without having recourse to segrega-
tion houses?

The Minister of Health (Dr. Sushila
Nayar): The Antimicrobial drugs, i.e.
Streptomycin, P. A. S, I. N. H. and
Unitheban are given to T. B, patients
for home use under the domiciliary
treatment scheme.

Hospitals and Dispensaries Opened by
Foreign Missionaries

2657. Dr, Kohor: Will the Minister
of Health be pleased to state:

(a) the number of Hospitals and
Dispensaries established and nain-
tained by the foreign missions in India
at present, State-wise;

(b) whether Central Government
are rendering any sort of aid to these
institutions; and
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(c) it so, the nature of aid and
amount given to each of these insti-
tutions?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c¢). The information
is not readily available and is being"
collected from various State Govern-
ments, !
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Regional Electricity Board

2659, Shri Tan Singh; Will the Min-
ister of Irrigation and Power be-
pleased to refer to the reply given to-
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Starred Question No. 882 on the 2nd
April, 1964 and state:

(a) whether Government propose
to constitute regional electricity
‘boards for planning and co-ordinating
the generation and distribution of
power in regions other than the North
Eastern; and

(b) if so, the details thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
The following Regional Electricity
Boards have been set up, which toge-
ther with the North-Eastern Regional
Electricity Board cover all the re-
gions of the country:—

“SL Board

Areas covered
No.

1 Southern Regional Andhra Pradesh,
Electricity Board Madras, Mysore
and Kerala.

2 Northern Regional

Jammu & Kashmir,
Electricity Board

Himachal Pradesh
Punjab, Delhi,
Uttar Pradesh
and Rajasthan

West Bengal, Bihar,
Orissa and Damo-
dar Valley

. Corporation

3 Eastern Regronal
Electricity Board.

Woestern! Regional
Electricity Board.

RN

Gujarat, Maha-
rastra and Ma-
dhya Pradesh.

The composition and functions of
-each of the above Boards are given in
‘the Resolutions setting up the Boards,
.copies of which are laid on the Table

of the House. [Placed in Library.
See No. LT-2815/64].

‘Housing Loans for Low Income Group
( Shri Buta Singh:
2660 Shri Kapur Singh:
: Shri Daljit Singh:
Shri Gulshan:

“Will the Minister of Works and
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Housing be pleased to state:

(a) whether any concessions are
given to the members of Scheduled
Castes in the grant of housing loans,
in the low-income group category of
Central Government employees;

(b) if so, the total number of em-
ployees who had been granted hous-
ing loans since 1960; and

(c) tota]l number of scheduled caste
employees out of them?

The Minister of Works and Hous-

ing (Shri Mehr Chand Khanma): (a)
No.

(b) and (c). Do not arise.
Upgradation of Nagpur City
rShri Bhagwat Jha Azad:

Shrimati Savitri Nigam:
| Shri Bibhuti Mishra:

209

Will the Minister of
pleased to state:

Finance be

(a) whether Government have re-
ceived representations for upgrading
the city of Nagpur; and

(b) if so, the reaction of Govern-
ment thereto? '

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir. Some
representations have been received in
this regard,

(b) As explained in my statement
in Parliament on the 21st December,
1963, for the present, population is
to continue to be the primary basis
for classifying cities for purposes of
the grant of allowances to Centra)
Government employees, The popula-
tion of Nagpur, according to the latest
published figures is 6,43,639. The
qualifying population limit for the
next higher class being 8 lakhs, Nag-
pur does not qualify to be upgraded
at present.
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Grants to Medical Institutions

2662. Shrimati Savitri Nigam: Will
the Minister of Health be pleased to
state the total amount of grant given
to the All India Institute of Physical
Medicine & Rehabilitation, 11, Haji
Ali Park, Bombay and the All India
Institute of Medical Sciences, New
Delhi, during the last three years?

The Minister of Health (Dr. Sushila
Nayar): No grant-in-aid wag given by
the Central Government to the All
India Institute of Physical Medicine
& Rehabilitation, Bombay, during the
last three years viz.,, 1961-62, 1962-63
and 1963-64, as the Institute became
a Central Government Organisation
with effect from the Ist October, 1961.
Since then it is being entirely
financed by the Government of India.

The grants given to the All India
Institute of Medical Sciences, New
Delhi, by the Government of India,
during the last three years are as
under:—

1961-62 .. .. Rs, 83 lakhs.

1962-63 Rs. 100 lakhs

1963-64 .. Rs. 128 lakhs.

Total .. .. Rs 311 lakhs,
D, V, C. Canal

( Shri Subodh Hansda:
Shri S. C. Samanta:
Dr. P. N. Khan:
Shri M. L, Dwived{:

‘Will the Minister of Irrigation and
Power be pleased to state:

2663.

(a) whether it is g fact that the
Damodar Valley Corporation’s Canal
for carrying coal with the help of
country boats of Calcutta has been
out of use for want of maintenance
as well as non-completion of work;

(b) whether it is also a fact that a
dredger has been ordered for this
purpose; and

(c) if so, when thig dredger will be
available to the authorities and
544 (Ai) LSD-—3.
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whether any attempt was made to get
the dredger from the Calcutta port?

The Minister of (@rrigation and
Power (Dr, K. L, Rao): (a) No.

(b) A dredger has been ordered for
future maintenance as  occasional
dredging will be needed for keeping
adequate draft in the canal.

(¢) The dredger is likely to be
avajlable in about four months’ time,

The Calcutta Port Commissioners
were approached for loan of a
dredger for temporary use but they
could not spare any.

Sub-Soil Water in Delhi

2664. Shri Maheshwar Naik: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that the
sub-soil water in the Sarai Rohilla,
Subhadra Colony, Delhi hag risen to
within one foot of the ground level
and is posing a danger to the founda-
tions of buildings there; and

(b) if so, the action being taken to
curb the menace?

The Minister of Health (Dr. Sushila
Nayar): (a) A survey carried out by
the Delhi Municipal Corporation i
Subhadra Colony (Sarai Bohilla) in
November, 1963 revealed that the
sub-soil water had risen within about
a foot of the ground level at some
places.

(b) Further investigations are
being carried out by the Corporation
before taking any measures in this
regard.

Entertainment Tax Collectiong in
Delhi

2665. Shri Maheswar Naik: Will
the Minister of Finance be pleased to
state:

(a) the entertainment tax annually
realised from Delhi and the manner
in which it is expended;
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(b) the total amount of entertain-
ment tax realized from Test Cricket
Match held in February, 1964 bet-
ween India and England; and

(c) the percentage of the tax so
collected spent on providing normal
amenities to the participants in and
the spectators of the game?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The amounts of
entertainment tax collected during
the last four years are:

1959-60 Rs. 41-08 lakhs
1960-61 Rs. 50-22 lakhs
1961-62 Rs. 3454 lakhs
1962-63 Rs. 59'56 lakhs

The proceeds of entertainment tax
minug collection charges are being
distributed among three local bodies
viz. Delhi Muncipal Corporation,
New Delhi Muncipal Committee and
Cantonment Board.

(b) No entertainment tax was
realised on payment for admission to
the Test Cricket Match held in Febru-
ary, 1964 as the match was exempted
from payment of entertainment tax
and betting tax under Section 6(3) of
U. P. Entertainment and Betting Tax
Act, 1937 ag extended to the Union
Territory of Delhi

(c) Does not arise in view of the
reply given to part (b) of the ques-
tion,
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Scarcity of Drinking water in North
Arcot District, Madras State

r Shri Dharmalingam:
2667. { Shri Muthu Gounder:
L Shri Rajaram:

Will the Minister of
pleased to state:

Health be

(a) whether Government are aware
that there is scarcity of drinking
water in North Arcot District of
Madras State;

(b) whether any assistance had
been sought by the municipalities of
North Arcot District in this regard;
and

(c) if so, the action taken or pro-
posed to be taken thereon?

The Minister of Health (Dr, Sushila
Nayar): (a) The State Government
have reported that representations
have been received by them regarding
the scarcity of water in certain places
in North Arcot District and the
matter is being investigated by the
Special Rural Water Supply Investi-
gation Division constituted for the



13611 Written Answers VAISAKHA 10, 1886 (SAKA) Written Answers

purpose of conducting survey of diffi-
cult and scarcity areas in the State.

(b) and (c). Financial assistance is
being extended by the State Govern-
ment to the Municipalities in the
form of loan for the execution of
their water supply schemes. Some of
the schemes of the various Municipa-
lities in the North Arcot District have
already been implemented, whereas
some others are in the various stages
of execution as indicated below:—

1. Vellore & Walajapet: Water
Supply for these towns has been ins-
talled prior to the 1st Five Year Plan
itself. Improvements to Vellore
Water supply scheme have been car-
ried out in the Third Plan.

2. Arcot, Arni & Ranipet: For these
three Municipalities water supply
schemes were sanctioned during the
2nd Plan. All of them have been
completed and brought into. commis-
sion.

3. Tiruvannamalai & Gudiyatham:
Restricted water supply schemes were
in operation for these two Municipa-
lities before the advent of 1st Five
Year Plan itself. However, compre-
hensive Water Supply Improvement
Schemes sanctioned by Government
during the Third Plan are now under
execution.

4 Ambur, Arkonam & Vaniyam-
badi: Water supply schemes for these
three Municipalities have been in-
cluded in the Third Five Year Plan.
The schemes for Ambur and Vani-
yambadi have been deferred by the
State Government, The outline pro-
posals prepared for Arkonam water
supply scheme are under considera-
tion.

5. Tirupathur: A water supply
scheme for this Municipality is inclu-
ded in the Third Plan, but it has been
deferred by the State Government as
the Municipality is not in a position
to meet the capital cost.

Housing Plots for Governmeng
servants

2668. Shri Rishang Keishing: Will
the Minister of Rehabilitation be
pleased to state:
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(a) whether it is a fact that certain
Government servants have been allot-
ted house plots in the cheap Housing
Colony, Lajpat Nagar, New Delhi
(called National Park); and

(b) whether it is also a fact that
these Government gervants have al-
ready been allotted plots by the
Refugee Co-operative Society, Ltd,
Delhi which is called Punjabi Bagh?

The Minister of Rehabilitation (Shri
Tyagl): (a) and (b). Allotment of
plots in cheap Housing Colony known
as ‘National Park’ at Lajpat Nagar
was made to the displaced squatters,
political sufferers and inmates of
Purana Quilla from time to time,
Some of them may be Government
servants but no specific record in this
respect has been kept. At the time
of allotment, each displaced person
had to declare that he or any other
member of his family was not an
allottee of any Government built
property or evacuee property any-
where in India. As regardg the
Refugee Co-operative Society Ltd,
this Ministry has no concern with it.
No case of double allotment in respect
of these colonies has been brought to
the notice of this Ministry.

Abolition of Sales Tax in Delhl

2669, Dr. L, M. Singhvi: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Delhi Trade Advisory Board has re-
commended abolition of Sales-tax on
a number of items in Delhi; and

(b) what are those items and what
action has been taken by Govern-
ment in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
Delhi Trade Advisory Board recom-
mended exemption of hosiery goods
from levy of sales tax in Delhi. The
recommendation is under examina-
tion of the Delhi Administration,
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Drinking water in Hilly Areas eof
Punjab

f Shri Ramachandra Ulaka:
\_ Shri Dhuleshwar Meena:

Will the Minister of Health be
pleased to state the latest progress
made in regard to the survey of the
hilly areas in Punjab by the Special
Investigation Division on the scarity
of pure drinking water there?

2670.

The Minister of Health (Dr. Sushila
Nayar): A statement containing the
required information is laid on the
Table of the House. [Placed in
Library, See No. LT-2816/64].

Trrigation Projects in Maharashtra

(Sori Jedhe: ..
2671, { Shri V. T. Patil:
| Shri Baswant:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the number and the places of
the irrigation projects sanctioned for
Maharashtra State, starting with the
Second Five Year Plan up-to-date;

(b) the number and names of pro-
jects completed and commissioned so
far;

(c) the projects still in hand and
expected to be completed by the end
of the Third Five Year Plan; and

(d) the reasons for delay, if any, in
execution of the projects in hand?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Five
Major and 21 medium new irrigation
projects have been approved by
Planning Commission for Maha-
rashtra State, starting with Second
Five Year Plan, List of Projects and
Districts, where located, is laid on the
Table of the House. [Placed in
Library, See No. Lt-2816/64].

(b) NiL

(c) Four projjects, viz. Gangapur
8tage-1I, Bor, Nalganga and Manar
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(Phase I) are likely to be completed
by the end of 3rd Plan,

(d)' There has been no delay in the
execution of these projects except in
a few cases. Main reasons for the
delay are:—

(i), shortage of material.

(ii) shortage of technical personnel.

(ili) shortage of machinery.

(iv) changes in design.

Famine in Bijapur Distt.

rShrl Vishram Prasad:
2672. { Shri D. D. Mantri:
(_ Shri Basumatar::

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that famine
conditions exist in the Bijapur Dis-
trict and some other places in Mysore
State due to lack of irrigation faci-
lities;

(b) whether Centre has been ap-
proached to take steps in the matter;
and

(¢) it so, the action taken go far?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) and (b).
Yes.

(c) Upper Krishna Project Stage I
has been cleared for execution.

Research Schemes in U.P.

2673. Shri Vishwa Nath Pandey:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any research schemes
have been sanctioned by the Ceniral
Board of Irrigation and Power in
Uttar Pradesh for 1964-65;

(b) if so, the details thereof; and

(c) the total amount alloited for
such schemes during 1963-64?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No new
Irrigation and Power  research
schemes have been sanctioned in
Uttar Pradesh for 1964-66. However,
the following two organisations are



continuing research on the problems
already allotted to them:—

(i) U.P. Irrigation Research Ins-
titute, Roorkee,

(ii) Roorkee University.

(b) Details of the problems on
which research is being carried, are
given in the statement laid on the
Table of the House. [Placed in
Library, See No. LT-2818/64].

(¢) (i) U.P. Irrigation Research
Institute—Rs. 1,24,000.

(ii) Roorkee University—RS.
24,250.

Power and Irrigation Potential in
o.pP.

2674. Shri Vishwa Nath Pandey:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
Uttar Pradesh have approached the
Central Government for help for
developing power and irrigation
potential during 1964-65; and

(b) if so, the decisions taken by
the Central Government in this re-
gard?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
No request has so far been received
from the UP. Government for help
for developing the State’s irrigation
and power potential over and above
the agreed Central assistance for the
year 1964-65.

Rural Water Supply in Uttar Pradesh

2675. Shri Vishwa Nath Pandey:
Will the Minister of Health be pleas-
ed to state: !

(a) the provision made for Rural
Water Supply in Uttar Pradesh for
1964-65; and

(b) the total amount sanctioned by
the Central Government to Uttar
Pradesh during 1964-65 so far?

The Minister of Health (Dr. Sushila
Nayar): (a) A sum of Rs. 10 lakhs
has "been provided in the budget of
the State Government for the year
1964-65 for the implementation of
Rura] Water Supply Schemes under
the National Water Supply and Sani-
tation Programme (Rural).

(b) In accordance with the proce-
dure prescribed for payment of Cen-
tral Assistance to State Governments,
funds are being released to the State
on monthly basis in nine equal
monthly instalments as lumpsum
ways and means advances by the
Central Government during the
course of the year. Final payment
sanction indicating the adjustment of
ways and means advances will be
issued towards the close of the cur-
curent financial year on the basis of
expenditure to be reported by the
State Government. So far as the
Centrally aided (i.e. State Plan)
Schemes are concerned, allotment of
funds is not made scheme-wise.

Applications for House-Building
Loang

2676. Shri Vishwa Nath Pandey:
Will the Minister of Works and Hous-
ing be pleased to state:

(a) the number of applications re-
ceived from the Central Government
employees in the State of Uttar Pra-
desh for house-building advance as
on the 29th February, 1964;

(b) the number of applications ap-
proved by Government and

(c) the amount of loan granted to
the Central Government employees
of Uttar Pradesh up to 29th Febru-
ary, 19647

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
382. '

(b) 298.

(c) Rs. 40.06 lakhs.
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Inspector of Dalmia-Jaim Concerns

Shri S. M. Banerjee:

Shri Hukam Chand
Kachhavaiya:

Shri Kishen Pattmayak:

2678

Will the Minister of Finanoe be
pleased to state: '

(a) whether the Special Police Es-
tablishment is making an enqury
mto the conduct of the Inspector ap-
pomted by Government to go into
tne affairs of some of the Dalmia-
Jain concerns; !

(b) if so, the charges which are
being investigated by the Special
Police Establishment; and

(¢) the' reaction of Government
thereto?

The Minister of Finance (Shri T. T.
Krishmamachari): (a) No, Sir.

(b) and (c). Do not arise.

Inspector of Dalmia-Jain Concerns

Shri S. M. Banerjee:
Shri Hukam Chand
Kachhavaiya:

|_ Shri Kishen Pattnayak:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Inspector who is investigating into
the affairs of some of the Dalmia-Jain
concerns is being paid Rs. 180 per day;

2678.

(b) if so, the reasons for paying this
fabulous amount; and

) whether he is of the rank of a
secretary?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The Inspector
has been allowed a remuneration of
Rs. 3,500 p.m. In addition, he has
been sanctioned daily allowance as
under:

(i) On actual basis for room rent,
inclusive of any service charge
subject to a ceiling of Rs. 150
per day for Bombay and Cal-
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cutta and Rs. 100 per day for
any other place.

(ii) A flat rate of Rs. 30 to cover
all other charges including
boarding expenses, tips, etec.

(b) The daily allowance has been
fixed having regard to the Inspector's
professional standing and the fact that
he has to receive a number of visitors
in connection with the investigation,
for which a suite of rooms is consi-
dered necessary.

(c) No.

Irrigation Projects im Orissa

2679, J Shri Ramachandra Ulaka:
‘7 Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Orissa Government
have requested the Centre for addi-
tional funds for completing the works
on various irrigation projects in the
State during 1964-65; and

(b) if so, the amount and the pro-
jects for which additional funds have
been asked for during the same
period?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No,

(b) Does not arise.
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Maternity and Child Welfare Centre
in Delhi

2682. Shri Rishang Keishing: Will
the Minister of Health be pleased to
state:

(a) the number of maternity and
child welfare centres in Delhi;

(b) how many of the centres have
accommodation for indoor patients;

(c) how many of the centres are
open to the public; and

(d) the steps taken to open more
maternity and child welfare centres
for the general public?

The Minister of Health (Dr. Sushila
Nayar): (a) The number of maternity
and child welfare centres in Delld
is 89 including sub-centres.

(b) Five centres have maternity
beds attached for normal deliveries.

(c) All the centres are open to the
public.

(d) Efforts are being made by the
Delhi ‘Municipal Corporation to open
more maternity and child welfare
centres and sub-centres so as to pro-
vide a sub-centre for a population of
about 10,000.

Pension Benefits for Widow

2683 Shri P. Kunhan: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the de-
cision to extend the benefit of pension
to widows of retired officers has not
been made applicable to wodows of
officers who retired before the deci-
sion was taken; and

(b) if so, whether Government pro-
pose to extend the benefit of pension
to widows of pensioners who retired
before the decision was taken?

The Minister of Fimance (Shri T. T.
Krishnamachari): (a) Family Pension
Scheme for Central Government em-
ployees, 1964 takes effect from 1-1-64
i.e. in the case of those who retire or
die on or after this date.

(b) The grant of family pension in
such cases is regulated under the
rules in force on the date of retire-
ment. There is no decision at present
to give retrospective effect to the new
Family Pension Scheme.

Sales Tax on Gas and Carbide

2684. Shri Yashpal Singh: Will the
Minister of Fimance be pleased to
state:

(a) whether it is a fact that gas and
carbide If used in welding for the
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purpose of manufacturing goods in-
tended for resale is not exempted from
Sales Tax in Delhi;

(b) whether it is also a fact that
Delhi Administration has allowed this
concession to a large number of firms
against the provisions of the Sales
Tax Act and Rules resulting into huge
loss of revenue every year; and

(c) if so, how many firms have been
allowed this concession and the reasons
therefor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir,

(b) and (c). On account of some
conflicting judicial interpretation by
assessing authorities, gas and carbide
were included in the registration cer-
tificates of 41 dealers in Delhi in order
to enable them to purchase these items
tax-free. On further detailed exami-
nation of the question, it has been
found that this concession is not per-
missible and assessing authorities have
been advised accordingly. Since dea-
lers do not maintain any separate ac-
count for consumption of gas and
carbide, it is not possible to estimate
the loss caused to Government con this
account.

Poppy Cultivation

2685. Shri Ram Harkh Yadav: Will
the Minister of Finance be pleased
to state:

(a) whether it is a fact that the
poppy cultivation in the Jaunsor
Bawar area of U.P. in Dehra Dun dis-
trict has been stopped; and

(b) it so, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) This is in implementation of the
general policy to confine the areas in
which the opium poppy is grown ‘o
only these places where the yields are
high and strict control over them
relatively easier. It had been decided
as far back as 1949 to totally ban
such cultivation in the hills both on
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grounds of poor yield and increased
risks of leakage.

In pursuance of this policy, culti-
vation of poppy was completely stop-
ped in Himachal Pradesh with effect
from 1-10-1954. In the case of Jaunsar-
Bawar pargana however, cultivation
wag initially permitted up to 1-10-1956
but subsequently extended by a year
more. At the instance of the Uttar
Pradesh Government and taking into
consideration the special problems of
this under-developed area and the
economic conditions of the people,
cultivation was again permited as a
very special case and on a progres-
sively reduced scale, specifically for
a further period of five years. This
period of grace having expired,
cultivation of poppy has now been
totally stopped in this pargana
with effect from 1-10-1963.

T. B. Sanatorium at Saharanpur (U.P.)

2686, Shri Ram Harkh Yadav: Will
the Minister of Health be pleased to
state: ~

(a) whether it is a fact that a T.B.
Sanatorium in Saharanpur, UP is
going to be started very soon; and

(b) if so, the assistance given by
Central Government in this regard?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) Nil
Refugees from J & K

2687. Shri R. Barua: Will the Minis-
ter of Rehabilitation be pleased to
state:

(a) whether the refugees who have
migrated from the areas of Jammu and
Kashmir State, occupied by Pakistan,
have been treated at par with the
refugees from West Pakistan and other
parts of Pakistan, with regard to
grant of compensation and other bene-
fits;

(b) if not, the reasons therefor; and

(c) the steps taken by Government
for giving them compensation and
other facilities in lieu of their pro-
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pertiés left in the areas of _Jammu
and Kashmir State occupied by
Pakistan?

The Minister of Rehabilitation (Shri
Tyagh): (a) to (c). The migrants from
Pakistan occupied areas of Jammu &
Kashmir State have been given same
rehabilitation benefits as are available
to the non-claimant displaced persons
from ‘West Pakistan. Claims for com-
pensation for immovable properties
left by the migrants in the Pakistan
occupied areas of Jammu & Kashmir
State were not accepted AS THESE
AREAS ARE A PART OF INDIA,
and Evecuee Property Law as such,
does not apply to them. Since these
persons had lost their homes and
suffered heavily and their general
economic condition was poor, it was
decided in January, 1960 to give an
ex-gratia grant of Rs. 3,500 to each
urban family having a monthly
income of Rs, 300 or less and of
Rs. 1600 per family to those settled on
agricultural lands.

Strike by Janpath Hotel Workers

2688 f Shri D. C. Sharma:
" Shri Onkar Lal Berwa:

Will the Minister of Works amd
Housing be pleased to state:

(a) whether workers of the Janpath
Hotel, Delhi have struck work from
the 1st April, 1964 against the alleged
victimization by the new hotel mana-
gement; and

(b) if so, the steps taken to redress
their grievances?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). The new hotel management offer-
ed employment to more than 90 per
cent of the workers previously em-
ployed by the private caterer but they
did not join duty on the 1st April
1964. Some new staff has been em-
ployed and the Hotel is functioning
quite satisfactorily.
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Elections to Board of Homoeopathic
System of Medicine, Delh{

2690. Shri Mohan Nayak: Will the
Minister of Health be pleased to state:

(a) whether there is any move to
postpone the elections of the Board of
Homoeopathic System " of Medicine,
Delhi which are shortly due; and

(b) if so, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) Does not arise.
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Registrar of Board of Homoeopathic
System of Medicine, Delhi

2691. Shri Mohan Nayak: Will the
Minister of Health be pleased to state:

(a) whether Government are aware
that the Board of Homoeopathic System
of Medicine, Delhi has no full time
Registrar; and

(b) if so, whether it is a fact that
the work of the Board is suffering on
that account?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The work of the Board is not
suffering since the work is being done
satisfactorily by the part time Regis-
trar.

Board of Homoeopathic System of
Medicine

2692. Shri Mohan Nayak: Will the
Minister of Health be pleased to state:

(a) the total number of Homoeopaths
registered by the Board of Homoeo-
pathic System of Medicine, Delhi;

(b) whether it is a fact that the
Chief Commissioner, Delhi was ap-
proached to look into a complaint to
the effect that undesirable persons had
found their way to registration as
homoeopaths; and

(c) it so, the result thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) 271.
(b) No.
(c) Does not arise,
Central Homoeopathic Advisory
Committee

S Shri Mohan Nayak:
2693. { shri J. B. S. Bist:

Will the Minister of Health be
pleased to state:

(a) the composition of the Members
of the Central Homoeopathic Advisory
Committee;
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(b) how many of them are qualified
and registered homoeopathic practi-
tioners;

(c) the manner of their appointment;
and

(d) the powers and functions of
this Committee?

The Minister of Health (Dr. Sushila
Nayar): (a) The composition of the
Homoeopathic Advisory Committee is
as follows:

1. Secretary, Ministry of Health—

Chairman,

2. Director General of' Health
Services, New Delhi—Mem-
ber.

3. Dr. C. G. Pandit, Director,
Indian Council of Medical

Research, New Delhi—Mem-
ber.

4. A representative of the Minis-
try of Finance—Member.

5. Dr, J. N. Majumdar, Calcutta—
Member. :

6. Dr. M. C. Batra, Bombay—

Member.

7. Dr. N. Z. Nandurkar, Yeotmal
(Maharashtra)—Member.

8. Dr.  Yudhvir
Delhi—Member.

9, Dr. S. N, Chaddha,
bad—Member,

10. Dr. K. G. Saxena, Honorary
Adviser in Homoeopathy,
Ministry of Health—Member-
Secretary.

Singh, New

Allaha-

(b) The Committee includes aix-
homoeopaths. All of them are regis-
tered homoeopathic  practitioners.
Their qualifications and standing are
given below:

1. Dr. J. N. Majumdar—M.Sc.,
MB, MLRCP, MRCS,
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F.RCS,, and
(Homoeo) Calcutta.

2. Dr. M. C. Batra—B.A. LL.B,
DM.S. (Homoeo) Calcutta
£ P.G.R. British Homoeo Fac-
ulty, London. Principal,
Bombay Homoeopathic Medi-

cal College, Bombay.

3. Dr, K. G. Saxena—B.M.B.S.
(Cal.) Honorary Homoeo-
pathic Physician to the Presi-
dent, Ex-General Secretary,
Al] India Institute of Homo-
eopathy. Honorary Homoeo-
pathic Adviser to the Minis-
try of Health. '

4 Dr. S. N. Chaddha—H.M.B.
(Calcutta) Ex-Principal,
Allahabad Homoeopathic
Medical College, Allahabad.
Ex-President, U.P. Homoeo-
pathic Association.

5. Dr. Yudhvir Singh-—Chairman,
Board of Homoeopathic Sys-
tem of Medicine, Delki.
President All India Homoeo-
pathic Association, Delhi.

6. Dr. N. Z. Nandurkar—B.A.
LLB, Ex-Chairman, Board of
Homoeopathic & Biochemic
System, Vidharba. .Princi-
pal, Homoeopathic and Bio-
Chemic College, Yeotmal.

D.M.S.

(c) There are no specified criteria
apart from the function which the
committee has to perform. The
homoeopathic practitioners have been
appointed as members on the Com-
mittee taking into consideration their

experience and competence in ' the
field of Homoeopathy.
(d) The Homoeopathic Advisory

Committee advises the Government of
India in the Ministry» of Health on
the following matters relating vo the
development of Homoeopathic Sys-
tem of Medicine during the Third
Five Year Plan:

1. Formulation of a co-ordinated
policy for research in
Homoeopathy throughout the
country;
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2. Steps to be taken for the sti-
mulation of such research;

3. Allocation of Central assist-
ance to institutions carrying
on research in Homoeopathy
under the Central Govern-
ment Schemes; and

4. Any other matter that may be
referred to it.

Shortage of Dentists

2695. Shri Yashpal Singh: Will the
Minister of Health be pleased to
state:

(a) whether there is a dearth of
qualified dentists in the country,

(b) if so, the main reasons there-
for; and

(¢) what concrete steps are being
taken to overcome the shortage?

The Minister of Health (Dr. Sushila
Nayar): (a) There is a shortage in re-
lation to desirable standards.

(b) The shortage of qualified den-
tists in relation to optimum require-
ments is mainly due to inadequate
openings for qualified dentists in the
field of dental aid leading to smaller
demand for dental education and
therefore, provision of fewer facilities
so far.

(c) Proposals for opening more
dental colleges, District Dental Clinics
and Tehsil Dental Clinics and School
Dental Clinics during the ' period of
the Fourth Plan are under considera-
tion.

Medical Colleges !

2696. Shri P. C. Borooah: Will the
Minister of Health be pleased to
state: !

(a) whether it is a fact that ade-
quate technical staff is not available
for the running of the medical col-
leges;

(b) if so, to what extent;
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.(c) whether Government have con-
stituted a Committee to go into this
question; and

(d) if so, the precise constitution
and terms and reference of the Com-
mittee? '

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). There is a
shortage of technical staff required
for medical colleges. The shortage
Of specialists wag estimated at 2,000
at the beginning of the Plan. On
account of the increased number of
colleges the requirements of the Third
Plan have to be revised upwards. As
per assessment made for the Mid-
term appraisal of the Third Plan, the
number of additiona] teachers requir-
ed is estimated at 5,100.

(¢) The Government of India have
not appointed any Committee to assess
the shortage of teachers in Medical
Colleges.

(d) Does not arise in view of reply
to part (c) of the question.

New Industries in States for
Refugees

Shri P, C. Borooah:
2697 Shri S. M. Banerjee:
*9 Shri Dajt:
|_ Shri Warior:

Will the Minister of Rehabilitation
be pleased to refer to the reply given
to Unstarred Question No. 1817 on
the 2nd April, 1964 and state:

(a) the broad outlines of the pro-
posals regarding new industries in
States including their estimated cost,
the number of people to be employ-
ed thereunder and the extent of aid
asked for; and '

(b) whether detailed schemes ex-
pected from the State Governments
have since been received and if so,
their outlines? *

The Minister of Rehabilitation (Shri
Mahavir Tyagi): (a) A statement is
laid on the Table of the House.
[Placed in Library, See No. LT-2819/
647].
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(b) Detailed schemes have not yet

been received from the State Gov-
ernments. !

Dues Outstanding against N.D.M.C.

2698, Dr. L. M. Singhvi: Will the
Minister of Works and Housing be
pleased to state:'

(a) whether it is a fact that the
New Delhi Municipa] Committee owes
to Government a sum of about Rs. 87
lakhs;

(b) if so, on what account these
dues are outstanding; angd'

(c) whether these dues are not
being pressed because of s counter
claim of the New Delhi Municipal
Committee of about 3 crores as house
tax on Government built properiy
against the Government of India?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
to (c). There are claims of the Gov-
ernment of India against the New

Delhi Municipal Committee and
counter claims of the New Delhi
Municipal Committee against the

Government of India. Most of these
claims and counter claims are dis-
puted and pertain to a period of
nearly 10 years. Detailed examina-
tion of these claims is being made
through a series of meetings between
all concerned to determine the exact
amount of such claims and to ex-
pedite their settlement.

Lawns and Parks in Government
Colonies

2699. Shri Ram Harkh Yadav: Will
the Minister of Works and Housiag
be pleased to state:

(a) whether it is a fact vhat Gov-
ernment have taken over the main-
tenance of the lawns and parks in the
Government employees’ colonies of
the Capital from the New Delhi
Municipal Committee;

(b) if so, the details of the colonies
affected by the take-over; and
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(c) the reasons for the transfer and
its effect on the Government and the
Municipal employees concerned?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) The
Central Public Works Department
have all along been maintaining the
lawns and parks in the Government
colonies but only sweeping of bajri
paths and lawns, which had been with
the New Delhi Municipal Committee,
has been taken over from them with
effect from the 1st April, 1964.

(b) In the following colonies,
sweeping of bajri paths and lawns
has been taken over:

1. Lakshmi Baj Nagar.
. Kidwai Nagar,

Lodi Road.

. Aliganj.

Sarojini Nagar.
Netaji Nagar.

Vinay Marg. ]
. Moti Bagh I

9. Nauroji Nagar.

(¢) The Central Public Works De-
partment are already maintaining the
lawns and parks. For administra-
tive convenience and better co-ordi-
nation, the work of cleaning of bajri
paths and lawns has also been trans-
ferred to them. No Government em-
ployee has been affected and the New
Delhi Municipa] Committee employe-
es, who were doing this work,
have been absorbed in the Central
Public Works Department to the ex-
tent justified by the existing yard-
stick in the Central Public Works
Department. '

L I A ]

Electricity for Agriculture

2700, Shri Harish Chandra Mathur:
Will the Minister of Irrigation and
Power be pleased to state:

(a) what subsidy, if any is given
for power supply to agriculture by
Centra] and State Governments; and

(b) what amount has been spent
on such subsidy during the last three

13632

years by (i) State Governments and
(ii) by Central Government?

The Minister of Irrigation and
Power (Dr. K, L. Rao); (a) and (b).
No subsidyr is given by the Central
Government for supply of Power for
agriculture Hence no expenditure
has been incurred by that Govern-
ment during the last three years.

As regards the State Governments,
necessary information is being col-
lected and will be placed on the
Table of the House.

U.S. Credits for Indian Firms

¢701, J Shri P. C. Borooah:
\ Shri D. D. Mantri:

Will the Minister of Finance be
pleased to state;

(a) whether the U.S. Government
have of late authorised credits total-
ling Rs. 1.8 crores to six Indian firms;

(b) if so, to which firms and on
what terms; and

(c) how the loans are proposed to
be utilised by the firms?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) and (c). A statement is laid
on the Table of the House. [Placed
in Library, See No. LT-2820/64].
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FU9) & g f& g ST

Andhra Pradesh Projects

2704. Shri Laxmi Das; Will the
Minister of Planning be pleased to
state:

(a) whether it is a fact that techni-
cal sanction for the Pochamphad and

vo3.
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Srisailam projects of Andhra Pra-
desh is pending in the Planning Com-
mission for a long time; and

(b) if so, the reasons therefor?

The Minister of Planning (Shri B.
R. Bhagat): (a) No, Sir. The Sri-
sailam project has been approved by
the Planning Commission for imple-
mentation. The Pochamphad pro-
ject is being reviewed in the Central
Water and Power Commission in
consultation with the Ministry of
Food and Agriculture, and Andhra
Pradesh Government, and would be
accepted for implementation after
the review has been completed. Some
information is awaited from the State
Government in that connection.

(b) Does not arise,
areft W aHa & fasan
R9o%. st %o firo mfew :  aay
fené Wit fage @&t w® sord wv
¥ AT fF awm eyt = &0 oqway
@A F @7 femTarst g g ?

famif sz faga «s0 (310 ¥o
|to T) : WY oW F £ famw agy

2

Co-operative Hospitals and Clinics

f Shri A. V. Raghavan;
1\, Shri Pottekkatt:

Will the Minister of Health be
pleased to state:

2701.

(a) whether there is any propvsal
to encourage co-operative hospitals
and clinics in the country;

(b) whether such institutions are
very popular in Japan; and

(c) the number of such institutions
existing in the country?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) and (c). Information is not
available. [
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Development of Backward Areas im

Orissa

2709, J Shri Ramachandra Ulaka:
Y Shri Dhuleshwar Meena:

Will the Minister of Plamning be
pleased to state:

(a) the amount allotted to Orissa
State for the development of the
backward areas during the Third
Five Year Plan, year-wise; and

(b) the amount actually spent out
of it by the State Government, year-
wise?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). Information
is being obtained from the State
Government and will be laid on the
Table of the House as soon as re-
ceived.

Accountant General, Orissa

2710 Jf Shri Dhuleshwar Meena:
* 3 Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to state:

(a) the number of persons >f alt
categories working under the Ac-
countant General, Orissa at Bhuba-
neswar (including the Deputy Ac-
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countant General officials at Puri) at
present; and

(b) the number of employees from
the said offices who were provided
with family quarters till the end
of January, 1964?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The number
was 1017 on the 1st April, 1964—
inclusive of the staff working at Puri
and Jagdalpur.

(b) 426 persons had been provided
with family quarters by the 1st Janu-
ary, 1964.

ware & fod sr-fergrey dvor

0. it AR T ITAT FAY
faard wix fay 74 @g a A AT F
w4 fw o

(F) 7 ag a= ¢ f& o= qar
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g7

fearf sk faga s (w0 wo
&ro 7)) ¢ (F) N, T

(3) sv1 3 7 e

Treat o fad 7d At w oo
3993, St qaaer fag :

"Gﬂ Ho Ho AYAT :

¥y faq 447 ag FvA & IO
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(%) #1r 23 7 § fF st =T
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W
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Family Planning Workers’ Tralning

Centres

2713. Shri Yashpal Singh: Will the
Minister of Health be pleased to
state:

(a) the number of Family Planning
Workers’ Training Centres in Delhi
being run at present by Government;
and

(b) the number of persons who
have completed their training so far
and the amount spent in this regard?

The Minister of Health (Dr. Sushila
Nayar): (a) Two (i) The Family
Planning Institute run by the Govern-
ment of India and (ii) The Family
Planning Training Centre run by the
Delhi Maternity Hospital with finan-
cia] assistance from the Government
of India.

(b) (i) The Family Planning Insti-
tute has so far trained 840 persons;
the estimated expenditure of the Insti-
tute from July, 1962, to March, 1964,
is Rs. 1,18,800.

(ii) The Family Planning Training
Centre at the Delhi Maternity Hospital
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has so far trained 37 persons and 50
persons are now under training; the
Delhi Maternity Hospital was given a
grant of Rs. 269387 during 1962-64.

Rural Water Supply Schemes in Orissa

2714 J Shri Dhuleshwar Meena:
7 Shri Ramachandra Ulaka:

Will the Minister of Health be
pleased to state:

(a) whether Government of Orissa
have requested the Central Govern-
ment to allot additional funds for
rural water supply schemes in the
State during 1964-65;

(b) if so, the details thereof; and

(c) the action taken or proposed to
be taken by Government in this mat-
ter?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The State Gov-
ernment has, following a recent ques-
tion in the Lok Sabha, requested for
an additional allotment of at least
Rs. 50 lakhs during the year 1964-65
for the rural water supply program-
me.

(¢) The request of the State Gov-
ernment is under consideration.

Medical Education and Training in
Orissa

2715, J Shri Dhuleshwar Meena:
*  Shri Ramachandra Ulaka:

Will the Minister of Health be
pleased to state:

(a) whether any grant or loan has
been sanctioned to Government of
Orissa  for Centrally  sponsored
schemes  under the head ‘Medical
Education and Training’ during 1964-
65; and

(b) if so, the amount thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). No grant thas
yet been sanctioned. In accordance
with  the procedure prescribed for
payment of Central assistance to

State Government, funds are being
released to the State on monthly basis
in nine equal monthly instalments as
lump sum ways and means advances
by the Central Government during the
course of the year. Final payment
sanction indicating the adjustment of
ways and means advances will  be
issued towards the close of the current
financial year only after obtaining full
figures  about utilisation from the
State Government.

Small-Pox and Cholera in Orissa

2716 J Shri Dhuleshwar Meena:
ri g ra :
* \ Shri Ramachandra Ulaka

Will the Minister of Health be
pleased to state:

(a) the number of persons who
suffered from smallpox and cholera
in Orissa during November, 1963;

(b) the number of deaths due to
the above diseases in Orissa during
the same period; and

(c) the amount proposed to be
given by the Centre to Orissa for
eradication of small-pox and cholera
in State during 1964-65?

The Ministe; of Health (Dr. Sushila
Nayar): (a) and (b). The cases and
deaths due to small-pox and cholera
in Orissa during November, 1963
were as follows:

Disease  Cases and Deaths During
November, 1963
Cases Deaths
Smallpox 45 20
Cholera 2603 811

(c) Smallpox:—In accordance with
the pattern of Central assistance laid
down for the National Smallpox

" Eradication Programme, 75 per cent

of the recurring and 100 per cent of
the non-recurring expenditure are re-
imbursed to the State Governments
by the Government of India.

The Government of Orissa have
stated that the Central assistance for
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the year 1964-65 will be Rs. 5'81 lakhs
only which indicates that they have
made a provision of 7-75 lakhs in the
budget estimates for 1964-65.

According to the existing procedure,
allotment of funds is not made
Schemewise but the grant-in-aid is
sanctioned at the end of each  year
for broad groups or categories of
Schemes. Three-fourth of the total
Central assistance allocated for a fin-
ancial year is, however, released in
lumpsum by ways and means advances
to the State Governments in nine
equal instalments during the course
of the year. The allocations to various
States for 1964-65 in respect of the
Centrally aided schemes including the
eradication of small-pox have not yet
been finalised.

In additional to the above-mentioned
grant-in-aid, freeze dried small-pox
vaccine received from the Government
of USSR for use in the National Small-
pox Eradication Programme will be
supplied free of cost to the Govern-
ment of Orissa.

Cholera: —No Central assistance is
being given during the Third Five
Year Plan period for the control or
eradication of cholera.

PL-480 Counterpart Fuads

2717. Shri Ram Harkh Yadav: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
U.S. Administration has agreed to
make available on an advance basis
allocations from the PL 480 counter-
part funds for agreed projects; and

(b) it so, the details thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Yes,
Sir. A major portion of the rupees
accruing to U.S. Government under
PL 480 Agreements has been earmark-
ed for loans and grants to the Gov-
ernment of India to finance such pro-
jects of economic development as may
be mutually agreed upon. Till
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31-3-1964 expenditure on agreed pro-
jects was incurred first and reimburse-
ment was subsequently sought from
U.S. ALD. Under the revised proce-
dure introduced from 1964-65, the
amount that may be agreed from time
to time for expenditure on individual
projects would be made over to the
Government of India on the signing of
individual project agreements on an
advance basis and would be adjusted
against subsequent expenditures.

Leprosy Pilot Projects in Orissa

2719. Shri G. Mohanty: Will the
Minister of Health be pleased to
state:

(a) the total amount proposed te
be spent during 1963-64 for providing
buildings for dispensaries and quar-
ters for staff serving under leprosy
pilot projects in Orissa; and

(b) the amount already spent and
the amount proposed to be spent
during 1964-65?

The Minister of Health (Dr. Sushila
Nayar): (a) Nil. In Orissa, the
Leprosy Pilot Projects are accommo-
dated in rented buildings.

(b) The Working Group which con-
sidered the Annual Plan of Orissa
for 1964-65 had recommended a pro-
vision of Rs. 420 lakhs for the
National Leprosy Control Programme
in Orissa during that year. No in-
formation regarding the expenditure
actually incurred so far or which will
be incurred by the State Government
during the current financial year is
available at present.

Pay Roll Savings Scheme

2720. Shrl G. Mohanty: Will the
Minister of Finance be pleased to state
the names of the public sector under-
takings which have introduced Pay
Roll Savings Scheme in their estab-
lishments?

The Minister of Finamce (Shri T. T.
Krishnamachari): A statement giving
the information is laid on the Table
of the House [Placed in Library, Sce
No, LT-2821|64]
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D.V.C.

2721, Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the number of engineers and
technicians lent by the D.V.C. to the
Government of West Bengal after the
transfer of the barrage and irrigation
system of the D.V.C. to the West
Bengal Government; and

(b) the final terms of the transfer
of the system to that Government?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) No engineers or
technicians of the D.V.C. have been
loaned to West Bengal. However,
West Bengal Government have issuad
appointment orders to seven Assistant
Enginecrs and twentythree Overseers
of the D.V.C. Further selections and
appointments are in progress,

(b) 1. The Barrage and Irrigation
system of the D.V.C. has been trans-
ferred to the Government of West
Bengal with  effect from 1st April,
1964 for management on agency basis.
that is, the expenditure will be borne
by the D.V.C. in the first instance but
will ultimately be debited to the State
Government in accordance with the
provisions of the D.V.C. Act.

2. Capital works of the Project in-
cluding the Third Plan Schemes of
extensions and improvements and
water courses gchemes will now be
executed by the State Government
on behalf of the D.V.C.

3. The State Government have not
so far taken over the management of
Navigation Canal as they are examin-
ing the implications thereof.

Coal Ash

2722. Shri Subbaraman: Will the
Minister of Works and Housing be
pleased to state:

(a) whether coal ash can be used
in construction of buildings; and

(b) if so, where and how it has
been used?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes.

(b) Coal ash in the form of cinders
has been used in the construction of
buildings at the Chittaranjan Locomo-
tive Works {(West Bengal). Coal ash
in the form of fly-ash has been used
as a pozzolanic material in the con-
struction of the Rihand Dam (U.P.).

Rural Electrification in Orissa

2723 [ Shri Dhuleshwar Meena:
* " Shri Ramachandra Ulaka:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the amount of Central aid, it
any, so far granted to Orissa for
rural electrification in the State during
the Third Five Year Plan period;

(b) the progress so far made in
Orissa in that direction during the
Third Plan;

(c) whether any special preference
has been given to Orissa to pupularise
use of electricity in agriculture and to
subsidise power supply for the pur-
pose during the same period; and

(d) if so, the nature thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Rs. 30
lakhs.

(b) 152 villages have been electri-
fied during the Third Plan upte
31-1-1964.

(¢) No.

(d) Does not arise.
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Study of Tax Evasion by U.S. Experts

Shri Alvares:
Shri D. C. Sharma:
221 Shri S, M, Banerjee:
| Shri Hari Vishnu Kamath:

Will the Minister of Finamce be
pleased to state:

(a) whether U.S.A. experts have
come to the conclusion that there is a
large scale evasion of taxes by non-
ealaried classes; and

13648

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Finance (Shri T.
T. Krishnamachari): (a) The renort
of the U.S. Tax Experts has not been
received by the Government so far.

(b) Does not arise.
AAT AT W) wafw
[ gwa W woum
35,4 ot KETIE et
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Planning Minister’s Visit Abroad

{ Shri M. Rampure:
'LShn D. D. Mantri:

Will the Minister of Planning be
pleased to state:

2729. 4

(a) whether it is a fact that he
visited England, France, Holland and
Germany and had discussions with the
authorities there on the techniques of
Planning and Development; and

(b) if so, the outcome of the dis-
cussions held?

The Minister of Planning (Shri B. R.
Bhagat): (a) and (b). Yes. He visit-
ed these countries after attending the
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U.N. Conference on Trade and Deve-
lopment held at Geneva as a Govern-
ment representative. The diScussions
were in the nature of exchange of
ideas and experiences and are not
likely to result in any immediate out-
come. :

Willingdon Hospital

2730 J Shri D. C. Sharma:

‘L Shri P. C. Borooah:
Will the Minister of Health be
pleased to state:

(a) whether it is a fact that three
babies with developing cataracts have
waited over five months for the Wil-
lingdon Hospital, New Delhi to
acquire a Bowmann’s needle to ope-
rate on their eyes and the patients
did not go to other hospitals where the
needle was available because they
were told that arrangements would be
made to procure it;

(b) whether it is also a fact that
attempts were made with blunt
needles to operate the baby’s eyes but
they failed to puncture the cornea;

and

(c) if so, the action taken or pro-
posed to be taken to remedy the situ-
ation?

The Minister of Health (Dr. Sushila
Nayar): (a) This is not a fact. There
was one case in which the Hospital
authorities offered to arrange for the
operation in an institution where the
needle wag available.

(b) A patient who insisted that the
operation be performed in the Willing-
don Hospital was operated on with
the best of the needles available in
the hospital.

(c) Patients who need the operation
are advised to go to the institution
which have the needles. Attempts
are being made to obtain the needles
from abroad.

APRIL 30, 1964
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Government Loans

2731, J Shri M, R. Masani:
| Shri Kapur Singh:

Will the Minister of Finance be
pleased to state the contributions to-
wards loans and borrowings made by
the Union Government, during the
past five years in terms of percentages
of the total subscribed, by (i) Life
Insurance Corporation of India, (ii)
Reserve Bank of India, (iii) Commer-
cial Banks, (iv) Employees’ Provident
Fund, (v) Public Trusts, (vi) Joint
Stock Companies, and (vii) indivi-
duals?

The Minister of Finance (Shri T. T.
Krishnamachari): The details of subs-
criptions to market loans floated by
Government are always treateq as
secret and are not made public.

Rural Water Supply in Rajasthan

2732, f Shrimati Ramdulari Sipha:
\ Shri Yashpal Singh:

Will the Minister of Health be

pleased to state:

(a) whether her attention hag been
drawn to the statement made by the
Chief Minister of Rajasthan denying
the charge that Rajasthan Government
had not spent even a fraction of the
funds earmarked for rural water sup-
ply schemes;

(b) if so, what was the total amount
earmarked for development of rural
water supply in Rajasthan during the
Third Five Year Plan;

(¢) how much amount has so far
been spent; and

(d) whether the State Government
have approached the Union Govern-
ment to restore the cut by which the
amount of Rs. 83 lakhs has been re-
duced to Rs. 20 lakhs?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) There is a provision of Rs. 200.00
lakhs under the National Water Sup-
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ply and Sanitation Programme (Rural)
for rural water supply schemes in the
Third Five Year Plan of Rajasthan.

(c) It is reported that an expendi-
ture of Rs. 109.17 lakhs hag been in-
curred onrural water suprly schemes
during the first three years of the
‘Thirq Plan. Out of this according to
the information in our F.H.E. Section
28 schemes costing Rs. 39 lakhs have
been sanctioned so far. In a recent
letter from the Minister in charge in
Rajasthan it appears that they have
spent Rs. 83 lakhs on the schemes in-
cluded in the National Water Supply
and Sanitation Programme,

(d) The working group on Health
had recommended a provision of
Rs, 100 lakhs for this purpose, which
was later reduced to Rs. 83 lakhs. But
the State Government have finally
provided Rs. 20 lakhs only in their
Third Plan.

Death of Refugees in Raipur Hospital

Shri B. N. Mandal:
2733.4( Shri Ram Sewak Yadav:
LShri Yashpal Singh:

Wil] the Minister of Rehabilitation
be pleased to state:

(a) whether it is a fact that thirteen
refugees from East Pakistan died with-
in three days in Raipur Isolation Hos-
pital; oA

(b) it so the disease
suffering from; and

they were

(c) whether a serious epidemic has
broken out there?

The Minister of Rehabilitation (Shri
Mahavir Tyagi): (a) There were 19
deaths during 10 days from the 28th
March to 6th April in Raipur Isola-
tion Hospital.

(b) Gastro-enteritis aggravated by
heat exhaustion, dehydration, malnu-
trition and lack of vitality.

(¢) No.
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International Monetary Fund

2734. Shri Tap Singh* Will the
Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 2247 on the 16th April,
1964 and state:

(a) the amount and the number of
instalments yet to be repaid from the
amount of Rs. 119.05 crores drawn
from International Monetary Fund in
1861;

(b) the rate of interest to be paid
on the outstanding amount;

(c) whether Government have en-
tered into a stand-by agreement with
any other organisation; and

(d) it so, the terms and conditions
thereof?

The Minister of Finamce (Shri T. T.
Krishnamachari): (a) The amount
still remaining to be repaid is
Rs 107.14 crores. The number of ins-
talmentg is a matter for mutual deci-
sion between%Fund and India, provid-
ded that the entire amount is repaid
by 31st July, 1966.

(b) The rate of interest for the
period upto 31st July, 1964 will be
3% per cent per annum; 4 per cent per
annum from 1st August, 1964 to 31st
January, 1985; 43 per cent per annum
from 1st February, 1965 to 31st July,
1965; and 5 per cent per annum there-
after till the final repayment is made.

(c) No, Sir.
(d) Does not arise.

Central Homoeopathic Council

2735, Shrl J. B, S, Bist: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that the
Homoeopathic Enquiry Committee,
Planning Commission and the Dave
Committee had ell recommended the
setting up of a Cextrs] Homoeopathic
Council;

(b) whether there is any likelihood
to constitute the above Council in
the near tuture; and

(c) it not, the reasons theréfor?
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The Minister of Health (Dr. Sushila m (m) i i;l»

Nayar): <(a) Yes.

(b) and (c). The question of cons- 93g. e aa
tituting a Central Homoeopathic 3938 ‘ﬂ ¥ e N
Council will be considered after uni- ¥ TR WA o AT A F ST
form standards of education in f& :

Homoeopathy have been introduced

la)lldove;-1 thebcountry anc]lp st:;tut:;y (q;) qqrng-q-g‘ f& wreT (-(m-
odies have been set up by all e = =

States. W) { M A T aAw & o

ey £ foqar ™
Construction of Dams

2137. Sbri Hari Vishnu Kamath: (@) afz &, a1 ¥ *= ¥ &
will the Minister of Irrigation and AN L (I 1 4
Power be pleased to siate: .

(a) the number of dumg that have () e fraar T Ty FeaTT
been built since August 15, 1947, and g T fFaAT wUT F gTHRTC ST
the site where each 1s located,; g fwgr smmm ?

(b) whether some of them have

developeq defects such as cracks and mwmﬁ (wTo giten AvarY) :
sweating; (F) & (1) g91 Tow@ AEX A
“(¢) if so, how many, and the  THX®T AT TG § HIT oA 1T T AHT-
mature of the defect in each case; @ 9 T@ A A |
(d) how many have been completed s
and yet not commissioned; and Fzade wfemdl & qre fa=roa
(e) the reasons therefor? RS

The Minister of Irrigatiom and N .
Pewer (Dr. K. L. Rao): (a) to (e). 0¥ o. siwelt Mg ATy 1

The requisite information is  being TW&I Tofr qg TN AY FAT Far fr
collected and will be laid on the 7% faoelt & o 21 3wl ¥ Jeadz AR
Table of the House. N . .

e geaHz wfge & il #

P. & T. Staft Quarters forrr wrey fasrameftr 2 7
Shri Buta Singh: . R
Shri Gulshan: grata wat (st @wit) - owe
Shri Kapur Singh: ' T i caral
2738. { Shri Yashpal Simgh: e :FQ;T \W & . it
| Shri Daljit Singh: SETT ATt F A # qEy g
{_ Shri Nambiar: g | f6THT 9 aroom £ I & f ome-

Will the Minister of Works and Fr faafafags # a o ﬁ T
Housing be pleased to state:

F) TAEAT  JAT GAETE AT W
(a) whether there is any proposal to ( ) ? faeafast °
take over the work of allotment of arae, (@) faeurtuat gro ofedy

quarters of P. & T. staff in Delhi and qfferT ¥ 3E 75 g9 gwfadl
control them through the Estate Direc-

torate; and FY AT TIT IA ATHAT FT AATT GTAA
(b) it so, when the proposal is FAH, (7) T aqt Wﬁ?’[ T4t
likely to be implemented? TIAA TEERT Wi St R S

The Minister of Works and Housing &3¢ ¥ (o ¥eediz wfw-
(Shri Mehr Chand Khanna): (a) No.  &X) TdT {&d airaed aqaa (frw
(b) Does not arise. Yotz F{nwL) ¥ Fataat § faara-
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@ 1 o 27w qee ¥ are
¥ AT 17 &Y ant § wfus qww 7 fa=r-
1 &, STET A Ay A 2

(2)em areen wrgEw (ME Jew-
¥z wfmAT) ® qwaT § fa=rosi=
qHE —

(%) zmai @ wmw F1E 7E |
(@) wrTeRT 2T Hove HEeY

wIHeT ¥

() ifms T W
(O Fzedre wfaTAT) & THAT
R/ faarord qae -

(%) worrasr 4T gatE SR
F wTHA qo%¥
(&) w=rfen ar foam ameai §

sz Auraa fzar &
(1) wraTerdy wTRAY F HefEAEd
rarq dA fF S Ay
FUT G ST AT HIHA

(w) Fz-quvey sifw AT @
o forrdt affer &7 arfer 9,
AT #Y AR SR
77 faad (qeerede) F70
Ty 2 q3eY

(%) weTeT wrRe ST ST %

9558

Evacuee Houses in India

2741, Shri K. Sivappraghasan:
Will the Minister of Rehabilitation be
to the purchasers?

(a) the number of evacuee houses
in India, State-wise left by Muslims;

(b) those which have since been
auctioned or sold to the refugees; and

(c) the number of houses, the sale
deeds of which have since been issued
{10 the purchasers?

13656

The Minister of Rehabilitation (Shri

Tyagi): (a) State-wise figures are
not available. Region-wise figures
are:—
Properties
Delhi 14,593 .
Bombay (including Maha-
rashtra, Gujarat,
Mysore, Kerala,
Andhra Pradesh and
Madras). 18,585 -
Punjab (including Hima-
chal Pradesh). 1,98,15¢
Rajasthan 15,457
Uttar Pradesh. 52,074
Madhya Pradesh. 4393
Bihar (including Orissa) 3,588
Total— 3,06,844-
(b) 2,98,872

properties have been
sold or allotted to displaced persons.
Full payment in cash or compensation

claimg has been received in respect of
2,65,732 properties,

(c) 233,750,
A frdt & fare md faeariua
JSeitgem aw wgEm

LY T e

o7 fmtw agqr A =R 0
AT FT T F4T

J0¥R,

(%) 71 oz &= £ fr oo faer
g frater o faenfoat #1 ot aw
{Z, s A qEw wfr ad fau
¥ 9w fr o9y A e Foww
Ffar o § ; o)

(=) afz &, a1 ITFT T A *x
GE O 1

fmtw ok A w9 (0 dge
T Awr) ¢ (F) AT (@). 7 R
g qeaw fEy a0 3O q¥q afamat T

wE g Fy gewfaat ® fan wmae

faar ar | q¥ sufeat w1 ¥ =@wfaar
&7 ST Y § A Ay Fr Sy ST @ E
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Homoeopathy
2743. Shri Hari Vishnu Kamath:
Will the Minister of Health be

pleased to state:

(a) whether Government propose to
aid ang assist the cause of Homoeo-
pathic System of medicine;

(b) if so, the details of their plan
or programme for the years 19864—
1966; and

(c) if not, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). The Government
of India has been giving grants to
Homoeopathic institutions for estab-
lishing andlor upgrading teaching ins-
titutions and for conduct of research
in Homoeopathy as part of its scheme
for the development of Indigenous and
other Systems of Medicine as per
pattern indicated below:—

(i) Establishment and|or upgrad-
ing of colleges—Non-recur-
ring 75%, Recurring 50 per
cent,

(ii) Research—100 per cent.

The Government of India will con-
tinue to give such assistance during
the years 1964—66. The outlay on
these schemes will depend upon the
merits of each scheme and the recom-
mendationg of the Homoeopathic Ad-
visory Committee.

Manufacture of Sweetmeats from Milk

2744 ( Shri Ram Harkh Yadav:
* | Shri Murli Manohar:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to put a ban on the
manufacture of sweetmeats from milk
for commercial purposes; and

(b) if so, the reasons therefor and
the practicability of the scheme?

The Minister of Health (Dr, Sushila
‘Nayar): (a) No.

(b) Does not arise.
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Forelgn Exchange for Mjs Bengal
Enamel, Calcutta

Shri Daji:
Shri Warior:

Wil] the Minister of Fimance be
pleased to state:

Shri S. M. Banmerjee:
2745.

(a) the amount of foreign exchange
sanctioned to M|s Bengal Enamel, Cal-
cutta during 1962-63 and 1963-64;

(b) whether there are charges of
foreign exchange violations against
this firm;

(c) whether the charges have been
investigated; and

(d) if so, the result thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (d). Infor-
mation in this regard is being col-
lected and will be placed on the Table
of the Sabha.

Department of Special Economic Co-
ordination

2745A. shri Harish Chandra Mathur:
Will the Minister of Finance be
pleased to state:

(a) whether Department of Special
Economic Co-ordination in the Cabi-
net Secretariat continues or has been
abolished;

(b) how the work handled by the
Special Department is conducted and
by whom it is controlled; and
abolished, the

(c) if it has been

reasons therefor?

The Minister of Finance (Shri T.
T. Krishnamachari): (a) The De-
partment of Special Economic Co-
ordination which was created on 16th
June 1962 ceased to exist as a result
of the Presidential Orders dated 14th
and 15th November 1962 which as-
signed its functions to the new Min-
istry of Economic and Defence Co-
ordination.
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Attention Notice—(Query)

(b) The Presidential Orders dated
the 1st and 11th September 1963 abo-
lished the Minisiry of Economic and
Defence Co-ordination and created the
Department of Co-ordination under
the Ministry of Finance; one of the
.subjects assigneq to that new Depart-
ment is coordination in regard to im-
portant economic issues other than
those handled by the Department of
Economic Affairs. A full account of
the work done by this Department in
the Ministry of Finance has been given
in the Annual Report for the Ministry
of Finance for the year 1963-64 which
has been circulated to the Members.

(c) The Presidential Orders cited
have been made for the more conve-
nient transaction of the business of
the Government,

12.15 hrs.

RE: CALLING ATTENTION

NOTICE—(Query)

it gFTE ment (fasEie)
qera iy, ¥ gwg & &7 qgfy
F FrEer ¥ 91T & $g AT Iear
g dzag fF w7 gw 97 ¥ 77 fHaew
w7 § 5 g wfirerd # @ ay
SITT &Y 9AAT FAA qi7 whiwm T8y
g f& sy A geew @rr 33
& 97 ¥ g FY Ty =T R, afew
T=re A 33 & fF forw o & & wf-
fafy 9% gu & 9 s F wfwd
W s WA @ ) A A A
Teft qear vt 2 fow & wor 3@
& ¥y FAT A A wfaes oT T
o ¥ fF e wege & wwAT 9
o ferm fag AT faswr wwem @
gfag &7 Ia¥ w@ma & fag s,
sv fx 7 @ @R g fommg &
wrre & fag w 7d v

ot WlEd : 5W A ¥ #nd
AT gt Jorar A7 wwar | K &%
IH FGr ¢ fF g A e W™
T FTALT G § | AT 5y A& qOAY

Re. Calling VAISAKHA 10,

1886 (SAKA) Papers Laid
on the Table

FA A FwAM G, R W AR

| I&TAT 316 A & fop Ao Form T

g I3 AT wATH FAT Y& F
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Wt gFR WE sPAW  (3A) ¢
Sq g7 FIT w7 Afew 1 § araw
AT F& w4, zafac gw qEy €

Nt AieR W™ qTE (FT) ¢
Y F AT GFHIT F7 aCF q T §
0 QI g 9 7?

qgR WP A9 AR Afew
qaTq (g T §, FIlenT HEww Mfew
g T @Fd |
Shri Hari Vishnu Kamath (Hoshan-

gabad): Is it part of protocol or
what?

Mr. Speaker:
the Table,

Papers to be laid on

12.16 hrs.
PAPERS LAID ON THE TABLE

ALl INpia SERVICEs (DEATH-cum-Ri-
TIREMENT BENEFITS) AMENDMENT
RULES

The Minister of State in the Min-
istry of Home Affairs (Shri Hathi):
I beg to lay on the Table a copy of
the All India Services (Death-cum-
Retirement Benefits) Amendment
Rules, 1964, published in Notification
No. GSR 526 dated the 4th April, 1964,
under sub-section (2) of section 3 of

the All India Services Act, 1951.
[Placed in Library, see No. LT-
2809/64].

NOTIFICATIONS UNDER CuUsTOMS ACT

AND CENTRAL EXCISES AND SALT AcCT,
CORRECTION TO NOTIFICATION

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): On behalf of Shri B. R.
Bhagat, I beg to lay on the Table:—

(1) a copy each of the follow-
ing Notifications under section 189
of the Customs Act, 1962:—
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[Shrimati Tarkeshwari Sinha]

(i) GSR. 614 dated the 18th
April, 1964.

(ii) G.S.R. 615 dated the 18th
April, 1964.

(iii) G.S.R, 616 dated the 18th

April, 1964.

(iv) G.S.R. 617 dated the 18th
April, 1964.

[Placed in Library, See No. LT-
2810/64].

(2) a copy each of the following
Notifications under section 159 of
the Customs Act, 1962 and section
38 of the Central Excises and Salt
Act, 1944, making certain further
amendments to the Customs and

Central Excise Duties Export
Drawback (General) Rules,
1960: —
(i) G.S.R, 618 dated the 18th
April, 1964.
(ii) G.S.R. 619 dated the 18th
April, 1964.

(iii) G.S.R. 620 dated the 18th
April, 1964

(iv) G.S.R, 621 dated the 18th
April, 1964.

(v) GS.R. 622 dated the 18th

April, 1964.

(vi) G.S.R, 623 datedq the 18th
April, 1964.

[Placed in Library, see No. LT-
2811/64].

(3) a copy of Notification No.
S.0. 1377 dated the 15th April
1964 containing Corrigenda to
Notification No. S.O. 511 dated the
6th February, 1964, under section
296 of the Income-tax Act, 1961.

[Placed in Library, see No. LT-
2812/64].

12.17 hrs.
ESTIMATES COMMITTEE
MINUTES AND STATEMENTS
Shri A. C. Guba (Barasat): I beg
to Jay on the Table—
(1) Minutes of ewvidence given
before the sub-Committee of the
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Estimates Committee on Public
Undertakings and Minutes of the
sittings of the Estimates Commit-
tee relating to Fiftieth, Fifty-first
and Fifty-second Reports on (i)
Public  Undertakings—Accommo-
dation  rented in principal
Cities; and Guest Houses, Staff
Cars etc. maintained by them, (ii)
Heavy Engineering Corporation,
and (iii) Personnel Policies of
Public Undertakings;

(2) Minutes of sittings of the
Estimates Committee relating to
the following Reports:

(i) Forty-third Report on the
Ministry of Railways—North-
east Frontier Railway;

(ii) Forty-fourth Report on the
Ministry of Railways—Chitta-
ranjan Locomotive Works;

(i) Forty-fifth Report on the
Ministry of Railways—Integ-
ral Coach Factory, Perambur;

(iv) Forty-eighth Report on the
Ministry of  International
Trade;

(v) Fifty-third Report on the Min-
istry of Finance—Depariment
of Revenue and Company Law
(Company Law Division);

(vi) Fifty-fifth Report on the
Planning Commission—rural
Works Programme and Pro-
cedural and Miscellaneous
matters.

(3) Statements showing replies
to the recommendations of the Es-
timates Committee which were not
furnished by Government in time
for inclusion in the relevant Re-
ports: —

(i) Statement showing the replies
to the recommendations noted
in Chapter IV of the Sixteenth
Report of the Estimates Com-
mittee (Third Lok Sabha);

(ii) Statement showing the rep-
lies to the recommendations
noted in Chapter IV of the
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' Rajya Sabha
Hundred and Forty-third Re-
port of the Estimates Commit-
tee (Second Lok Sabha);

(ii1) Statement showing the rep-
lies to the recommendations
noted in Chapter V of the
Thirty-eighth Report of the
Estimates Committee (Third
Lok Sabha);

(iv) Statement showing the reply
to the recommendation noted
in Chapter V of the Thirty-
seventh Report of the Esti-
mates Committee (Thirgq Lok

Sabha);
(v) Statement showing the rep-
lies to the recommendations

noted in Chapter V of the
Fortieth Report of the Fsti-
mates Committee (Third Lok
Sabha).

12.18} hrs,
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(1) 1 am directed to inform
the Lok Sabha that the Rajya
Sabha at its sitting held on Tues-
day, the 21si April, 1964, adopted
the following motion concurring in
the recommendation of the Lok
Sabha that the Rajya Sabha do
agree 1o nominate seven members
from the Rajya Sabha to the Pub-
lic Accounts Committee for the
period commencing on the 1st May,
1964 and ending on the 30th April,
1965: —

“That this House concurs in
the recommendation of the Lok
Sabha that the Rajya Sabha do
agree to nominate seven mem-
bers from the Rajya Sabha to
associate with the Committee on
Public Accounts of the Lok
Sabha for the term commencing
on the 1st May, 1964 and ending
on the 30th April, 1965 and do
proceed to elect, in such manner

Messages from VAISAKHA 10, 1886 (SAKA) Public Accounts
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Commiittee

as the Chairman may direct,
seven members from among the
members of the House to serve
on the saidg Committee”.

2. I am further to inform the
Lok Sabha that at the sitting of
the Rajya Sabha held on Wednes-
day, the 29th April, 1964, the
Chairman declareq the following
Members of the Rajya Sabha to
be duly elected to the said Com-
mittee: —

Shri M. P. Bhargava

. Shri Chandra Shekhar

. Shri S. C. Deb

Shri R. S. Panjhazari

Shri Ram Sahai

Shri S. S. N. Tankha

. Shri Atal Bihari Vajpayee.

No oo o

(2) ‘In accordance with the pro-
visions of sub-rule (6) of rule 162
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (No.
2) Bill, 1964, which was passed
by the Lok Sabha at its sitting
held on the 18th April, 1964, and
transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no re-
commendations to make to the
Lok Sabha in regard to the said
Bill’

PUBLIC ACCOUNTS COMMITTEE
TWENTY-SIXTH REPORT

Shri Khadilkar (Khed): I beg to
present the Twenty-sixth Report of
the Public Accounts Committee on
action taken by Government on the
outstanding recommendations of the
Public Accounts Committee contain-
ed in their Third, Seventh Eighth,
Ninth, Tenth and Twelfth Reports
relating to Civil Accounts and Fourth
and Eleventh Reports relating to
Defence Services Accounts.
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1820 hrs. 18.21 hrs,
ESTIMATES COMMITTEE COMMITTEE ON GOVERNMENT

FIFTY-SEVENTH, FIFTY-EIGHTH, SIXTY-
FIRST AND SIXTY-SECOND REPORTS

Shri A. C. Guha: I beg to present
the following Reports of the Estimates
Committee: —

(1) Fifty-seventh Report relat-
ing to action taken by Gov-
ernment on the recommenda-
tions contained in the 167th
Report of the Estimates Com-
mittee (Second Lok Sabha)
on the late Ministry of Com-
merce and Industry Khadi
and Village Industries Com-
mission, Bombay.

(2) Fifty-eighth Report relating
to action taken by Govern-
ment on the recommendations
contained in the 161st Report
of the Estimates Committee
(Second Lok Sabha) on the
late Ministry of Commerce
and Industry—All India Han-
dicrafts Board and Indian
Handicrafts Development Cor-
poration Limited,

(8) Sixty-first Report relating to
action taken by Government
on the recommendations con-
tained in the 166th Report of
the Estimates Committee
(Second Lok Sabha on the
late Ministry of Commerce
and Industry—Office of the
Textile Commissioner Part
V—Export Promotion of Cot-
ton Textiles.

(4) Sixty-second Report relating
to action taken by Govern-
ment on the recommendations
contained in the 164th Report
of the Estimates Committee
(Second Lok Sabha) on the
late Ministry of Commerce
and Industry—Office of the
Textile
ITI—Woollen Industry.

Commissioner—Part -

ASSURANCES

. SECOND REPORT

Shri Morarka (Jhunjhunu): I beg
to present the Second Report of the

Committee on Government Assur-
ances.
Shri S. M. Banerjee (Kanpur): You

remember, Sir, that on the 15th April
1964, during question hour, a question
was raised by my hon. friend, Shri
Kamath, about some inquiry which
was proceeding against the Deputy
Minister of Finance, Shrimati Tarkesh-
wari. Sinha. Shri Tyagi had asked:

“Before sending the papers for
the opinion of the Attorney-Gene-
ral, did the hon. Home Minister
make any direct enquiry from the
Deputy Minister concerned and
was her statement taken? If so,
will the Minister be pleased to
place it on the Table?”

Shri Hathi had replied:

“Statement was taken, but so
far as the question of placing it
on the Table is concerned, we
have sent all the papers to the
Attorney-General”.

“The same question was raised by
Shri Mathur and you said:

“Let the report come, and we
will see”.

My information is that the report
has been received from the Attorney-
General. If 5o, before the session ends
we want the report to be placed on
the Table so that we can discuss the:
conduct of the Minister. T want an
assurance from Government on this
point.

Mr. Speaker: He wants a new as-
surance. But first he has {o convince:
me that it is connected with this.
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Committee

8hri S, M. Banerjee: This was said
on the floor of the House on the 15th.

Mr. Speaker: Anything said on the
floor of the House cannos be taken up
at this moment. This is the Report of
the Committee on Assurances, what as-
surances have been implemented. That
has been laid on the Table,

Shri S. M. Banerjee: This is an as-
surance given....

Mr. Speaker: That is not relevant to
this question.

Shri S. M, Banerjee: That question
was raised. If the report has been re-
ceived from the Attorney-General,
should it not be placed on the Table
aof the House?

Mr. Speaker: But this is not the oc-
casion when he should ask.

Shri S. M. Banerjee: When can I
ask?

Mr. Speaker: He cannot intervene
when it suits him to get up and inter-
rupt the proceedings.

Shri S. M. Banerjee: I have been
misunderstood, This is an assurance.
If I cannot raise it....

Mr. Speaker: No, no. This is not con-
nected with it.

BUSINESS ADVISORY
COMMITTEE

TWENTY-SEVENTH REPORT

The Minister of Parliamentary
Affalrs (Shri Satya Narayan Sinha): I
beg to move:

“That this House agrees with the
Twenty-seventh Report of the
Business Advisory Committee pre-
sented to the House on the 29th
April, 1964.”

13668
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Mr. Speaker: The question js:

‘“That this House agrees with
the Twenty-seventh Report of the
Business Advisory Committee pre-
sented to the House on the 29th
April, 1964”.

The motion was adopted.

12.23 hrs,

DAKSHINA BHARAT HINDI
PRACHAR SABHA BILL—Contd..

Mr. Speaker: Further consideration
of the following motion moved by
Shri M. C. Chagla on tha 29th April,.
1964, namely:

“That the Bill tc declare the
institution known as the Dakshina
Bharat Hindi Prachar Sabha, hav-
ing at present its registered office
at Madras, to be an institution of
national importance and to pro-
vide for certain matters connected
therewith, as passeq by Rajya
Sabha, be taken into considera-
tion.”

The Deputy Minister to continue.

Shri S. M. Banerjee (Kanpur): May
T have your guidance on one thing?
I want you to understand the thing.
If an assurance has been given, when.
can we raise it?

Mr. Speaker: Mr. Banerjee knows it
even much better than myself that
this Report of the Committee on As-
surances was coming, and not every
assurance that may have been given.

Shri S. M. Banerjee: If you give me
only a few seconds, [ will be able to
convince you.

Mr. Speaker: I will give him as much
time as he likes and listen to him
leisurely if he gives me a regular
notice of that, not otherwise.

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
Yesterday when I was speaking on this
Bill, I thanked all sections of this
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House for kindly extending their sup-
‘port to this most innocuous an1 non-
controversial piece of legislation. 1
also said that this Biil was a ftting
tribute to the band of those devoted
selfless workers who have been
spreading the knowledge of Hindi in
all corners of the South After that, I
was dealing with the criticism particu-
larly made by my friends Shri K. K.
‘Warior from Kerala and Shri Peter
Alvares from Goa to the effect that
‘this was an attempt at tureaucratising
this voluntary organisation. They
wanted to knaw why this govern-
mental control was at all necessary. I
may assure them that there is no in-
tention of the Government to take
over the management and control of
thig great organisation. The Sabha
will continue to regulate its own
affairs in accordance with the provi-
sions of its memorandum and rules
and regulations, However, as the Sabha
will assume the status of an institu-
tion of national importance, the res-
ponsibility will devolve on the Cent-
ral Government to see that this insti-
tution so conducts its affairs that it
may continue to be an institution of
national importance. Hence the mini-
mum possible regulatory provisions
are being made in this Bill.

I may also point out that when the
Hindi Sahitya Sammelan Bill was
being debated. both in the Rajya
‘Sabha and in this House a demand
was made that the Dakshina Bharat
Hindi Prachar Sabha should also be
accorded similar recognition. The
‘Government accepted that suggestion
and an announcement to that effect
was made by the then Education Min-
jster both inside and outside the Par-
liament. As a corollary to that assur-
ance, the governing body of the Sabha
was contacted, and they readily ag-
reed. As a result of that understand-
ing. the Bill was drafted with their
consultation anq was introduced in
the Rajya Sabha on the 22nd August,
1963. It was discussed on the 28th and
20th August, 1963 by that Housc and
passed without any amendment. Since
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then, we have been trying hard to
get this Bill passed by this House
also, but we could not get an oppor-
tunity so far. This delay of a few
months has made the office-bearers of
the Sabha rather restive, and they
have been pressing us hard to put this
Bill on the statute book as early as
possible. Therefore, there is no justi-
fication for the complaint that we are
imposing anything on the Sabha. Om
the other hand, by the passage of this
Bill, we will be fulfilling the desires
of the office-bearers of the Sabha
themselves.

One more criticism made by some
hon. Members was to the effect that
why this institution was not being
declared a university. I may submit
that this purpose will be more than
achieved after the passage of this Bill.
Clause 4 of the Bill empowers the
Sabha to grant degrees, diplomas and
certificates for proficiency in Hindi
and in the teaching of Hindi. I may
inform the House that the Sabha is
at present having Pravesika Visharad
and Praveen examinations, whose
standards of Hindi have been duly
recognised by the Government of
India as equivalent to matriculation,
intermediate and B.A. respectively. I
may alsp assure the hon Members that
the Sabha will actually be more than
a university, because, besides teach-
ing and conducting examinations, it
will carry on other activitieg also for
the propagation of Hindi. If it is
made a university, then its other acti-
vities will come to a standstill, and
it will defeat the very purpose for
which the Sabha was formed. It is
from this point of view that the Sabha
is being declared an institution of
national importance under Entry No.
63 of the Union List of the Seventh
Schedule of the Constitution, and not
under any provisions of the Univer-
sity Grants Commission Act.

One very constructive suggestion
made during the discussion of the Bill
wag to the effect that, besides Hindi,



-

13671 Dakshina VAISAKHA 10,
‘we should try to develop and encou-
rage other regional languages algo. I
fully and wholeheartedly endorse this
viewpoint. In this connection, I may
inform the hon. Members that 'the
Union Ministry of Education is 1-
ready taking some concrete steps in
this directon. For example, we have
substantially helped in the publication
-of Encyclopaedias in Tamil and Mala-
yalam.

Shri Muthu Gounder (Tiruppattur):
You have already got an institution of

national importance to propagate
Hindi at Allahabad. You are now
making this also an institution of

mationa] importance at Madras. Have
you started any such institution to
propagate any one of the 14 national
‘languages anywhere in India?

Shri Bhakt Darshan As I said just
now, we are already helping all those
publications, and besides this, as I ex-
‘plained just now, it was at the express
desire of Members themselves that we
.came forward with this legislation.

One thing more in this connection.
Sir, there were formerly two sepa-
rate sections of the Ministry dealing
with the propagation of Hindi and
the development of other modern
Tndian languages. We have now com-
bined both those things under one
unit and have named it as the “Lang-
uages Division”. I may assure the
hon. Members of this House that this
Ministry will not only continue
to take effective steps for the develop-
ment of all other languages, but will
try to step up their efforts in future.

As regards the lonely and solitary
voice of dissent raised by an hon.
Member representing the DMK group
in this House, I do not intend to enter
into any controversy with him.

Shri S. Kandappan (Tiruchengode):
‘Who else is there to protest?

Shri Bhakt Darshan: It is quite
well known that the DMK party does
not believe in the integrily and indi-
wvisibility of our country

544 (Ai) LSD—S5.
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The Minister of Steel Mines and
Heavy Engineering (Shri C. Subrama-
n?a.m): They have changed their
ViEws now.

13672

Shri Rajaram (Krishnagiri): Do not
give wrong ideas to the House.

Shri Bhakt Darshan: For them, our
Constitution. ...

Shri Rajaram: Do you want us to

continue the same thing? Is that
your intention?

Mr. Speaker: Order, order.

Shri Rajaram: What the Deputy

Minister has stated is wrong. That is
what I want to tell him through you.

Shri Kandappan: Let me remind
the Deputy Minister and the House...

Mr. Speaker: Can they not decide
among themselveg which of them is
to speak?

Shri S. Kandappan: I would like
to make clear one thing. We are not
in any way less nationalistic than
the Deputy Minister or anybody else
here in the House. But what do they
do? In the name of nationalism. they
try to inculcate in us a sort of dynas-
tic patriotism which we are not pre-
pared to accept.

Shri Bhakt Darshan: Sir, I am
thankful to the hon. Members that
they have changed their views now.

Shri Rajaram: We have changed
it long back. The hon. Ministers
must read papers day-to-day....(In
terruptions.)

Shri Muthu Gounder: By enacting
such legislation you are pushing us to
have a Kashmir at the southern end
of this country.

Mr. Speaker:
now? They claim that they
given it up long ago.

Have they finished
have

Shri Bhakt Darshan: I have accept-

ed the correction. Sir.

O
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[Shri Bhakt Darshan]

According to information received
by me, there are several workers of
the DMK Party in Madras State itself
wio condemn and denounce of Hindi
from public platformg and who even
go to the extent of erasing signboards
in Devanagari script, yet they are
regularly attending the Hindi teach-
iuig classes conducted by the Sabha...
(Interruptions).

Shri S. Kandappan: 1 strongly
object to this kind of insiruation. It
is the Government that compels; there
is no school in Tamilnad where we
cannot help learning Hivdi.

Shri Radhelal Vyas (Ujjain): You
can start your own schools.

Shri Rajaram: For the sake of jobs,
people are compelled.

Shri S. Kandappan: I do not accept
what the Minister has stated and it is
not our fault; you are compeliing
people to do this.

Mr. Speaker: Their attitude should
not substantiate the charge of the
Minister.

Shri S. Kandappan: [ want the
Government to realise that they
should be reasonable; they should
know why there is this feeling in us.

Mr. Speaker: Now he will listen
patiently.

He may leave the three or four
lines that he has got.

Shri Bhakt Darshan: I do not mind,
Sir.

I find that in all 24 hon. Members
have participated in this discussion.
Out of them while ten persons spoke
in English, fourteen expressed their
views in Hindi and I shall, therefore,
with your permission, Sir, switch over
to Hindi for a few minutes,
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/mzm wQaw, @9 ¥ qea av
T §Eq 4 @ Ot § waAg qgEd)
®! gZq ¥ wwaw 3 g f vl
T fauas 7 399 e @ ag Awda
faar &1 fagdr fareing awt # m=<
= gy A fEw A d osww
# 57 M af=y & Ay fd a1 e
TG FT A wa @A fFaw £, uF
THFIX ¥ 9 fadqas £ wgT sIFaE
7 W GIFTT I8 &1 FEA Fegal
gIT FL G 2

F9 g9 are-faag & fom # W
greony frx, «ff TwdET wrEEs,
A Y T T, q® A @A F ALY W}
# 7z a1 awar aFan g fF fedt w0y wwfa
& i ¥ foraet a9 & a0 e S
arfg a1, ST AT & w10 Ag) gEn
fes SR 77 a7 ¥ w2 5 7w
faggs @ gro Iav AR faw F
ATY F1 W FraT fRemmr 7 wAT av
fomamg & & zm favggs & «higa
g9 ¥ Tz suw AR afEw F wg-
TuEt # oww § vy ¥ fag o
wqa7 w9 fram o7 7 ©F q@l &
9T @y o |

A% geedl A 79 a1 A foewd
# F fr 0T g w1 fed @
e T w9 & fag faady aft
¥ F19 FAT FET 471, SAA A F
ag F AE T F) W T W
FT T o wwwEr gt 5 @ gfaor
WIE ¥ agd ¥ werpEt 7, faw
¥ ¥ % gooAt 7 W ® W @
o fom & A A, g s
¥ yaqa wer WA, off wifa A o
W & gw aw 9T 9 far fw
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F S & e T A A AT =iz )
A2 frrwy, of aevar=r fag o, 7 1 g2y aF
F21 fr fmerr sareg &1 oo 93 @
faoeit H 9% gty 57 wifzd & 8
quar & fastefY & §§ Tr99 & 67 #47
arqd 2?7 wme A weAg e

o

qHTA 9T AFY @A AEd Wi dEA
qETT § ST ARy §1 § 7 v
% Faw ug fAgew & wean g 7
el T FH HAT FT A, UG
HATrE AOAl @i # A, T
gt & wgaw 4, feely ® q|m AT
TR F Gguiad F9 i ¥ 9w
G FT A TQN AR 39 Fraey §
g 999§ WY JNEF T |

Sgr a% gfEwr Wi 57l we
& a1 geey §, foeg 39 adt § gw
T 3,83,9¥ T Fy fadg wgman
T ¥ &) 39 ¥ faay qu w@fsgs
HEqTHI (AT HEATEORE ) )
W ogw whEe @gmar W s
JW wy &) TOwm fadw aw §,
T qe¥-ty ¥, gw A g@ ¥ fow @
q/E &9 &7 gaeqr #1 Y, afee
S|t f& w1q £ 5 & g, g9 faai
gge ew AfEai ¥ avieA ¥ ag faew
farar o f femdt &y & fero wiR
T FU¥ Q2 *' qaeqT gdT a9 €
sicdl

st fageaw wera () - s
(%, N9 5@ |

AT WA Y F HOT ¥H
7T § $g A7 wqwr gH fawy & wmaw
£ "1 g7 & qearH w7 WK o wfyw
TEEAT T HHA |

A g5, s WA, 7 "qd
w9 F faRe q)7 9T g9 a1 97 I
fear a1 f& wsa gewrd & s fowr
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# fugm F fA0 N wemTE fArd
5y oy & 39 % F3AT A1 g7 WY
FT qTEIT Y FeTAT =vigal F
aags1 g f5 37 @ ag qry fawge
3 & a1 wm d=Hm R § e
FraTel &0 afaw #% foor @ f fe=i
F wfwgm & fam fagq w wemE
W W4T, I F wF-gE-wm W7
¥flg §TFIT G FoA| gA AW,
g REY—SY H, gH AT AT { 1Y
AT ®IY @ g, qiHw a7 {0 H
ot fagza famr &, anEr mmEw
F g% 77 Tuar A Y Fav & &, W
faw maam#t &1 fagfas oo ST
UF FUT EGAT @T FIA a7 AT
faarz g1

wrAfr ggw, T IFRMET AT
A1, & g Fanr a1 £ oagfoat &
#®r g F#7 § M7 qFg g9-ava
o & gf5-aw gm aaw 330 Bra-
afgi 3 W& AATw A 3@ T
fasrz frar & A7 5@ 39 sEIE
®T O QF AT Fi AT @ &1 A
aar g fF g7 ¥ 37 wsEw § 39
ATH G

TF O ), IR/ §¥/A 97 59 T
# 3T A1 1 F F MTFA wradig qaeg,
=} gFTIE < AT ST A, fwg Fv fauw
& § geow i, g @ fF afao
7 fet wieww § uF famEfaaea
T SIAT FY FAY FIfEQN §F qEH
% fosr g0 wERy fuafs #1 @
F 9% g1 FEm famm garaa
FY AT 7 T TFGT § F1 qT9T 7g)
g1 ufg }E w1 a5y T g9 AT
§gaa w1% o g M, @ 99
R FEIAHFAEF faare frar e
feagra ag ey & fr ogd fg=h areww
¥ wefamaat (TiI9i) # wgear
& IA, IT K Aearga fear «(ry,
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37 1 gaafsa fear s A 39 &
a1z ) favafaarerg &) eqrar o fa=rg
fFar a1 q3ar ) xR 7, WY fedy
HTENR KT RETIAA T §, I F71 g7 T6F
mfgs @gm@ar ¥ 7 &1 W gEr
IFT & W 9 fg=r Aveaw & war-
faareg WX At 9T agifas fdr
I, Ji A I AT 9 qgrAar A
®TRTS FIA

Shri S. Kandappan: I want a clari-
fication from the hon. Minister. He
says that they are going to set up
Hindi-medium universities. The Gov-
ernment of India’s declared policy is
to have the mother tongue as the
medium in all the universities in India
that is all the declared national lang-
uages. To set up a Hindi medium
university in the south—does it not
contrivene the declared policy?

Shri Bhakt Darshan: Not at all, Sir,

Shri S. Kamdappan: If you set up
Hindi medium universities in Hindi-
speaking areas, that is all right but 1n
other areas......

Shri Bhakt Darshan: It will not be
compulsory for the students to go
there.

Mr. Speaker: Now, he has put that
question and it has been answered.
I will put him one question: whether
he is satisfied with the translation
that he is getting.

Shri S, Kandappan:
the mark.

It is not up to

Mr. Speaker: I want to know.
Shri S, Kandappan: The Minister

goes on continuously but I do not
catch it like that. Yesterday too, I
heard Mr. Shastri; they could not

tranglate Mr. Shastri.

Shri Bhakt Darsham: 1 need not
clarify the position further. Regional
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languages will be the medium of ins-
truction up to the highest stage, But
when Hindi medium colleges are
established it will be optional for the
students to go there or not. It would
not be compulsory for every
student. I think that should clarify
that point.

A, wgt aF wfe-and fqat
# fg= #t gl ¥ frves faqer w7
gr ey &, @ a1 | W fretr gaTArg
greAmE @1 g1 wfa-ag FwwT &
qrE &Yy F1 gEF gw AW faafa
FT 1 & AT e agt § 3§ geafw
&Y mraT &1 R s @@ 9 fa=r
far @1 w@r R

A Wl &t Y oF o g
=81 gara fear @ fr fafas s
F Al qeHW WeT §, T 4T TF FG
gerfoe fear @) g9 e X
gfqn wrg fewr g91T AW @y oY
g5 FE T WroE IR fe-
afa=, fei-neamaw, fe=-va3 AR
ferdl-dm wife & % F19 o@d &
grrfoe foer 1 o ag ga & fr ana
oI5 AEEHT &1 UF FHATGL 19
&arv fFar @14, g9 97 RAAG HAE
fa=qre a3

agi a% q@anrd fafa &1 gwm
g, ary gore a1 gfeemor &8 ax
wrez frar sT oTFr &1 qew wfy
F weuad a o gi-grafa @ g &y
oA T Ffa g3 &0 Y 39 graeg
F F12 qawg &1 AAAW G &)1 Afwe
FZ@ AT 41 gfeewror ¢ fr gm
T F) Faa qFfeTs fafa—arsevafa
fexcze—F &7 A7 TEIE FOEY
feat ozt F7 0% 99T F IA § g
Ity &1 93:7 foan 71 8 A7 ez
o1gT @1 arfed, N fF g7 &9 §
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et # g, frew fga ey fafe
¥ wwrfug frar 9T 49T 3@ AE
F oymee a3y &1 & @ w4 g
fr ga famr & =Y gafa 3 7 Ama-
wEar g

vt &1 g qF o= & taww
o w0 F Ak & w6, a@r & fed
& fewradt foal @ oY $@ g1 T
FTT AARATE | A FW Y Tg AYAT
EY 9t fif o qon FY ¥ qregar 3}
& fau &Y ag S a7 faggxy F @
39 ¥ gFAE T 4T 97, 99 9T AR
faarz & DT # 3@ fagg av oft faz
o fRY s fF gat gw & S
w19 ¥ Ay gAY giegpfaw aa @
fedl &1 w1 T gy aifgg 1 &
Fag aA gar & fF o qF gar
W F e Gt F A gty g g
& aw g9 ¢ faafy &y qrevar W
MNT I & FIAT AGA FW F fAQ
a1z gt gu &, faw #Y gor wfaaw
F @rwr? fowr @ MR fog 9T g9 999
F FFIA T IR & g A Ty
F fgumadt mgrqwra & 3w &y oY
T2 FT9 M 49 T gEwwn
ag fa7 g 78 3 fF = fg=r ATA
MR iqet A &Y gawg g w00
afeT 3a% fom g 39 g4 A< §aw
T TSI B

o FETIEIT AT AR T AE ?
ot WeW A o % quw
q¥ |

St wrelt s e (W) oA

FI FE HATR w7 arq w0 fF ?

N N A F e AR W
T Fg W g
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sEl aF e &1 gy §, 1@ ¥
Q @ET §1 UF ql S FT AT
it e ¢ fr ferd-mdy Tsal
¥ forg w61 ¥ 37 71 IwAw faar 917,
WX g IF F7 AERiTE @E7 ¥
fe afm g § ggar aied-amd
gl # few w9 ¥ I9 FT IEERr
fear w171 @ ey § ferlmd
&t & werpEl ¥ 30 faaew &g
fe fome g ool g ara -
Wt & § fgrdy /1 sw ¥ Sfya s
97 qgew ¥ fag @ & =fEw
¥ o fazarw & o e g &) awt
# g @ faam # aww g1 Ia—sEn
for 7@ qu famama d—at o oo &
T ae= sa, affeafa g3 e
o |e 3w § fely @1 s s
FW ¥ o 39 7 IEEN F ¥
AT AT

E TE 919 onw ¥ e w1ie
f& et Fawr @y g, TR A B
fed gaR a9 ¥ oF wex €, =W
T A OFAT *Y qfgee v F 7w
T AR AW FY THAT H FE R G
AT T 9T FE Y falt ot g
¥y oTiET §27 g 8, A gH W
gAfa=T FTET w0y |

#wq, 7= & o7 FT WL qZF FT
nfus @wg 7g | & aw wEAT
ezl 51 A g, i faegie o favas
& UF & ¥ quAT qHAT N ot

2

I am confident, Sir, that the Bill
will now be taken into consideration
and will be passed unanimously.
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Mr. Speaker: The question is:

“That the Bill to declare the
institution known as the Dakshina
Bharat Hindi Prachar Sabha, having
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[Mr. Speaker]

at present its registered cffice at
Madras, to be an institution of
national importance and to pro-
vide for certain matters connected
therewith, as passed by Rajya
Sabha, be taken into considera-
tion.”

The motion was adopted.

Mr. Speaker: The llcuse will now
take up clause by clause consideration
of the Bill. The question is:

“That clauses 2 to 5 stand part
of the Bill.”

The motion was adopted.

Clauses 2 to 5 were added to the
Bill.

Clause 6— (Prior approval of the
Central Government necessary for
certain action by the Sabha).

Mr. Speaker: I have reccived an
intimation that Mr. Basappa wants to
speak on this clause.

Shri Basappa (Tiptur): Sir, I we:
come this particular clause of the Bill.
The Minister has already appreciat-
ed the good work that has been done
by the Dakshina Bharat Hindi Prachar
Sabha. I also welcome the assurance
given by the Deputy Minister of Edu-
cation that greater attention will be
paid to the spread of Hindi. Accord-
ing to the Bill, this institution is going
to be declared as an institution of
national importance and degrees will
be conferred by it on various people.
It is a thing to be welcomed.

Apart from welcoming the Bill, I
would like to mention that the noble
work that is being done by this ins-
titution is heard everywhere. It has
a very good organisation having so
many people to work behind it.
Before this Bill has been taken into
consideration, it hag a network of ins-
titutions ail over, Yesterday it was
askeq what thig institution has done
so far. This institution has been ins-
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pired by no less a person than
Mahatma Gandhi and it hag worked
for the last 45 years. About 7 mil-
lion people have so far received fui-
tion in thig institution. Now it has
got a very good organisation. It has
got an Executive Council, a Govern-
ing Body and an Academic Council
and its membership consists of Sam-
rakshawas, Poshaks Ajeevan Sadas-
yas, Sadaran Sadasyas and Saman
Sadasyas. It has a net work of organi-
sation all over Dakshina Pradesh.

Now it is going to be declareq as
an institution of nationa! importance.
There should be no controversy over
it. When the Government have given
the assurance that they are not going
to interfere in any part of its activity
and it is only at the instance and de-
sire of this institution that the Gov-
ernment hag taken up this Bill and is
passing it, when they are making it
abundantly clear, I did not know
where the question of imposition
comes when the Centre, with all its
experience can give some advice to
this institution which it deserves and
some more funds for its Jreater acti-
vity, where is the question of imposi-
tion? There is no question of imposi-
tion. The assurance has been given
that itg activities will be widened. A
Southern University in Hindi will
also be considered by the Minister at
the appropriate time. These assurances
have been given.

In order to carry on the work of
this institution, more funds are also
necessary. I hope apart from declar-
ing it as an institution of national im-
portance, the Government will give
more fundg also. They must also as-
sist it in every way. Article 351 of
the Constitution says that Hindi should
be spread. Now there should be no
apprehension. I do not know why
this apprehension is still in the minds
of a very small section of the people
Ahere.
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Shri Rajaram: If you continue
same mind, it will grow.

the

Shri Basappa: !t hag been made
abundantly clear that Hindi has to
take note of the composite culture of
the country, as stated by Mr. Menon.

Shri Rajaram: We will show our
strength in the next election.

Mr. Speaker: Order, order.

Shri Basappa: The hon. Member
.also comes from the south and I also
-come from the south. After all, Hindi
has to take note )ot the compcsite cul-
ture, as stated by Mr. Menon. When
Hindi is going to assimilate all the
important cultures of this country, and
al]l the important languages of this
country, why should this hesitation be
there? After all, for some time to
come, this has to develop and Govern-
ment will do everything possible to
spreaq Hindi all over India, Then it
would be easy to give .effect to it be-
ing the official language or the na-
‘tional language. That is very very
‘necessary. 'Otherwise, without doing
this, this country ‘will have no import-
ance in any part of the world. There-
fore, this is very essential. 1 hope
my DMK friends will see reason in
‘these things. Of course, I would say
that there should be no imposition or
impatience in enforcing the Hindi
language, These things will have to
be made clear and I think they have
‘been made very clear. I think this
country will be able to develop in all
possible ways for having a language
-of this kind developed to a very great
-extent.

Shri Muthu Goumder: Mr. Speaker,
Sir, I want to clear some misappre-
‘hensions that have been raised on ac-
count of the speech of -the hon, De-
puty Minister. We do not have any
prejudice against Hindi, Please note
it We do not have any prejudice
against any language /as such. We love
Hindi as much ag we love other langu-
‘agos, but when the question of_ official
‘languages comes, we have got some
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difference of opinion. I want the Hindi
enthusiasts to have that spirit of tole-
rance, accommodqation and guch other
qualities. They| should realise our
position as to what will be our status,
what will be the status of our iangu-
age when we accept Hindi only as the
official language. It is always accused
on that side that e are for English
and we are against [Hindi: “We are for
English” means we want English to
be as a link language along with Hindj
till as long as/we are able tc rcach . a
solution, reach a formula as to which
language we have to accept as the
official language. By having Engiish
not as the official language but as the
link language, we are not doing any
harm. English is the language which
is spoken througout the world. The
world is nowadays shrinking on ac-
count of fast conveyances K and
fast means of communications.!. You
want us to be broad-minded; we are;
but we want you to be still more
broad-minded, because we have 'to ac-
cept English as the language of
science, the language of technology
and the language for the improvement
of everything in the ‘country. There-
fore, when we want English, please do
not be under the impression that we
are slaveg to the English language.
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English jis also spoken by the Anglo-
Indiang who are a minority com-
munity. You are always saturated
with the pride of self-righteousness in
your arguments and in your state-
ments. Even now there is a feeling
that you are not fair in regarding
or treating the minority communities
and also in your treatment of the
minority language we are not able to
find you up to the mark. We have
given up even our secessionist poli-
cies. on account of the emergency,
and we have, suspended all our
preachings and ‘propaganda for seces-
sion for the past two or three years.
But you are provoking us in such a
way that you are again tempting us
to look at that side again. Please do
not do this for the country’s sake ! If
you are very sincere about national
integratiun, there is no other way.
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Hindi is developing there; it is deve-
loping not only there but everywhere.
Our people, you sey, have begun to
read Hindi. No doubt they have begun
to learn Hindi in thousands. Even in
British regime, we South Indians
learnt English and rushed to learn
English because the Britishers were
ruling our country. But now also there
is a feeling or understanding that the
Hindi-speaking people are ruling our
country, and that is why we have no
other go, There are thousands of
young, educated men who are unem-
ployed. They want employment any-
where in India. They are now able to
understand that unless they read
Hindi, unless they learn Hindi, they
will not be able to get appointments.
That is why they rush to learn HindL
Thousands of people, young men,
have taken to read or learn Hindi,
but because of that, please do not
rush to the conclusion that we are
for Hindi becoming the official lan-
guage. Do not have any prejudice
that we are against Hindi, We can
wait for some time. This is not the
proper time, in the present context,
when this country is facing so many
calamities or some other difficulties;
this is not the proper time to provolke
us or to wound our feelings. Please
be calm. The time will come when
we will have to sit together and
come to a conclusion for having at
least two link languages, though not
official languages, one Hindi for the
Hindi region and English for the
non-Hindi region.

If we do not want to give English
the status of the national language,
let it be the official language. Even
in Malaysia, English is used as the
official language and not ag the na-
tiona] language. The policy of our
party, the DMK, is that the 13 lan-
guages in the country which are the
nationa] languages may become the
official languages too. In Switzerland,
where the population is less than a
crore, they are having three official
languages. Even if we cannot ament
the provisions, it there is any pos-
sibility, we can reduce the number
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of these languages, and make all
these languages as official languages.
So, at least for the time being, let
us wait. We are also not for disinte-
gration, as it is, as the country is
facing trouble from this side and on
that side. Therefore, please do not
provoke us. Do not take us to the
other end, by saying again and again
and provoking us, {0 where we were
standing two years back. Please do
not provoke us.

Shri Bhakt Darshan: Sir, I have
nothing to add but to thank my hon.
friend, because he has substantially
revised his original position. Thank
you. '

Mr. Speaker: The question is:

“That clauses 6 and 7 stand part
of the Bill.”

The motion was adopted

Clauses 6 and 7 were added to the

Bill.

Clause 1— (Short Title and commence-
ment)

Shri Bhakt Darshan: I beg to move:

Page 1, line 4, for “1963” substitute
“1964.”

Mr, Speaker: The question is:

Page 1, line 4, for “1963” substitute
“1964.”

The motion was adopted.

Mr. Speaker: The question is:

“That clause 1, as rmended, stand'
part of the Bill”

The motion was adopted,

Clause 1,
the Bill.

as amended, was added to

Shri Bhakt Darshan: 1 beg to move:

Page 1, line 1, for “Fourteenth”

substitute “Fifteenth”
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Mr. Speaker: The question is:

Page 1, line 1, for ‘“Fourteenth”

substitute “Fifteenth”.
The motion was adopted.
Mr, Speaker: The question is:

“That the Enacting Formula, as
amended, stand part of the Bill”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill,

The Title was added to the Bill.
Shri Bhakt Darshan: I beg to move:

“That the Bill, as amended, be
passed.” ’

Mr. Speaker: The question is:

‘That the Bill, as amended, be
passed.”
The motion was adopted.

12,58 hrs.

INDUSTRIAL DEVELOPMENT BANK
OF INDIA BILL

The Minister of Finance (Shri T. T.
Krishmamachari): Mr. Speaker, Sir,
I beg to move:

“That the Bill to establish the
Industrial Development Bank of
India for providing credit and
other facilities for the develop-
ment of industry/ and for matters
connected therewith and further
to amend certain enactments, be
taken into consideration.”

I do not propose to inflict § long
speech on the House. In September,
1963, soon after I took as Finance
Minister, I referred to the need for
creatinq, a new institution of this kind,
as it appeared to me that the arrange-
ments for flnancing industrial enter-
prises were quite inadequate injrela-
tion to the prospective growth of our
economy, or the demand for capital
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for new enterprises or for the moder-
nisation and expansionjof the existing
ones, I am glad that it has now been
possible for me to present to the House
for its] consideration a constructive
proposal designed to achieve the gb-
ject which I have mentioned,
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The problem of finding adequate
resources for the development!of in-
dustry is by no means new. It has,
on the other hand, been with us for
quite some time. ] think/that it will be
fair statement to make that this pro-
blem has not yet been satisfactorily
solved. Hon, Members who are inte-
rested(lin this subject may recall that
in 1931, when the Central Banking En-
quiry Committee reported, there was
a prolonged and interesting debatel on
the question whether Indian banks,
acting singly or in groups, should be
encouraged to take an active part in
the promotion /of new industrial
undertakings, if necessary by subscrib-
ing initially to the share capital and
by arranging for the subsequent dis-
posal of thé shares among other in-
vestors or members of the general
public, In the minority report of the
Indian Central Banking Enquiry Com-
mittee, there Lwas also a recommenda-
tion to the effect that an Indian In-
dustrial Bank should be established,
notwithstan@ling the viewg that have
been expressed| by some of the foreign
experts who had been called upon to
advise that Committee

13.00 hrs.

In the circumstances which existed
about thirty/years ago, no action cou'd
be taken on these recommendations,
but since 1948, we have established a
number of specialised agencies, like/
the Industrial Finance Corporation,
the ICICI, the Reflnance Corporation
for. Industry and the National Indus-
trial Development Corporation. These
institutions have tried to|some extent
to serve the needs of Indian industry,
but their contribution has been some-
what limited. I think I am right Jin
saying that the total amount of e
loans disbursed by these institutions
and oustanding at the present time is
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less than{ Rs, 200 crores. Hon. Mem-
bers will agree that an investment of
this order will not by any means be
sufficient for realising[the targets of
industrial production or growth in the
current and succeeding five-year plans.

T think that it would be useful] if I
&ive the House one or two figures to
illustrate the gap which exists today
between the demand for and the\sup-
ply of industrial credit. The extent of
the investment on industrial and mine-
ral development in the Third Five
Year Plan was expected \to be of the
order of Rs. 1800 crores in the pub-
lic sector and Rs. 1335 crores in the
‘private sector, Including jin the latter
case about Rs, 150 crores for the
modernisation of plant, particularly in
the jute and cotton textile industries.
In/view of increased costs and prices,
these estimates have already turned
out to be incorrect. The outlay in the
public sector will /now have to be
about Rs. 500 crores more, if the phy-
sical targets are to be achieved; and
‘there may be a/proportionate or even
greater increase in the capital outlays
in the private sector.

Apart from the fact that the esti-
‘mates indicate the| existence of a real
gap, it is, I feel, common knowledge
now that in certain vital and strategic
sectors, industrial development has
‘been stagnant and unsatisfactory, One,
instance which 1 should like to men-
tion, as the gravity of this problem is
not perhaps adequately recognised, is
that of the electricity industry. It has
‘been obvious for some time that sup-
ply of electrical power and other ene-
rgy resources will have to be very
much greater and should, if possible,
be in excess of the estimated demand
according to the forecasts, as in a
developing economy targets are very
quickly realised and passed. In fact,
Sir, our thinking in this respect is
sometimes arithmetical whereas in ac-
tual fact the demand curve rises in
geometrical progression. In the case
.of fertilisers and alloy or special
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steels, which are other examples, the
development on the whole has been
unsatisfactory in the past. In certain
other sectors, such as the wide range
of petro-chemical industries which we
are now in a position to start, and
other useful consumer goods indust-
ries in which State Governments or
other authorities should, I think, take
an interest, substantial investment will
be necessary in the next few years.

The existing institutiong are clearly
not equipped and, perhaps, were not
intended to carry the additional burden
of financing industrial expansion or
growth in these or in other directions. °
The capital resources cf the existing
institutions are relatively meagre. The
statutory limitations within which
they have to operate, and the require-
ments as to the assets or securities
against which they can lend are some-
what rigid. Major: projects involving
very large amounts can hardly be
handled, and basic industries provid-
ing what has_come to be known as the
infrastructure/for further growth can-
not very often be financed. Where a
long-term view is necessary and a cer-
tain amount of risk hadto be taken,
the existing institutions'tend, by rea-
son of their statutory obligations and
traditions, to be conservative, and -
cannot in any/case be very helpful.

We are creating this new institu-
tion, Sir, mainly for overcoming
these limitations, We are envisaging
the new Industrial Development Bank
as a/ central co-ordinating agency,
which ultimately will be concerned,
directly or indirectly, with all pro-
blems or questions relating to the
long and medium term financing of
industry, and will be in a position, if
necessary, to adopt and enforce a sys-
tem of priorities in promotingﬁfuture
industrial growth. The new institu-
tion will have an authorised capital of
Rs. 50 crores, which may, if necessary,
be increased to Rs. 100 crores. It will
have much greater freedom in regard
to its policies or day-to-day operations
than the existing:industrial financing
agencies, and it will be in a position
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to supplement the capital or other re-
sources of these existing agencies, or/
to refinance their loans, or to grant
direct loans to specificd projects, or to
finance the export of capital goods by
thetniewly emerging engineering or
other industries, The Industrial Deve-
lopment Bank, apart from discharging
any or all these functions, as circums-
tances may require, will be in a posi-
tion to undertake special investiga-
tions for proving the commercial fea-
sibility of any important proposals,
and it will be able to help in provid-
ing technical assistance to various
authorities or undertakingg interested
in industrial development.

In framing the relevant provisions
of the Bill, we have tried, Sir, to the

extent possible, to benefit from the
experience of other countries Jlike
Canada, West Germany, Italy and

Japan which have established similar
institutions, We have borrowed some
useful ideas from these 'and other
sources, but in the ultimate analysis,
an institution of this kind will have
to be judged by its ability to discharge
the responsibilities, which, in the «cir-
cumstances of our own country, are
likely to be entrusted to it. I should
like to invite the attention of the
House in particular to one or two pro-
visiong of the Bill from this point of
view.

We . propose to establish, by amend-
ing the Reserve Bank nf India Act
suitably for this purposc. 'n Industrial
Credit (Long-term Operations) Fund.
This new fund, like the National Agri-
cultural Credit (Long-term Operations
Fund) which the House authorised
and accepted in 1955, will be ; created
on the books of the Reserve Bank of
India and will be fed by allgcations
from out of the annual profits of ' the
Reserve Bank. The Fund ijs intended
to be used for supplementing the re-
sources which the Industrial Deve-
lopment Bank may be able /to  raise
in the normal course, for financing the
activities of the established agencies
which are concerned with the provi-
sion of industrial jeredit, and, to the
extent necessary, for financing the
Development Bank’s own programmes.
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We propose, Sir, to create, in addi-
tion, a DevelopmentAssistance Fund.
This fund will be credited from time
to time with amounts which may, be
ailocated for this purpose by the Cen-
tral Government, But it will be plac-
ed at the disposal of the Industrial
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. Development ’Bank, and will be used

by that bankifor financing certain es-
sential industries, which, on purely
commercial considerations or in the
light of the standards or criteria which
are normally; adopted by credit ‘insti-
tutions, may not be able to obtain any
financial assistance. We are hoping,
through the creation of the Develop-
ment{ Assistance Fund, to bring into
existence, over a period of years, a
number of enterprises which may be
of vital or strategi¢ importance to the
country, but which an ordinary banker
or a commercial institution, interested
only in increasing or maximising pro-
fits, may not be willing, or may not be
able, to finance.

We are proposing, through another
clause in this Bill and through appro-
priate amendmentg(to section 17 of the
Reserve Bank of India Act, that cer-
tain kinds of usance bills maturing
within a period of five/years, which
may be floated or created for financ-
ing industrial enterprises, may be dis-
counted by the Industrial Develop-
ment Bank, on behalf of the industrial
enterprises themselves or on behalf
of the banks which may be financing
them. We are also providing for
the rediscounting )of these bills, if
necessary, by the Industrial Develop-
ment Bank of India at the Reserve
Bank. This is an altogether new con-
cession’ or facility, which will add,
on the whole, to the quantum of re-
sources available for industrial deve-
lopment.

Sir, I do not think that I will be
justified in taking any further time
for dealing with the other provisions
of the Bill. The notes on élauses/ex-
plain these provisions in greater de-
tail. T should like, however, to say a
few words, before I conclude, about
the constitution and /management of
the proposed new institution,
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The House wil]l appreciate that the
responsibilities which are proposed to
be entrusted to the new | institution
will be onerous and heavy. It is, in a
sense, a lender of the last resort, for
all periods other than' purely short-
term periods, and for all or practi-
cally all purposes, as far as industrial
enterprises are concerned, We have
considered it desirable, lin these cir-
cumstances, to provide for the owner-
ship and management of the new ins-
titution being vested in the Reserve
Bank of India. We have a precedent
for doing this. The Canadian Indus-
trial Development Bank, I understand,
is a wholly-owned subsidiary of the
Canadian Central Bank. Apart from
this precedent, however, the Reserve
Bank, I think, is today the institution,
which can most appropriately guide a
development bank of this kind. The
Reserve Bank is, and I hope it will
continue to be, free from the pressure
of political or other influences. It is
in a position to take purely objective
view of our needs. I have no doubt
that under the auspices and with the
assistance of the Reserve Bank. the
Development Bank will be able to
discharge its fairly onerous burdens
satisfactorily.

1 said, Sir, at the beginning of this
speech that the provision of adequate
financial resources is urgently neces-
sary in the interest of rapid indust-
rial development, I do not want to
imply that finance is the only bottle-
neck or that the other problems which
may exist or which arise in future are
not important. We have tried in the
past to deal with ¢ome of the other
difficulties and, as the House is aware,
some action has already been taken
in the direction of decontrolling cer-
tain items, increasing the limit of the
exemptions -under the Industries
(Development and Regulation) Act
and under the Capital Issues (Control)
Act, and simplifying the procedure for
licensing of new units. The other
day we.presented to the House a re-
port on the measures which we are
considering for facilitating the more
ronid utilisation of external aid. I hope
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that these and other measures which
we have taken or which we may be
taking from time to time will help the
genuine entrepreneur or industrialist.
We are trying through this Bill to en-
sure that the necessary financial re-
sources will be available to him and
to all those who are interested in pro-
moting desirable industrial develop-
ment gnd are prepared to work hard
for it. I hope that given the proper
atmosphere, our aspirations regarding
industrial growth will in a large mea-
sure be fulfilled.

Sir, T move.
Mr. Speaker: Motion moved:

“That the Bill to establish the
Industrial Development Bank of
India for providing credit and
other facilities for the develop-
ment of industry and for matters
connected therewith and further
to amend certain enactments, be
taken into consideration.”

Shri Tridib Kumar Chaudhuri (Ber-
hampur): Sir, I beg to move: —

“That the Bill be referred to a
Select Committee consisting of
18 members, namely, Shri Ram-
chandra Vithal Bade, Shri C. R.
Basappa, Shri P. R. Chakraverti,
Shri N. C. Chatterjee, Shri Kashi
Ram Gupta, Shri Harish Chandra
Heda, Shri Hari Vishnu Kamath,
Shri T. T. Krishnamachari, Shri
Panampilli Govinda Menon, Shri
K. L. More, Shri H N, Muker-
jee. Shri Purshottamdas R. Patel,
Shri N. G. Ranga, Shri Era Sezhi-
yan, Shri Prakash Vir Shastri,
Dr. L. M. Singhvi, Shri R. Uma-
nath, and Shri Tridib Kumar
Chaudhuri, with instructions to
report by the last day of the first
week of the next session.” (9)

Mr, Speaker: Both the motion and
the amendment are now before the
House. Shri Gupta.

Shri Indrajit Gupta (Calcnutta
South West): Mr. Speakcr, Sir, the
hon. Finance Minister has just now

explained fo the House the reasons for
bringing forward this Bill at this
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stage. He has mainly confined him-
self to elaborating what is stated here
in the statement of objects and rea-
sons, namely, that the existing credit
facilities for industrial development
are totally inadequate in relation to
the actual needs of the situation, He
has also made one remark—he did
not elaborate it though—that the
motive behind this Bill is also to co-
ordinate or to bring about a greater
‘measure of centralisation and co-ordi-
nation between the different financial
instit.tions which exist at present for
the pu.pose of financing industrial
development. These are the only two
reasons that I could find in the re-
marks which he has made.

The difficulty that 1 had while li-
stening to him was that the hon. Fi-
nance Minister talks repeatedly of in-
-dustrial development but Jin the va-
cuum, as it were. Industrial develop=
ment in our country has to be gearea
to certain objectives which have al-
ready / been accepted by the nation,
by the country, by this Parliament. I
find it very surprising that comgari-
son should be made and/references
should be made to Japan and Carada
in this connection. The hon. Minis-
ter said that we are borrowing ideas
from Japan/ for example, where they
have a development bank. I would
suggest that this is not the way to
look at this question/at all bkecause
‘the conditions of Japanese industrial
development are totally different to
our conditions. The state or level of
development of]the Japanese economy
cannot be compared with ours. It
was a mighty industrial power before
the last world war and today it/pro-
duces vast quantities of all the basic
materials, like, steel, coal, mach‘nes
and so 'on, which we are still strug-
gling to lay the foundations for. As
everybody knows, the Japanese eco-
nomy is dominated bv very big mono-
polies symbolising the concentration
of economic power]there. All the
old monoply houses which flourished
in Japan before the war—und which
were behind the imperialist war effort
of {Japan at that time—namely,
Mitsui, Mitsubishi anq so cn, have
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all come back to economic power in
Japan. Who does not/know it? There-
fore it is no argument to say that
we are borrowing an idea from Japan
because there is a development bank
there which has done well. We are
working or operating in a totally
different set of conditions of an un-
derdeveloped economy/ of a country
which is still struggling through a
series of five-year plans to reach the
take-off stage, as it' were. Therefore,
this analogy with Japan or with
Canada, for that matter, which is also
an industrially developed couantry
is, T feel, itotally out of place. These
are not the arguments which can justi-
fy this Bill.

The real question is that a provi-
sion is!being made here for enlarg-
ing the credit facilities available te
those people whom the hon. Minister
has referred to as genuine entrepre-
neurs‘to develop. I would have liked
the Minister to tell us a little ag to
the criterion or basis for claim-
ing continually ;/ in this country—
he is not the first one to do it; the
private sector through its various or-
gans and spokesmen is{ continually
raising this cry—that they have got
inadequate credit facilities for deve-
lopment. What is the criterion by
which we are to judge? How are we
to know?

He has given some figures, of course.
But there is a fallacy in his argument
there, if I may say so, because 'he has
tried to show to us that there is a gap
between the availability of credit
supply by these various financial ins-
titutions and the total investment
planned or the target of the Plan. But
why the total investment  target
should be met by credits from Gov-
ernment or semi-Government institu-
tions ig not clear to me. Certainly, it
is not going to be met by them; only
a portion of that can he met at the
best of times. So, what is the crite-
rion? In the private sector; ohvious-
ly—we have al'vays been told—profit-
ability or thn return on capital is
the test. That is the test which shows
in the world of the private sector
whether they are abie, with the exist-
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ing level of credit facilities, to pros-
per or/ not. That is not my test, but
that is the test which tne private sec.
tor app.ies to itself.

I do not find any available evidence
for this contention that credit facili-
ties are inadequate or that credit sup-

plies are drying up to such an extent.

that the development of industry, par-
ticularly in the private sect-r, is not
able to earn an adequate rcturn on
its capital. Profitability is the law of
the private sector. That must be the
yardstick by which we have to tesi.
I will come to that presently, but one
other point I would like to make first,
in passing. namely that the Mahala-
nobis Committee’s Report has not yet
been released to the public. It has
been submitted to the Government and
in the usual way in nur democratic
set-up—I do not know how—huge
passages of it seem to have leaked
out to the press.

An Hon. Member: It was placed on
the Table yesterday.

Shri Indrajit Gupta: 1 am very sor-
ry; 1 was absent from the House for
a long time, but anyway that is good.

I am surprised to find that this Bill
is being brought forward just at the
moment when the Mahalanobis Com-
mittee has observed in its report that
one of the causes ot the only one or
the main one but one of the principal
causes, which have contributed to
the development of economic concen-
tration and the growth of monopoly
in our method of planed economy is
the ‘way in which the existing finan-
cial institutions have functioned.

This observation of the Mahalanobis
Committee may not be acceptable to
the Government.JGovernment may con-
test it. Government may come for-
ward with its own arguments and
facts and figures to prove that this is
wrong.{But the Mahalanobis Commit-
tee has laboured long and I believe
that its report and its recommenda-
tiong and observations do deserve
most serious | consideration by the
Gevernment. It is really strange that
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report hug seen the light off the day
and when they have stated that loans
advanced by public institutions, like,
the Industrial Finance Coroporation
and the National Industrial ?Dovc}op-
ment Corporation have aided the
growth of the private sector in indus-
try and specially big companies and
their growth have been faciiitated by
the financial assistance rendered to
them by these institutions, they have
observed that there can be no doubt
that the workingf of our planned eco-
nomy—sind thev have referred here
specifically to the working of these
financial institytions—has encouraged
the process of fconcentration by facili-
tating and aiding the growth of big
buziness in India,

jusy at ihe time when ths Coxf:miltce’s,

Mr, Speaker: Would he like to take
more time?

Shr. "ndrajit Gupta: 1 do not know
how much tim~ is allotted.

Mr. Speaker: 1 did not want to in-
terrupt him or to stop him. He might
resume his seat.

13.23 hrs.

RE: RECEPTION TO
ABDULLAH

Mr. Speaker: Mr. Prakash Vir Shas-
tri and other Members had given a
Calling Attention Notice this morning
about Mr. Dinesh Singh’s going and
receiving Sheikh Abdullah. T have not
allowed that.

Shri Prakash Vir Shastri (Bijnor):
And also the Commonwealth Secre-
tary, Mr. C. S, Jha,

SHEIKH

Mr. Speaker: I have rejected that.
But then he wanted to interrupt the
proceedings and he raised that ques-
tion. The Prime Minister is here. If
he wants to make a statement, he
might do it.

Shri S. M. Banerjee (Kanpur): Is he
making a statement suo motu?

Mr. Speaker: I had rejected that.
He is making it suo motn.
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17 ux wfe T ¥ | @ 77 T T
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Shri S, M, Banerjee: Whether this
has given an encouragement......

Mr. Speaker: Who can say that?

gaTq  gg WT FT & fF A%
feamT £Y T TH AT F HAT gE—

=t Wo WYo TANT : TATT FaAT oY 7
o1 327 o =18 S TT TAT wAv A
Homg Fagrd A 7 o
a3, 7 39% faarm § 7gi oY | FEI T
fasmi@r &1 ara TAAW g gn
qora NEFTE FT 37909 Ry
at w=f Jara A fF S fawm
¥ oft € 17 wrag 3 9% 3T
feeaT wwATE g1 WS B 7 a9
wor St favary fraad.

Mr. Speaker: Shri Kapur Singh.

Shri Kapur Singh (Ludhiana): The
question that is worrying ug all and
that is worrying many people inside
and outside the House is precisely
this. Were the representative of the
Ministry of External Affairs and the
Secretary in-charge of the Common-
wealth Relations specifically picked
up for receiving Sheikh Abdullah or
was it something fortuitous? That is
the only question.

Shri Jawaharlal Nehru: Those
gentlemen were especially asked by
me to go there simply because ....

Mr. Speaker: His question is: Was
this selection made because one was
the Deputy Minister in the Ministry
of External Affairs and the other was
the Secretary in-charge of Common-
wealth Relations? Were they in that
capacity particularly selected to re-
ceive Sheikh Abdullah?

Shri Jawaharlal Nehru: I do not
understand all these questions. All
these matters were not considered
from that point of view by me or by
anybody else.

544 (ai) LSD—e.
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Mr. Speaker: When a citizen of In-
dig is coming here, there ought not
to be such respect of distinction shown
to him that the Deputy Minister in
the Ministry of External Affairs
should go there. What I can gathet
from their questions is, that is what
is worrying them

Shri Jawaharlal Nehru: I do not
think they need be worried gbout that
because the Deputy Minister went at
my request and the Commonwealth
Secretary went at my request largely
because I had to deal with them and
they were roundabout me,

Mr, Speaker: Because they we”
roundabout him, they were his ow..
assistants or subordinates, whateye~
they were, Prime Minister says, he
sent them there. That should be all.
I do not think there is anything
more.

Shri Kapur Singh: Selection
merely fortuitous,

Mr. Speaker: That is all.

=t gow w wgE - ¥ OF aare
IO 9§ —

WEOW WG W TG [P AR

4

was

oY gOR AR WG : TE TEA FT
T g Fagr W AT EAT 9T 1 TE
oY figr A @ fawr w1 wegw A
femr @ro ) i E qrEl A Sow F
adfr T dgT AT A7 fE w@EE FEA
¥ faq a& @ &

THT g & a1 WY Iq% FITT 7
g FE & AU @IE F9 § fag
T &0 TAET T IR g1 7

oW WER ¢ WY, AR |

&Y SETEET arEe ;o ST ¥ SN
F faqdr a7 TAGT  FV, I T FY
ag gEd et d fv 9ud fewwr w
g fFar A1 ®T § —



3705 Industrial

TN WERY : ST AT IR for
AR mEm @ @ 3 & AR
AT AT /B AMGA & A1 T8 AGT TH aF
TE B AT F )

o gFR T FGAW . S IR
a7 Fasee fasEr Ifer

weas Rgaw A FEAT T |

13.31 hrs.

INDUSTRIAL DEVELOPMENT BANK
OF INDIA BILL—contd,

Shri Indrajit {zapta‘ Before this un-
fortunate interlude took place, I was
making the point that Government
would have been beter advised, and
it would have been more graceful on
the part of the Finance Minister to
have deferred the bringing forward of
this Bill before this House for its con-
sideration, until Government had had
sufficient time and opportunity to go
into the Mahalanobis Committee’s re-
port which has made an observation
on this precise point regarding the
functioning of financial and credit
institutions in our economy and has
made a very alarming observation to
the effect that the manner in which
they have operated has been one of
the main contributory factors respon-
sible for the growth of monopoly and
economic concentration. This Bill is
seeking to provide yet another insti-
tution, which in fact will be a much
bigger and a much more centralised
and powerful financial institution than
any of those existing at the moment.
I think that this kind of attitude on
the part of Government does smack a
little of prejudging their ultimate de-
cisions on the Mahalanobis Commit-
tee’s report, and it also shows or bet-
rays a certain attitude of contempt,
if T may say so. For, what is the point
in setting up a committee and allow-
ing it to work for so long and then
produce u report, at the same time
not giving sufficient consideration to
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one of the most vital points emphasis-
ed by that committee, before bringing
forward a Bill which will add to the
multiplicity of those very financial
institutions whose functioning the
Mahalanobis Committee has criticis-
ed?

Ag I was saying earlier, apart from
seeing a total overall gap, which is
always bound to be there in my view
between the total requirements of
economic or industrial development on
the one hand, and the available cre-
dit facilities given by the existing ins-
titutions on the other, what evidence
is there to show that the private gec-
tor industrial development is being
hampered or being hamstrung or be-
ing handicapped by shortage of cre-
dit to such an extent that its profit-
ability rate or the return that it can
earn on its capital investment is not
satisfactory? I do not find it any-
where.

Ag a matter of fact, since we are
now passing through a phase, when as
the Finance Minister has recently
emphasised many times, there is the
need for the country to go ahead more
boldly on the question of foreign col-
laboration and joint ventures, obvi-
ously, any bank of this kind which is
proposed to be set up must have as one
of its important functiong the gques-
tion of providing credit and financing
such joint ventures also.

Only a day or two ago, I found
these figures which are just an illus-
trative example. The Indian Invest-
ment Centre publishes a news leter.
The latest one for the month of April
gives some interesting facts which are
quite illustrative. They say that in
the month of March, the Government
ot India have approved of 38 collabo-
ration projects of which 18 are com-
pletely new projects, and in those pro-
jects, the total investment will
amount to Rs. 6.78 crores, and out of
that Rs, 6.78 crores, the foreign share
will be Rs. 1.48 crores; that means
that the domestic share will be Rs.
6.30 crores.
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13.35 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Apart from these, there are ten
existing projects, that ig to say, ten
existing concerns which are going in
for expansion. On these projects, they
propose to spend Rs. 9.78 crores, out
of which the foreign share will be Rs:
2.64 crores and the domestic share
will be Rs. 7.14 crores. It ig obvious
that the Indian partners in these col-
laboration projects cannot be very
small concerns, because as far as I
can see, we are not dealing here or
concerned with either small or me-
dium-scale industry. If it was a ques-
tion of providing credit facilities for
them and helping them to a greater
extent, then that is a question which
could be taken up on its merits. As
a matter of fact, the whole business
of the National Industrial Develop-
ment Corporation or the Industrial
Finance Corporation or the ICICI or
the investment policy of the LIC or
of this bank which is now proposed
have got as their objective or have
got in view the big entrepreneurs or
the big industrialists, and these are
the very people who are able to put
through these collaboration projects
which are being approved by the Gov-
ernment of India. Therefore, the In-
dian partnerg in these collaboration
projects are going to be the main cli-
ents for financial assistance and cre-
dit facilities, to help whom the hon.
Minister has come forward very
obligingly. I find that the hon
Finance Minister is leaving for
his lunch, but anyway, I hope the
Minister of Planning and the Minister
of State in the Ministry of Finance
will deal with this question.

Since I am on the subject of col-
laboration projects, for the moment, I
might point out that the British Board
of Trade has recently brought cut a
survey of the earning ratio or the pro-
fitability rate of British investments
in this country. This shows that in
1962, the British capital investments
in this country had an earning ratio
of 9.4 per cent: in Pakistan, it brought
them 3.5 per cent; in Canada it brings
them 3 per cent; in Australia, it brings
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them 7.1 per cent. In the USA it bringg
them 7.28 per cent and in India W
brings them 94 per cent. This is the
carning ratio of British investments
in this country, according to the Bri-
tish Board of Trade,

According to the secretary of the
Indian Investment Centre, Mr. Bhatt,
a similar comparative study of the
earning ratio of US investments in
this country shows that in the South-
East Asia region, India leads with 20.9
per cent as the earning ratio of Ame-
rican investments. In Japan, it is
only 9.1 per cent. In the Philippines
which is virtually an American colony,
it is 19.1 per cent, while in India it
is 20.9 per cent.

As for the observations made in the
Mahalanobis Committee’s report itself
they have shown the degree to which
economic concentration ig developing.
Of course, time and again, when we
raise this issue the Finance Minister
dismiss it by saying that ‘We shall
look after it some day in the future;
let the concentration go on now; it
does not matter, because it helps
growth, and when the time comes, if
it becomes an evil which is too much
for the country to bear, we shali see
how we can deal with it’. But then,
what happens to all the economic
and social objectives which we have
set before ourselves in the Plan for
doing social justice to the millions of
our country?

I may quote some figures from the
report of the Mahalanobis Committee
itself in this connection. The report
has shown that ir 1960-61, 86 per cent.
of tie companies in this country had
a paid-up capital of Rs. 5 lakhs or
less than Rs, 5 lakhs; in other words,
86 per cent of the companies did not
have a share capital of more than Rs.
5 lakhs each. The total capital of
these 86 per cent of companies
amounts to only 14.6 per cent of the
total paid-up capital or the total share
capital in this country; whereas 1.6
per cent of companieg which have a
paid-up capital each of Rs. 50 lakhs
or more accounts for 53 per cent of

Ay
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the total capital or paid-up capital in
this country. This is a measure cf
the degree of economic concentration
and growth of monopoly. The report
has further shown that ten big groups
out of all these big companies, which
used to control 876 companies in 1951
with a capital of Rs. 205 crores, con-
trolled in 1958, 929 companies with a
total capital of nearly Rs. 300 crores.

Out of these ten groups, another top
four were in 1951 controlling Rs, 147
crores of snare capital, and by 1958
these four groups were controlling
Rs. 225 crores of share capital. This
is the Mahalanobis Committee’s own
observation.

Therefore, what I mean to say is
that all these developments point
clearly to the fact that the picture
that 1s painted of drying up of credit
facilities and total unavailability of
credit and, therefore, the need for
adding to and multiplying the finan-
cial institutions, now bringing forward
this giant bank, which is going to be
a sort of giant, monopoly organisation
as I can make out, in the name of cen-
tralisation and co-ordination, does not
Justity itself at all

The powers of this Bank are going
to be practically unlimited. It is not
possible to go into the details now.
But a reading of the clauseg and the
notes on clauses makes that quite
clear. I want to ask a few questions
before I git down. Is the mere step
of co-ordination and centralisation go-
ing to be any safeguard whatsoever,
and if so, how, against those maladies
in the present system which has ob-
viously been leading to a reactionary
development in the direction of econo-
mic concentration and monopoly? For
example, the Estimates Committee in
their report on the Industrial Finance
Corporation—if I may make just one
reference—have themselves said at
page 18 that there ig this feature of
inter-corporate investment, invest-
maut by large companies of huge sur-
plig funds in other companies belong-
ing to the same group. They say
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these are the very people who go on
borrowing heavily from Government
and quasi-government institutions,
when they appear to be quite financi-
ally sound and have enough surplus
reserves in their hands, with which
they want to invest in shares of other
companies in the same group. What is
going to be the safeguard against
that? What is the link between these
institutions which Parliament is ask-
ed to ranction and the problems which
have been thrown up of concentration
of monopoly on the one hand and the
social and economic objectives which
this nation has placed before itself on
the oither? Shri Krishnamachari nas
nothing to say about this. What is
the safeguard, for example, against
the practice of underwriting of a
large number of shares which turn
out 10 be very risky and completely
speculative—bogus  shares? Here
sweering powers of underwriting are
being given to this Bank. There is no
power given to the company law
administration to check the abuses of
loaning. When the company iaw
department was originally set up, one
of the subjects which was under its
supervision was precisely these fin-
ancial institutions. Later, as we
know, this was withdrawn from its
purview. These financial institutions
are 1bove any check or supervision
by the company law department, al-
though their operation i¢ an integral
part of the company law administra-
tion itself.

Then there is the speculative cha-
racter of the LIC’s own investment pe-
licy. If the hon. Minister bother; to
look into the Estimates Committee's
Report on this subject too, he will
find a very clear statement made there
that it was never intended that the
LIC should enter the share market
and deal in stocks and ghares oblivi-
ous of the objectives of social ad-
vancement, diversification, and avoid-
ance of speculation, Ag the Minister
knows, the Estimates Committee had
very strong views on this subject.
They said the best possible thinz to
do was that these funds of the LIC
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which are used for investment should
be taken over by Government, direct-
ly usad for investment, because what
was never the purpose is being done,
and the money of the investors is te-
ing utilised by LIC precisely to spe-
culate in the market and deal in
stocks and shares in such a way that
the private sector is benefited.

Therefore, this particular thing,
mere co-ordination, ag Shri Krishna-
machari has put forward as the main
argument for bringing forward this
Bill, co-ordination and centralisation,
will, in this particular case, I am
afraid, far from checking, rather fur-
ther strengthen and encourage these
unhealthy tendencies which are be-
coming a more and more dominant
feature of our economy, particularly
of private industrial sector.

Therefore, we are opposed to the
setting up of this Bank. We do not
understand what is its necessity fer
the country at this moment. We do
not understand why it should be
considered precisely at the time when
the Mahalanobis Committee has
sounded a note of warning against this
type of financial institutiops. Person-
ally, I would support Shri T. K. Chau-
dhuri’s motion for reference of the
Bill to a Select Committee, because
this is a very serious matter which
needs much more detailed and serious
consideration. Until Government has
completed its proper consideration of
the Mahalanobis Committee’s Report,
it is not proper to come forward with
another Bill like this and get Parlia-
ment’s sanction for yet another giant
financial institution of this type,
without any reference or relation to
whether it is assisting or retarding
the achievement of the social and
economic objectives for which this
country stands and to which this
House is pledged.

Shri Tridib Kumar Chaudhuri: I
rise to speak in support of my motion
for referring this Bill to a  Select
Committee, It seems to me absolute-
ly wrong in principle and most highly
objectionable -that a Bill of this

VAISAKHA 10, 1886 (SAKA)

Development
Bank of India Bill

nature which seeks to get up such a
pivotal financial institution, in whose
hands the economic future of the
country would, if I may say so, be
entrusted should be got through at
this time. Yet, in spite of its impor-
tance, the Government geeks to hustle
it through at the fag end of the
budget session without giving suffi-
cient time to the House or a commi-
ttee of the House to go through its
provisions in a dispassionate manner.
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Of course, so far as the present
Finance Minister is concerned, I gm
reminded of one experience several
years back, when the NIDC was
formed. 1 remember the House was
informed about it by way of a token
grant made in a supplementary bud-
get. But for the NIDC, the Govern-
ment had no necessity to come before
the House, because it was a limited
company or corporation which could
be set up under the Companies Act.
But because this Development Rank
would be wholly a subsidiary of the
Reserve Bank of India and because
the Reserve Bank of India Act and
several other parliamentary enact-
ments are going to be changed, they
have to come before this House with
this Bill. But the rcavalier fashion
they have treated Parliament in this
matter should be objected to by all
sections of the House.

In this Bill it is proposed to change
five crucial sections of the Reserve
Bank Act and 21 sections of the Indus-
trial Finance Corporation Act. There
are, of course, minor amendments of
the Banking Companies Act and the
Industrial Disputes Act, but so far as
the Reserve Bank Act and the IFC
Act are concerned, they are very cru-
cial, and these amendments put enor-
mous powers in the hands of this Bank
and also in the bands of the Reserve
Bank which the House should have
been given an opportunity to properly
scrutinise and screen before passing
this Bill into an enactment.

As the previous speaker pointed out,
it is proposed to give enormous powers
to this bank, which would be a giant
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monopoly institution, in the name of
co-ordinating industrial finance. The
hon. Finance Minister harped back to
the Report of the Banking Enquiry
Committee, which was appo'nted as
early as 1931, and everybody knows,
every student of Indian economies
knows, about the observations of the
minority members of the Banking En-
quiry Committee with regard to lack
of industrial finance in this country.
But one wonders what has become of
the recommendations of the Shoff
Committee which was appointed sume
seven or eight years ago to consider
this very question. The Shroff Com-
mittee had the advantage of drawing
upon the experience of the working of
the Industrig] Finance Corporation,
the National Industrial Development
Corporation and the Industrial Credit
and Investment Corporation, three
specialised institutions which were set
up to provide long-term industrial cre-
dit to our developing industrial econo-
my. The Shroff Committee suggested
the formation of a number of cther
special institutions like a consortium or
syndicate to be formed by leading
banks in co-operation with insurance
companies under the leadership of the
State Bank, issue houses, investment
trusts and unit trusts for assisting in-
dustrial investment, g special develop-
ment corporation for small industries
under the initiative and guidance of
the Reserve Bank, and a central orga-
nisation for the provision of technical
and managerial assistance to industries
to be set up jointly by the Government
special institutions ang private indust-
ries. One may or may not agree with
the recommendations made by the
Shroff Committee, but in all fairness
to the House ang to the country, some
summary of the recommendations of
this Committee should have becn plac-
ed before the House, but, instead of
that, the Government sat quiet for
nearly seven, eight years, and then
suddenly in last December thc Finance
Minister came with the announcement
of his intention to start a Develop-
ment Bank, and then from December
to April we were not given any inkling
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of the intentions or plans in this re-
gard that the Government had in their
mind. And now they come with a
scheme of this giant nstitution just
at the fag end of the session, and ask
the House to hustle througn this Bil’
in the course of three or tour hours.
This is highly objectionable, and it is
because we have become habituated to
setting up our pivotal economic insti-
tutions in this fashion, we are con-
fronted with the basic contradictions,
to which the previous speaker refer-
red and to which the Mahalanobis
Committee has referred, the contradi-
tion between the economic and social
objectives which we profess and the
institutions through which we want to
concretise and realise those objectives.
As 3 matter of fact, all these financial
institutions which we have set up
have, instead of leading us lo securing
the objective of a democratic econo-
mic development and the realisation
of a socialistic pattern of society, have
just resulted in a development in the
opposite direction ag the Mahalanobis
Committee have very emphatically
pointed out.

The Mahalanobis Committee have
stated, as Shri Gupta said just now,
that the effect of planned economy
since the Plansg were started, and the
effect of the working of the gpecialised
institutions, Government and finance
institutions, has been in the direction
of strengthening economic concentra-
tion in the private corporate sector.
It will be for the members of the rul-
ing party to search their hearts.

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): Little searching
is necessary,

Shri Tridib Kumar Chaudhuri: Yes,
but that is quite true. You can easily
find out the reason of this contradic-
tion. The reason of this contradiction
is that basically the ruling party or
the leadership that guides the ruling
party, does not believe in the things
they say or profess. Otherwise, there
would have been attempts at securing
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a whole transformation of our finan-
cial and economic institutions and
their organisational set up.

14 hrs.

Before 1 deal with that aspect of
the matter I have to point vut one or
two things about the expansion of/
industrial finance facilities. It is quite
true that the capital facilities at he
disposal of our developinrg economy
are quite:inadequate considering the
high, ambitious tagets that we have
set for ourselves, but even then, 1
find that the specialiseq institutions
for fterm finance for inducstries which
we have set up since 1948, starting
with the Industrial Finance Corpora-
tion, have rendered assistance up to
the end of last year of nearly Rs. 533
crores. It does not seem that credit
facilities have not expanded rapidly.
Itj has been pointed out not only by
the Mahalanobis Comunittee but by all
experts who have studied this ques-
tion that the way 'these specialised
institutions have worked have only
resulted in creating a tendency in the
minds of the private corjorate sectcr
to borrow/ heavily from Gcvernment
and quasi-Government instituticns
instead of depending on their usual
sources of finance. The Mahalanobis
Committee has also pcinted’ out that
the benefit of the financial assistance
from Government angq semi-Govern-
ment institutiong has gone mostly to
the bigger companies. Why]is 1t s0?
That is because in spite of our pro-
fessions of socialism and ail that, when
i_t comes to the major kconomic institu-
tions that we have set up, central bank-
ing institutions and other institutions
which are su'bsidiary to the Central
Reserve Bank;or State Bank or specia-
lised financial institutions that we have
they appoint these people on the board
of directors. [ need not/read the
names; the hon. Minister knows them-.
Here I find in the Board of the Reserve
Bank the name of R. G. Saraiya, B.
N. Mukerjee, JRD Tata, K. C. Mohin-
dra and all these people. If you look
at the listjof the boards of the lccal
offices, you will find the same big
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capitalist group, all the major groups
about which the{Mahalanobis Commit-
tee has written. They are associated
with the management and direction
of this institution. Similarly, we find
representation on the State{ Bank of
India for Goenkas, Poddar, Menbas,
Mudaliars, Bharatram, Charatram,
Birlas, etc. The same groups are re-
presented in the other institutions, by
permutations and combinations. Now,
we are going to set up this big insti-
tution for industrial development. As
it will be a wholly-owned sulsidiary
of the Reserve Bank i means that it
will follow the same policy that has
been followed by these institutions,
beginning from the Reserve Bank.

The

Mr. Deputy-Speaker: hon.

Member should conclude.

Shri Tridib Kumar Chaudhuri: We
want these institutions to carry on the
work of industria! develupment ang to
transfo our society and to realise
the goals|of socialism that we have set
for ourselves. It 1s for the Members
of the ruling Party to search their
hearts angd lask of their leaders whether
it will at all be poussible for them tc
realise socialism, if they entrust the
task of| realising the goal in such
hands, in such institut:ons.

Shri P. R. Ramakrishnan (Coimba-
tore): Mr. Deputy-Speuker, Sir, 1
welcome this Bill, it could not have
been | more timely. Industrialisation
in any country is a functicn of mainly
four things, usually they are referred
to as 4 Ms: money,/men, material and
machines. As technological density
develops in a country which 1s mainly
the devel‘o?ment of men, whether it
pertaing to .technicai class or to man-
agement class, and as skills are keing
developed more" and more, more and
more industrial set-ups are. being
thought of. As material resources
develop in a couniry, many more in-
dustries come into being. It requires
machines to operate these /industries.
In an under-deveicped country, usual-
ly these machiney are not made and
most of them hav: to pe imported—
that isrthe price an under-developed
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country has to pay. Import of ma-
cines means foreign exchange and
most of the countries are not fin a
position to export enough of their goods
to get the necessary foreign exchange
for import of machines. Sometimes
in an;under-developed country inter-
nal money also is very short because
savings are not enough to flow into
industry to give stability for sustained
industrial growth. This is a problem
which every under-developed country
has to face; that is the problem India
also is|facing today. So, I say that
this industrial development bank can-
not be more timely because even
though we had set up regional institu-
tions today they are inadequate to
finance development and progressive
industrialisation. So much so, this
Bill envisages the co-ordination of all
these’ agencies and gives an impetus
to further industrialisation of this
country.

I am happy that the Bill removes a
lot of statutory restrictions that are
imposed on the existing institutions
which do not allow them to give

money easily to people who need them.

I would refer to clause 2 in this Bill.
Now, loans can be given to any com-
pany, public or private sector, that is
in existence. In clause 9 there is a
removal of another statutory provi-
sion. If you go to the Industrial
Finance Corporation, they do not ac-
cept equitable mortgage; they ask for
English mortgage which is a very cost-
ly affairs. Recently the coromandal
Fertilisers refused to execute this kind
of mortgage to I.F.C. and said: unless
equitable mortgage is accepted, they
were not interested in getting any loan
from IF.C. I am only mentioning a
few restrictions that are imposed on
the existing organisations which. had
been removed by this Bill in the new-
ly formed Industrial Development
Bank. To that extent I welcome this
Bill, and I have no doubt in my mind
that this Bill will further the indus-
trialisation to the extent that is desir-
able in this country.” After all, when
we had set up flve year plans it is
the goal of this country to see that we
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progress \}industrially at a faster rate
and to see that the progress of deve-
lopment in this country in another 25
years should correspond to\the 200
years of development of the now
developed countries. That is our aim.
So, this Bill, I am sure, will give|that
kind of impetus for industrialisation
i this country.

meat of the whole Bill.f This clause
provides how this bank will operate:
it will refinance long and medium
term loans granted by other financial
institutions and/banks. There is some
doubt whether this Industrial Develop-
ment Bank which is really a wholly-
owned subsidiary of the Reserve Bank
oft India, is competent to give loans to
the private banks and reimburse them
to the extent that these loans are given
to 'industries, in which bank directors
may be deeply interested.

Clause 9 of the Bill aftually is the

Shri Himatsingka
there.

(Gadda): It 1s

Shri P. R. Ramakrishnan: It is pro-
vided there, but I was saying that
there is a doubt in people’s minds
whether it is proper to give loans to
private institutions such as banks from
a Government: institution, to reimburse
them to the extent of giving loans to
private individuals. There is a doubt
that this privilege which has| been
embodied in this Bill can be abused.

There is also the other point. Sup-
pose, there is a gpecific provision in
the Bill which restricts the operation
of the industrial development bank to
the extent that they cannot give loans
to certain banks or individuals and if
such a restrictive clause is added, then
the scope of the Industrial Develop-
ment Bank will' be such that it will
not be able to function to the extent
that it is supposed to function. So,
this is also a danger. I cannot say
with clear conscience that there will
not be abuse of this privilege. It can
happen. But I am sure the Reserve
Bank of India will exercise such an
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amount of control that to that extent
they can bring about a measure of
equanimity and also a kind of balance
so that this cannot happen.

Another thing which this Indus-
trial Development Bank will do is to
underwrite new issues that are not
underwritten ordinarily by other finan-
cial institutions. For instance, fertili-
ser is an industry which cannot pay
immediately. It takes time to put up
the fertiliser industry, and it is be-
eause of the very political nature of
this indusiry probably the profits are
not much in this industry. People do
not subscribe to equity shares in an
enterprise like that. It is very diffi-
cult for a large corporation—usually
the rate of investment in those com-
panies is very large—to get public
subscribe to equity capital. In that
context the Industrial Development
Bank will go to their assistance and

underwrite these new issues and help-

the new industries to develop in this
country.

If you see the industrialisation of the
country, you can find a great lacuna.
There are industries that are very pro-
fitable which have been set up imme-
diately; these are industries that are
not profitable and they have never
come into existence, and the indust-
ries in which intense industrial
research hag taken place have never
come into existence at all in this
country. So, I am sure that the Indus-
trial Development Bank will be able
to provide risk capital; and thus pro-
viding the risk capital will usher in
the new industries so that there can
be a balanced growth of the industrial
structure in this country.

In clauses 14 to 19, the Finance
Minister has envisaged setting up of
the development assistance fund. He
made it very clear in his statement
that there is need to create such a
development assistance fund, but still,
I am little doubtful whether the banks
will not take advantage of this especi-
ally when an amount of risk is in-
volved in it; whether the banks will
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not say that it is necessary to go 10
the development assistance fund to get
loans. So, I only wish that only in
special cases, where large amounts are
involved, where the risk is consider-
able, the recommendation will be made
to seek assistance from the fund. For
ordinary things where normally the
risk is not very much, where money
should be provided, the banks will not
take advantage of the fact that such a
fund is available to say that the pro-
ject should go to the assistance of the
development assistance fund. I only
wish that this thing does not arise in
projects where the risk is commercial-
ly feasible. I am very sure that this
development assistance fung is neces-
sary, especially when research of a
large nature is involved. I can think
of research in the electronic industry,
an industry which has never been
developed in this country and which
has been growing very fast elsewhere.
Probably in an industry like that,
where intense research activity is
necessary, where research may not
pay adequately for amounts that have
to be invested, the development assist-
ance fund may be thought of, to give
assistance and to bring about greater
amount of research in this country.

13720

There is another notable feature in
this Bill. It is the audit. Usually,
these financial institutions are scared
of the Auditor-General. Some of them
become very much afraig because
they always think of the pros
and cons of the audit and these will
delay matters to such an extent that
it can become very annoying and also
very frustrating. But in clause 24 a
provision has been made for an in-
dependent unit and the bank does not
come under the purview of the
Auditor-General. I welcome this
provision.

Shri Bade (Khargaon):
you welcome this?

Shri P. R. Ramakrishan: Because
the restriction placed by the fear of the
Auditor-General will not be there; it
can facilitate easy movement of finance
to the entrepreneurs and enable the
bank to proceed on its own initiative.

Why do
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That is why I think that is a welcome
clause. I welcome that feature also.

On the whole, I feel that this Indus-
trial Development Bank will bring
about a greater measure of industrial-
isation in this country, and I am sure
the introduction of the Bill connot be
more timely. I do not agree that the
Bill should go to the Select Committee
because it is not a simple thing in
itself. The Bill is not a thing which
is involved. It is nothing new either.
We have set up this Bank basing on
the experience of other countries and
all the developing countries, I am
sure, in course of time will have
to resort to a bank of this kind.
I am sure it cannot be more timely
than this.

Shri Morarka (Jhunjhunu): Mr.
Deputy-Speaker, Sir, ordinarily I al-
ways support a motion for reference
of a Bill to the Select Committee, but
in this particular case, I find myself
unable to do so. My reason is very
simple. If the Government wanted to
rush through this Bill and if they did
not want to give this House any op-
portunity to have thig debate, the sim-
plest thing for them was to have this
registered bank under the Indian
companies Act as one of the com-
panies just at the time of the budget
or at the time of the supplementary
grants.

Secondly, the provisions of this Bill
are so simple and so easy to under-
stand that they hardly call for a scru-
tiny at the hands of the Select Com-
mittee. Thirdly, if the Bill is referred
to the Select Committee, it cannot
be returned here before four months.
That would mean a loss of valuable
time. The hon. Mover of the motion
for reference to the Select Committee
said that the House did not have time
to consider the Bill. I beg to differ
from him, because the Bill was intro-
duced by the Finance Minister on 24th
February, more than two months ago,
during which time all the hon.
Members had plenty of time to apply
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their mind to its simply provisions. 1
feel that this Bill has been brought
for the consideration of the House for
a very genuine cause and meant for
fulfilling a real necessity. I have no
doubt that this would serve a very
useful purpose.

When I say this, I do not disagree
with the critics who have said that the
Mahalanobis Committee have pointed
out that much of the loans in the past
have been given to the big companies
or big groups and that has accentuated
concentration of wealth. 1 feel there
is validity in that criticism, but then
care should be taken to see that this
Bank does not function in a way that
those big groups would be helped fur-
ther.

The main purpose of the Bill is to
encourage the industrial development.
Nobody in this House can deny the
need or necessity for industrial deve-
lopment.  Whether it should in the
private sector or in the public sector
or in both is a matter of detail. For
that reason, the management of this
institution is entrusted to the
Reserve Bank. If there is one institu-
tion in this country today which is
well-managed and of which we can all
be proud, in my humble opinion, it is
the Reserve Bank. I have no doubt
that the interests of the country, of
the Government and of the industry
are quite safe in the hands of the
Reserve Bank.

My only difficulty is whether the
directors of the Reserve Bank would
have enough time to look after the
management of this Bank. As many
hon. Members have said, this ig going
to be a huge organisation in due
course. It is going to be a giant or-
ganisation. The Reserve Bank itself
is a very important and very big insti-
tution. Most of them are decorative
directors, but whether the functional
directors will have enough time to 100k
after the functioning of this Bank is a
matter of serious consideration. In the
scheme of the Bill, in many places, it
is provided that with the ' Reserve



13723 Industrial
Bank’s permission, the board of this
Bank can decide so many things. If
you kindly remember, Sir, the board
of the Reserve Bank as well as the
board of this Bank are going to be the
same; it is a common board. The Gov-
ernor of the Reserve Bank is going to
be the Chairman of the board of this
Bank. If there is a common board,
what is the meaning of getting the
permission of the Reserve Bank? That
is even less than a theoretical proposi-
tion. It can frame rules with the pre-
vious permission of the Reserve Bank.
1f the board of directors of this Bank
want to frame rules, who is there in
the Reserve Bank to give permission?
Both have a common board. Again
with the permission of the Reserve
Bank it can increase the capital. Who
is the Reserve Bank again? The same
board is functioning. 1f, as Chairman
of this Bank, he has decided to increase
the capital, will he, in his capacity as
Governor of the Reserve Bank, say
“Don’t increase the capital”’? I, there-
fore, feel that it would have been 1n
tne .nierests of this Bank itself if they
had some sort of a different organisa-
tion and a different board of directors,
though some of the directors may be
common. That would be better rather
than having the same personnel which
we have in the Reserve Bank.

Another point raised by my hon.
friend, Shri Ramakrishnan, is this. One
of the functions of this Bank is to refi-
nance the loans given by the scheduled
banks to the industrial undertakings.
But it is no secret that all these pri-
vate banks, commercial banks, scae-
duled banks, are controlled or manag-
ed by one group or the other. 5o,
when they sanction loans, they are not
free from that bias or prejudice or
favouritism. When these banks sanc-
tion loans to the industries and if
those loans are going to be refinanced
by this Industrial Bank, which we are
establishing, to that extent, those in-
dustries are going to be at a greater
advantage than any other person who
is not associated with such banks.
This facility or concession to the banks
appears to be somewhat strange in the

VAISAKHA 10, 1886 (SAKA) Development

1

Bank of India Bill 374
context of the demand for the nationu-
lisation of banks. Even if you do not
nationalise the banks, there is no
reason why we should give greater
concessions to them at this stage. 1
am sure the Finance Minister will issue
instructions that before such loans by
commercial banks could be refinanced
by this industrial Bank, they would
make it a condition that before giving
the loan to any industry, shall have
the approval of this Bank. If the loans
are given without the approval of this
Bank, by the commercial banks, those
loans should not qualify to be refinanc-
ed by this Industrial Bank.

There is a special fund which is
being created under clauses 14 to 19.
The function of this special fund is
summarised in the notes on clauses.
It says:

“The fund will be managed by
the Industrial Development Bank
and will be utilised for granting
assistance to essential industrial
enterprises, in circumstances in
which, 'on purely comn.ercial con-
siderations or in the lLight of the
standards or criteria which are
normally followed, loans are not
likely to be granted tuv these en-
terprises by banks or other fSnan-
cial institutions.”

If that is the only object, there was
no need for creating a separate fund.
That type of flexibility could have
teen built in the constitution of the
Bank itself. The Bunk could have
Leen authorised by tne Reserve Bank
to take a lenient view and prescribe
less stringent or rigid siandards and
conditions in special cases of industrial
ventures or enterprises. When  you
have a special fund, the aititude of the
Bank in respect of other loans would
become a little more rigid. They
would feel that for somewhat risky
{ype of ventures, we have got a special
fund. In all other casts they would
apply very rigid standards, which may
not serve the larger purpose of this
bank.
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It has been suggested that the Gov-
ernment has got no means to control
the inter-corporate investment and
inter-locking of funds. I wonder why
Mr. Indrajit Gupta made this obser-
vation. If he had just referred to
the Companies Act, he would have
found that there are ample provisions.
In fact, there are too many pro-
visions  which are very  irk-
some against intercorporate invest-
ments, As a matter of fact, during this
year’s budget, when the Finance Mi-
nister announced some concession on
intercorporate dividends. I wondered
whether those concessions would mean
much in reality, unless he relaxed
some of those provisions in the Com-
panies Act. There are ample provi-
sions in the hands of the Company law
Administration to prevent inter-corpo-
rate investment. Not only that. I think
the provisions are so rigidly adhered to
and so theoretically administered that
even the genuine needs of many of
the industries are not met.

One point I want to say about this
bank is that the bank is going to have
in the initial stage a capital of Rs. 10
crores. Later on, if they want, with
the permission of the Reserve Bank
and all that, they can increase it up
to Rs. 50 crores. But even Rs. 50
crores for the type of industrial deve-
lopment that our five year plans
envisage is too meagre an amount. As
the Finance Minister pointed out this
morning, already we have got an
investment of about Rs. 200 crores in
different industries. Now, this bank
would finance not only the industries
in the private sector but also those
in the public sector. And the capital
need of the public sector is much
Hindustan Steel alone had

greater.
borrowed Rs. 300 crores from the
Government. And even today it has

a loan of that magnitude. I hope it
is the intention of the Government
that in due course the Government
would transfer the function of lend-
ing to the public-sector corporations
also to this bank.

Now, some of the hon. Members
here seem to think that providing
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capital or lending of money by this
institution is giving some gifts or
doles to the private sector. 1 want
to say for their information that while
this institution will provide money
under certain conditions and against
some security, the rate of interest they
charge is in some cases very much
higher than even the rate of interest
charged by private banks. The LF.C.
and the LCIC.I now charge 8 per
cent. Eight per cent is in my opinion
a very high rate of interest, parti-
cularly because they do not give any
interest holiday even during the con-
struction period or the period when
the industry concerned does not
mature. Government borrows money
from the public at 4 per cent or 34 per
cent, and the same money they lend to
the industries and charge 8 per cent
interest.

So, while I agree that utmost care
should be exercised in lending this
amount to the people, I also wish to
say that efforts should be made not
to allow any concentration of any
industry or giving more and more
money to the same group of persons.
1 feel that Government itself stands
to gain, not only in the oveeall indus-
trial development, but in a limited
manner even in the rate of interest,
because they pay 4 per cent and
charge 8 per cent.

Sir, there are a few other points
on the clauses which with your per-
mission I shall refer to when we come
to the clause-by-clause consideration.

Shri Himatsingka: Sir, we welcome
this Bill because it will help the large
number of entrepreneurs who find it
difficult to get finance in the ordinary
course of things from the commercial
banks and otherwise from the market.
As has been explained by the hon.
the Finance Minister, the institutions
which are existing at present are not
sufficiently equipped and are not in
a position to meet the demands of
the various industries which need to
be set up in the country in order to
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be able to reach the target of pro-
duction and in order to fulfil the
objective of the planned economy that
is being arranged in the five year
plans. And therefore it is a measure
which is not a day-too early to have
been introduced.

The hon, Member Mr. Gupta criti-
cised the present Bill on the basis of
the Mahalanobis report and said that
care should have been taken to meet
the social objectives which have been
accepted as the goal by this House.
Sir, I have not been able to follow
the reasoning of my friend or that of
Mr. Chaudhuri who wanted the Bill
to be referred to a Select Committee,
because ] feel that a Bill like this is
the only remedy to meet the difficul-
ties which the little and new entre-
preneurs, the smaller people, find in
financing the institutions or industries
that they want to set up. I may
inform the House that a large num-
ber of small industrialists who could
never have thought of putting up
industries have been able to do so
only on account of the help rendered
by the financial institutions set up by
the Government. These institutions
subscribe to their shares, take up their
debentures and also take equity and
preference shares and thereby help
to augment the resources that are
available to these new entrepreneurs
from the market. And because the
resources of these institutions have
not been found to be sufficient, this
Development Bank will come very
handy in order to help these small
entrepreneurs who are setting up
these industries. Therefore I feel that
it ought to have been welcomed,
because it will be in a position to
help industrialists who otherwise
would have found it difficult to be
helped by the existing institutions.

Then again, clause 9 is in my opinion
very wide, and correctly so. It will
give scope to the Development Bank
to help in such manner as may be
necessary in order that industries may
be established and may be able to
produce various articles, either of
daily necessity or capital goods or
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goods for export and otherwise needed
by the country. The social objectives
cannot be attained unless the country
produces various kinds of articles and
is in a position to meet the growing
demands of the country. The popula-
tion is increasing very rapidly, and
therefore unless the country can pro-
duce more and more goods, consump-
tion goods, goods required for daily
consumption and by the industry and
for export for earning foreign ex-
change, the economy of the country
cannot be improved. Therefore I feel
that this Bill is a welcome measure.

Coming to the various provisions of
the Bill, the industrial concerns which
are going to be helped by this Bank
have also been very widely defined
and they will include concerns engag-
ed in the manufacture, preservation
or processing of goods or in shipping
or in mining or in the hotel industry
or in the transport of passengers or
goods by road etc. As a matter of
fact, the definition has been made
very wide in order to be able to
include any industry or any business
which can be regarded in any way
as helping in the social objectives
which have been set up before the
country for improving the economic
conditions of the people.

The other clauses also cover very
well and will meet almost all the
difficulties that are ordinarily experi-
enced. e

There is just one point. Of course
almost all the financial institutions
are having their head offices in
Bombay. I feel that the other regions
are being neglected. You will find
that the Reserve Bank has its head
office in Bombay. The 1.C.I.C.I, L.I.C,
and all the other important financial
institutions have also got their head
offices in Bombay. Although Bombay
is certainly a place where there is
more business and there are more
industrialists, still the other regions
also should be looked after. So if
these institutions have at least
branches in other areas like Delhi and
Calcutta and other places, the indus-
tries in those areas will be helped in



13739 Industrial

[Shri Himatsingka]

a little better manner than perhaps
they are at the present moment.
People nearer home are attended to
more easily and quickly than those
who are at a distance. Therefore,
there is a feeling that at least branch
offices should be opened in other areas
also, so that the benefit of this institu-
tion may be available to the other
areas also.

Sir, I feel that clause 9 is so worded
that it will cover a large number of
purposes for which loans can be given
One of the important things that have
been provided in the Bill is assistance
to any industrial concern or any per-
son for promotion, management and
expansion of business and for provid-
ing technical assistance. A large
number of persons find it difficult to
have technical assistance in the begin-
ning, and if this Development Bank
takes upon itself to help entrepre-
neurs in finding technical help, that
will be a very welcome measure and
it will solve a large number of diffi-
culties, because small people cannot
make arrangements for technicians
who are generally very highly paid
officers. If assistance can be provided
by this Bank on nominal charges or
such charges as may be reasonable, I
think that will go a long way in re-
moving one of the important difficul-
ties that stand in the way of new
industrialists.

Therefore, I welcome this measure.
I hope the House will pass it without
any difficulty and ‘this Development
Bank will begin to function as quickly
as possible.

WY ¥ wEAT ITeAe qERy,
o oz ffefega Femie &% fa=
gRE FAamA AT 2 A faa oft
fafer sre Awd 'R aw oo AT
3gT T fr T ) Prdre wAd & qon
aET e | & ¥ g faw @1 T AT
fr oz g7 ATN axde 2, TmE
»E @ifiert # a7 wafa g9 ) favee
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A% goATar fmgAw  FRerRmT
OSSR A E Ao ag s
FH AW T faw i o
T T R/TET OAETT qdr 3y
¥owA Hding w % fro3A
famr &A= AT T T A @
fa s wry sEvE AW X aee
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agar & ma SOl &g AT
drdm 1w aEWaw am

ot @Y ImEr  Aoederd 3w fEew-
H qF 9T F WA FE T
arr et a1 IAEr oy Predar o
T @I A AR 7
T4 F g ATFTT A 4% AF @ &
2 ImoE faom ¥ Sefeue A
N AT SR & o

“industrial concern” means any
concern engaged or to be engaged
in the manufacture, preservation
or processing of goods or in ship-
ping or in mining or in the hotel
industry or in the transport of
passengers or goods by road or by
water or by air or in the genera-
tion or distribution of electricity
or any other form of power.”

o7 A R T F e A geE A
3w fammmar &) 39 g7 O
WorgsN N ot & 1 q@FEfE
“FTER sAweew Al oA A §
der ag  FEw fx AL
FRAIA 17T 47 TEEm asy
FET #Y T F TN FT AA AT
TR Ag R W fE ag g eI
TMEAr & R Xy aw FeaH
T & T oy vt Y FaT TR
T A g Iy & AT AT
fear s & 0 & awaan
gfrmmar =t & s Sfe
e

W el ow (e (sER): R
TN T JraTAY F=ew A #

WY @ FrEwar 2 fwoOEr
g

VAISAKHA 10, 1888 (SAKA)
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oo ¥ e 2y W & °

“On such date as the Central
Government may, by notification
in the Official Gazette, appoint,
the entire undertaking of the
Refinance Corporation for Indus-
try, Limited (Hereinafter in this
Chapter referred to as “the com-

pany”) including all business,
property, assets and liabili-
ties....”

a7 oA E FReE & 1 R
Tawmde % &) GO FTFAT TEE
4t | a5 fafEse & g T ®
qAT AT & TERT FTT AE
g o ¢ fo we A9 fafaw &
awar g fs M qun fafwer &
frarag @ 91 | "F AU fufaex
1 7Y § gafeg ag T A R E
FY Tt a3 Ty firedt WY gET
qy MW AT I IR £ AW
fafrezs. wme & gafoq S a8 Tav
TF AT 1 A d fewe
FIARWA  HIX ISR 9T & |
Tq qE W 39§ WS A
qr af FEIR FWT g F@ a9
a1 f5 @ ¥ IS F7 Saevde
FARC Lo

g 9 W fF g9 ITIWHE T
&1 ST ST faar m { A T A

a
= -

“Clauses 14 to 19 relate to the
provision for the grant of assist-
ance to industry from another
special fund which will be created
for this purpose. In other coun-
tries, where development banks
have been established, it is not
unusual for Governments to place
at the disposal of these banks
counterpart, trust or other funds
for supplementing the resources
which may otherwise be available
to them.”

2
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“The fund will be managed by
the Industrial Development Bank
and will be utilised for granting
agsistance to essential industrial
enterprises, in circumstances in
which, on purely commercial con-
siderations or in the light of the
standards or criteria which are
normally followed, loans are not
likely to be granted to these
enterprises by banks or other
financial institutions.”

I Fg1 fEA g FAfEe
g7qw & forg e @ 38 Tt s
79 T & fog St sifass et § woH
O A TET &1 LT HH GRA
FA ¥ faw it sfasw &1 & ag 39

T §

“Notwithstanding anything con-
tained in the Foreign Exchange
Regulation Act, 1947 or in any
other enactment for the time being
in force relating to foreign ex-
change, the Development Bank
may, for the purpose of granting
loans and advances under this
Act, borrow, with the previous
consent of the Central Govern-
ment, foreign currency from any
bank or financial institution in
any foreign country or other
wise.”

Il A T AT F G X
4 & f 92 et ¥ ey 9 @i
TR T § F 7 § w7 forar day
N T AFar £

Ty ag A Wfaww § 3@ W
fafas &1 fFAar &a w1 q@ A
% A ¥ wrE Agw AA & A
T E | I 97 FTH GRA
F1A ETAT § | TR HT g Mgy
a7 78 TaF A F gearT A ez
& @A 7. gaT WG @ | g
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AR W &1 HHQHT 77 @A ¥ 9™
ey TgAT § a1 gEdr A &, A ar
3 g7 fARell FTO T & AT G
YT GIA A FAT AWET A1 AFT TR
ar ¥ qrfeardie € agafa agf « 7
% wwwar § 05 O T ¥F w7
TaT ST faa & g e ¥

a7 fasr i faoee wwST &
sy afed, T UF F#10 g T
g fF gy NI H AT HEQAqW
Y & wHTHT w1 W Y 0§, AE
gefegaa femgza uwe,  gefegas
AT 092 WK o d4 W% g fean
¥ |

Tq fae %1 &3 F A= § 04y T
# 1 g T FIRW A% § R maw
T WA & "ed gw a7 wiuw
famT &% HT WAET F WS HAT
F71

¥ arg AT W fF T 97
FZi FAT 1 ISfEEw  SANURZ
7 o g # 4% A Tar g
Arfez TS &1 F A fawT faar
T R

I TR AT T F&T a% & "waAQAr
g Atee a7 & qga s E A7 sA
g T F ANE ¥ ) T AT ¥ A -
ok fama as fasr 7 & A7 swee
1 9% fee faar &1 wa gy
ST FT A% A G167 I q@fAE Tl
Iz0 FRE F ATHA S AW fF @Y
Tad wET &1 79 faw &) grefaw gm
gt & 1 & w7 oA udar B g7
faer &1 @7 foay oy & fr sa & &
AT T w1 FEA fAwrr faa
TAT R | oFH TATHT FT 9T A ®F oA
=T frod dF A uw wiwd o
arew azar & | ¥ wwwman g fF owm ag
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fawr &9z &% #t @1 Jr g
AT AR AT 3w awrA Aifasra
o7 faerT & faave fafama & wwar
qr |

JaRTt & T & fag w9 sew
F © 41 qo FLre AT famze fele
T Ay & AT U AW &7 Yo FUS
Ty faarye gele w9 gAw fm
ot Fmw A ) Afew § agiov gy
F3 a7 9% g awar fF o o
e & Aq ¥ dav faar § s
¥ ¥ A smdy w fema g
&1 a8 q91 wg wiwr § wwnE
famg & far &= &g fan mo
IZEW & foau & o w7 FAenar qrEgan
g f5 g sfem &0 a9 7 e 4
faar & s v ¥ yg & faw qs
afqef; AT AT A9 A’ §
¥ & qEd 3R fAer d9r @ faa
¥ o9 i aqenar g |

“It was added that the Ameri-
can architect would get $150,000
in all the preliminary drawings.”

qYo T TA7 37 fqT I I
#1 qc =T F AT FATH
AT AN § | T F) NG qdT F)
FATE T 497 39 A72 & 9 | avE
T &THI & qgraT ST e &1 HEmé
FEY F qYATT SAT 97 IFAT WY A
AT I TE S AT uT . e
F WIT AR FT Qg AR A
FTT F7 79 & fog W g g & é
foF &CFTT 39 a7 & AT a9t Fy

TOMT & Y9 B & @ 7% gf-

FH7 Ht fTAFH TS 3T 97 YT g
g IO AqaT & R SgH FIA W
ATZ A ST WA QISAT WA WY wey
T qF UTETME 9ET I 9T TE) T !
Aav s & ¥ g g7 & Ama A oo
544 (Ai)LSD—T.
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gfear & forg avat § a8 95 =9 &Y
fafee® a7 areft &1 quo FNT TTEE
Faqdzy F AEy feav § waw 1 77
IA@  qAfAE QHISEN FRE! F ATHA
B4 gu A wr &

“It was admitted before the
Committee that Indian architects
could have built such buildings.
As such the Committee fail to
understand why the work of pre-
liminary drawings involving an
expenditure of $150,000 was not
entrusted to Indian architects to

save the foreign exchange Iin-
volved.”

7 dar fFay @9 grr § AR R
gd #ray § ar|T &1 gEF 9fy wfas
qIFAT qAAT WACTF § W7 FAAT FY
afafafa ot 8@ & a3 orferamde &1
38 97 famg @At aifeq ) qafas
HTEEE FA #) O ¥ e fors
A ooy @ fr foar fral feelw
et & I oot feormers g
¢, foaar dar tadge @O g Syar
2, WA T HTR T GT HYE FTOW AT
RS

a3 ufafeed I awl § W@
FHA W Ay o § Soff
AA9E MT qFed wfy, T@ A9
fufreed #1 fawfer & w8 o §)
A TfeHe & fau qafas  afaw
wfamm ey 1§ Ffraa Tgy o aft
e g gy & fF ST feRw ¥
fafreet & famfo z2f| Yooo,
gooo W7 wooo mIfew FaW 97
foredearT oTEE O7 &7 FA § |

T adra ¥ wfemeee ST m
e & | ST FTTRTET AL STRE At v
#t afew a7 o7 gy a1 AT AR ¥
YaRl TR FTE GT FEAT ISAT
T YW O FEfHE OHISE T
¥ wropr feeamd o ey 1
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T qqg YA § A9 A1 ITRF W
FANIHZ f4S o7 & 39 Fi AT Fi
TH J7E Y AN H OF FI0F & Hferaw
T & qfgn 1 RS T omEA
IFT TREZE AF ®0 STAE4T A &
faq ag asdi & fs a8 fam yas=
FHI F1 WA WA WL A TCIH &
quiAH g T foeqT AT FAT WA
@ A Qe ¥ G T wAer w9
HgTHIAM AT e AR YIaAT
THE 2w T faw gryw # {57 fem
AA | FT AKT H BT 70T A F)
AqA 77 79 {39 &0 A Fo IR A
% a7i fo oy & 7 qgw @ qAH agT
gifaat & g7 qz faad) T0F g L AT
AT AFAY /T TR 07 AT FOME
Farg ¥ 44 F1 Q@A ZA | & qA
FA9 A7 AT AT AT

Mr. Deputy-Speaker: How much
time will the hon. Minister require
for his reply?

Shri T. T. Krishnamachari: Maybe,
20 minutes.

Mr. Deputy-Speaker: We have to
close this debate at 4 o’clock; so, I
will call him at 3.35.

Shri T. T. Krishnamachari: Then,
we have to go through the clause-by-
clause consideration of the Bill. There
are some amendments also, not mine.

Mr. Deputy-Speaker: 1 will call him
at 3.30 then.

Shri V. B. Gandhi (Bombay Central
South): We have already spent some
time in the intervention by the Prime
Minister.

Mr. Deputy-Speaker: He took only
4 minutes. ] am excluding that time.

Shri Ranga (Chittoor): Mr. Deputy-
Speaker, Sir, I am glad to say that
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we would like to associate ourselves
in support of this Bill. I am glad
that my hon. friend has brought for-
ward this Bill at this stage. It is high
time that an authority like this is
created. Nearly 50 years ago one of
our great patriots and national leaders,
Madan Mohan Malaviya, presided
over or was also a member of, what
was known as, the Industries Com-
mission which was appointed by the
then British Government. That Com-
mission made many recommendations
according to one of which some such
institution should have been brought
into existence long ago.

Shri T. T, Krishnamachari: It was
presided over by Sir Thomas Hollen.

Shri Ranga: Anyhow, after 50 years
it is now sought to be brought into
existence; therefore, 1 am glad.

I find that a plethora of organisa-
tions have been brought into exist-
ence during the past 15 years starting
from the Industrial Finance Corpora-
tion right up to - the recently-
established Refinance Corporation and
so on. There are any number of
corporations. I do not know, at what
stage and when my hon. friend, the
Finance Minister. will try to bring
about some kind of co-ordination and,
if necessary, co-operation also bet-
ween all these institutions......

Shri T. T. Krishnamachari: Two of
them are being absorbed by this.

Shri Ranga: that the
industrialists who would have to deal
with this would find it easier to know
how to repair their own claims for
assistance and reach them.

1 wonder whether the recent visit
made by some of the industrialists
from some of the democratic countries
and the talks that my hon. friend has
had with them were also responsible
for this initiative that has been taken
today. If that is so, it is welcome.
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I am also glad to learn that this
bank is expected to draw capital rather
by deposits from other -countries,
asgistance and co-operation. What is
even more, unlike other corporations
that have been established till now,
this industrial development bank is
expected to develop the necessary
equipment in regard to know-how so
that it would be able to provide the
know-how assistance to various indus-
trial concerns which would be seek-
ing from it financial assistance as well
as other advice.

Everything depends upon the amount
of money that would be made avail-
able to this bank. It is good that it
is proposed, to start with, to place
at its disposal Rs. 10 crores plus an-
other Rs. 5 crores or Rs. 50 lakhs.
But that sum alone is not enough.
Even if it is turned speedily enough,
it ean reach up to Rs. 50 crores and
not more—and I do not think it will
reach Rs. 50 crores because the turn-
over will not be so great and frequent
in view of the fact that large sums of
money will have to be lent not for
short periods, not even for medium-
term advances, but for a number of
years. Therefore, the time will come
when it should be possible for this
Government with the help of other
Governments and international insti-
tutions to place at the disposal of this
bank more than Rs. 100 crores, if at
all this bank is to fulfil the objects
that are placed before it.

I also find that the objects that are
placed before it are wide enough and
the purposes for which it would be
expected to advance loans to various
industries are also wide enough. I am
glad that cottage industries also have
been brought within the ambit of the
objectives of this bank.

For all these reasens I am in favour
of this Bill. The only pity is, I only
wish the hon. Finance Minister had
been enabled by his Ministry as well
as the Cabinet as a whole to bring
forward this Bill much earlier so that
he could have sought the co-operation
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of a Select Committee of this House
to assist him and to assist the Gov-
ernment in giving this Bill a more
satisfactory shape than it has been
given so far. But I trust that he would
not make this as a kind of precedent
for the future Bills that he will be
bringing forward and deal with the
House in such a cavalier fashion but,
on the other hand, he would give
greater scope, greater opportunity, for
the House to make its own construc-
tive contribution in a more considered
manner with the help of the Relect
Committee.
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15.00 hrs.
Mr. Deputy-Speaker: Shri V. B.
Gandhi. The hon. Member should

take 5 or 6 minutes.

Shri V. B. Gandhi: I may be given
10 minutes.

St gew W wgAT  IEeqe
AERT, FIH & AT A

Mr. Deputy-Speaker: The bell is
being rung... Now there is quorum.

Shri V. B. Gandhi: Sir, we welcome
this Bill and we can agree with the
Finance Minister when he says that
the financial resources that we [can
make available for industrial develop-
ment in this country are none too
ample, not adequate, for our present
needs and also in Lrelation to our
future needs. He has done a good
service to us by bringing this Bill in
such a short time /after his taking
over as the Finance Minister. The
Finance Minister is a man with a
scholarly bent of mind and there Jis
ample evidence of that in this Bill
In order to bring this Bill and the
scheme for the constitution of an|
Industrial Development Bank, he has
drawn on the experience of many
countries and many institutions, A
mention must also be made here,‘that
the notes on clause that have been
supplied to us are also very ably
drawn.
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[Shri V. B. Gandhi]
This Bank is going to bd a big bank

and a very powerful institution and
a very powerful support to the insti-
tutions that are to supply credit and
financial resources to our industries
for industrial development in the
country. Having said this and having
welcomed this Bill, the question still |
remains as to whether it was neces-
sary that we create a new institution
of this kind or whether we could not
have |done with altering, modifying
and expanding some of the existing
institutions. We have several institu-
tions in the field of industrial finance
actual]yi'tunctioning for a number of
years and we would like to know if
the possibility of adapting or enlarg-
ing any of these Jexisting institutions
was properly considered and explored.
I am not saying this in criticism of
the Bill for, as 1 have saidj the Bill
which has come to us is a good Bill
and deserves our welcome. But the
question is whether any other/ alter-
native arrangement in which we
could make it possible for the exist-
ing institutions to enlarge their help
to industrial finance could not(have
been made.

I will then go over to the next point
and that is about the proposed Indus-
trial Development Bank being{ a
wholly-owned subsidiary of the
Reserve Bank. This Industrial Deve-
lopment Bank is also going to be
managed by the same board) which
manages the Reserve Bank of India.
Here, several questions come to our
mind. For instance, we shall have to
see howfar we succeed in keeping
this Industrial Development Bank as
a separate entity and not allow it to
lapse into the position/ of a kind of a
branch or a department of the Reserve
Bank. The line that would divide
this institution from the parent insti-
tution, the Reserve Bank, is going to
be rather thin and we will have to
be very watchful.

Shri Ranga: This is going to be
independent of the Reserve Bank?
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Shri T. T. Krishnamachari: The
Board of Directors of this Bank will
be the Board of Directors of thed
Reserve Bank. Jts profits will go to
the Reserve Bank.
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Shri V. B. Gandhi: The question is
whether we could. follow simpler
arrangements in such,’matters, arrange-
ments which are simpler, which are
more rationalised, which are less
sophisticated and which are less com-
plicated. However, as I said, I do not
want to say this in criticism of the
Bill. It only deserves further con-
sideration. I do not want toigive an
impression that the Government has
not given any thought to the possi—
bility whether in some way at some
later /date /there will not be a kind of
a take-over of the Refinance Corpora-
tion of Industry or also of the Indus-
trial Finance /Corporation for in clause
25 it is provided that under certain
circumstances the transfer to the
Industrial Development Bank at any
later /stage, if this is necessary, of the
undertaking and business of the Re-
finance Corporation may be consider-
ed. That provision is there. I will
also say this that the constitution of
this new Industrial Development Bank
has been very soundly conceived and
the powers and the functions that
have been assigned to this new insti-
tution are going to enable this new
institution to function vervy fruitfully
iy the fleld of industrial finance. For
iAstance, among its functions, of
course, are the usual functions of
granting loans and advances by way
of refinance of the loans granted by
other banks and other financial insti-
tutions. But there is also this func-
tion of acceoting|and discounting and
rediscounting of bills of exchange.
That would be a verv fruitful source
of new activitv for this new institu-
tion, There is also going to be under-
writing of new issues.

Another noteworthy feature of this
new institution is that there is going
to be a new fund called the Develop-
ment Assistance Fund. It is provided
here that before granting anv loan or
advance out of this Development
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Assistance Fund, the prior appiovas
01 e centrdal Governmcell Suvuau Lo
taken, lodl 1S a very proper provi-
sion, because, aller ail, e and> Ul
are goung 1o pe mace cul of s Deve-
lopment Assistance btund are very
special loans, and they are 10 be loans
10 Imeet very speclal needs of certain
cuents and they are 1o be given to
essential industries and to entrepre-
neurs in circumstances in wnich on
purely comunercial considerauons or
other normal standards and cuiteria
loans are not likely to be granted by
banks and other nnancial instiutions.
And there can be a very legitimate
purpose and legitimate occasion for
granung such assistance to these
special cients. There 1s no fear that
their creditworthiness is in any way
the less, because this difficulty of
receiving assistance from othcr finan-
cial institutions and banks arises out
of the tact that sometimes, the nceas
of investment in these enlerprises are
very heavy and also the rate of return
from these investments is not likely
to be attractive enough for ordinary
banking institutions.

Mr. Deputy-Speaker: The hon.
Member should conclude now. Shri
Sham Lal Saraf.

Shri Sham Lal Saraf: After hearing
the speeches of my hon. friends Shri
Indrajit Gupta and Shri Tridib Kumar
Chaudhuri, I am prompted to speak
a few words on this Bill.

As far as this Bill is concerned, it
is a pure and simple measure. We
have found from experience how the
industrial finance institutions have
functioned. We have learnt that even
afier the setting up of the Industrial
Finance Corporation by the Central
Government and also the Refinance
Corporation and also the State Fin-
ancial Corporations, it has not yet been
possible for industry to get the requir-
ed capital and the required finance for
setting up and running the industrial
units in the country as a whole. On
the one hand, we find that, naturally,
there is so much of demand for indus-
trial fluance, and on the other, we find
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inat even after the setiing up of these
msutlulons, 1L has not been possible
101 the engrepreneurs to get the neces-
sul'y llance whelher 11 the big ciues
ol 1n the small cities 1n all the States.
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From experience, 1 can say that
cven i regard o wne seiung up of ine
Slale rinunciai Corporailons, without
a singie excepuon,fit has not  been
possibie 1o have them set up Within
wne target date. These took a lot of
ume in getting 'the hnance from diffe-
ren. quarters, and then only these cor-
porations were set up. For instance,
so far as the State Financial Corpora-
tions;are concerned, the shares of the
contfibutories are very well detined,
that is to say, how much the State
Government will contribute, how much
thie banking institutions and the LIC
will contribute and how much would
be left to be contributed by private
enterpreneurs'or private shareholders.
In spite of this, in no State in India
couid the said finance be forthcoming
within the time stipulated.

Even afier the coming into existence
of these financial corporations, we
have found that because of the large
demand that is there |in the country
tor industrial finance, these corpora-
tions have not been able t0 meet the
demand of the enterpreneurs; firstly,
the Inecessary finance has not always
been available with them; secondly,
they have not been able to get
through all the applications of! the
entrepreneurs in time; and thirdly, it
was not possible to make the finance
available in time. That being the
situation, some|such institution as the
one which Government are contemp-
lating under this Bill is very neces-
sary. .

1 am very happy that two institu-
tions jare being merged into this new
institution, like the Refinance Cor-
poration and the Central Industrial
Finance Corporation, so that this one
big(organisa‘.ion can be the institution
which will provide finance for all
these financial institutions including
the finance corporations, co-operative
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|Shri Sham Lal Saraf]
banks and so on and so forth, as has
been explained in detail in the Bill
'I‘hert'afore, I would say that it is a
very’welcome step.

But I would point out one thing.
Keeping in view the fervour in the

country today, and keeping in v.iew;’
finding industrial

the necessity of
finance for the industry, I do not know
whether this meagre amount that is
being placed at:its disposal would be
enough. Not merely Rs. 10 crores,
but even Rs. 50 crores would be much
less than what is actually required
today in the country.

As regards the functions of the pro-
posed Industrial Development Bank,

they have been very well explained

already, and I would not like to go
into the details thereof. I really wel-
come this ipstitution very much be-
cause it will{help in a number of ways
to regulate and help in running the
industrial units, whether it be the
units of the;textile industry or of any
other industry. At times, a numbe:
of things happen in these industries.
Sometimes, there is a slump in the
market; sometimes, the stocks do not
sells; sometimes, the manufactured
stocks get accumulated and so on.
A number of such: things happen on a
number of occasions, which instead of
helping the industry retard its growth.
If some such industrial finance insti-
tution; as this comes into being, which
will be able to help with adequate
finance, then it will have a very fruit-
ful effect and it will be very helpful
as far as the whole country is con-
cerned.

My hon. friend Shri Tridib Kumar
Chaudhuri has, moved an amendment
to the effect that this Bill may be re-
ferred to a Select Committee. I per-
sonally do not see any reason why
that should be done, because all the
sections in this Bill have been very
clearly laid down, and all the; objec-
tives have been very clearly ‘stated.
My hon. friend has referred to the fact
that enormous amounts shall have to
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be handled|by this bank, because till

now, the financial institutions
in  this country have invested
about Rs, 500 crores in i

tegard. Even|if we take the invest-
ment at the level of Rs. 500 crores,
sull that hardly comes to about Rs. 11
per capitg | investment in the coun-
try, as far as the private sector is con-
cerned. If we compare this what is
nappening in other countries, where
1t 1s of the order of thousands of dol-
lars per capita, or hundreds of pounds
per capita, or thousands of marks/per
capita, as, for instance, in the USA,
England, Germany and other coun-
iries, where the industry has gone so
much|forward and so much ahead, we
fined that we are nowhere near them.
Judged in the light of that, even this
sum of Rs. 500 crores is nothing.

My hon. friend Shri Indrajit Gupta
has pointed that out that we have also
to keep in view the social objectives
that we have placed before ourselve,
while considering this Bill. As far as
the present Bill is concerned, i am
very clear in my mind that those
social objectives are not undermined
by this Bill at all. As has been po.nt-
ed out already by my hon, friend Shri
Morarka, the present banking institu-
tions are controlled by a few groups,
and the industrial units which they
are handling derive the maximum
benefit out of them.

As far as checking lapses are con-
cerned, there is absolutely nc hin-
drance. Rather this legislation will
bring us comparatively nearer to that
goal. This institution is a subsidiary
of the Reserve Bank. Therefore, this
institution can be very well tackled,
handled and controlled by Govern-
ment. I would say it is a slep nearer
to our social objectives.

Shri Indrajit Gupta: That is not
stated In the statement of objectives of
the Bill by the sponsors themselves.
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Shri Sham Lal Saraf: As 1 under-
stand it, it is a step nearer to our goal.

But as far as checking other things,
which have been pointed oul, are con-
cerned, there are other ways of doing
that. Here certain things have been
envisaged. Keeping these in view,
I welcome this Bill.

There is one thing, with regard to
the board of directors. For the time
being, you are continuing the board ot
the Reserve Bank for this purpose
also. But what will happen therc-
after? That should be done in a more
rational and more realistic way. But
[ leave it to them.

With these few words, I support the
Bill. There is no necessity to send
the Bill to a Select Committee. It
should be taken into consideration
and passed.

Shrimati Renuka Ray (Malda): This
Bill through which a Devclopment
Bank is sought to be set up to pro-
vide development assistance to indus-
try is a good /measure—there can be
no doubt about it. I will not take
much time of the House in just saying
that [I welcome the good features of
the Bill, but I should like to bring
to the notice of the Finance Minister
one lor two difficulties that 1 feel.

The first is in regard to the defini-
tion in clause ,2. The development
assistance fund 'is a very necessary
thing. In normal conditions, any
industry that helped the general in-
dustrialisation of the country should
come within the lscope of this assis-
tance. But the Finance Minister him-
self took a very welcome step in the
Finance Bill when be brought in'a re-
bate and distinctly encouraged a parti-
cular pattern of production, namely
production of essential goods as
against luxury goods. I should have/
thought that there should have been
something in this Bill also to indicate
that the development assistance fund
would also be’operated in such a
manner that that pattern of produc-
tion would be encouraged and  this
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would be used as a lever tofencourage
the establishment of those industries
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which are essential industries. In
that way, it would help the consumer
also.

15.24 hrs.

[MR. SPEAKER in the Chair]

This would mean/that if production of
certain essential items was increased
in this way, items which are  not
luxury items, to that extent it fwould
also be a socialist measure and should
help Shri Indrajit Gupta to welcome
this measure. But I do not know why/
thare is no such mention anywhere in
clause 2. As it stands, the deftnition
seems te mé to be a little too wide.
When we come to clause 16(3), we
find:

“The Central Government, be-
fore giving its approval, shall
satisfy itself that such loan,!
advance or arrangement is neces-
sary as a matter of priority in the
interests of the industriul develop-
ment of the country”.

‘Industrial development /of the coun-
try’ is a very wide term. Naturally,
even luxury goods, air ccnditioners,
luxury cars are all essential for the
industrlalzgrowth of the country. But
at this particular juncture there are
certain essential goods which are more
necessary. So even now I would
request the Finance Minister to see
if some phraseology could not be
added to clause 18(3) by which we
could make/it more precise to servc
this end. Otherwise, it would remain
wide open and could be applied to any
industry which does\help our indus-
trial growth. But considering our re-
quirements at present, there eare
things which deserve priorit)f and I
hope this would belbrought in in a pro-
per manner.

The other point is this. Shri Tridib
Chaudhuri was very much exercised
in his mind aboutone point and that
was that the board of governors of -
this Development Bank would consist
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of a large number ot muu:lnahsts’as
tne Keserve Bank Board aireaday 1s.
4 preswme the board ot inis Develop-
ment Bank, which wili be 1n  charge
of (giving development assistance 10
industries, would not consis{ to any
large extient of those who are bene-
ticiaries of such assistance. in 1ac1/
1t would be better 1t sucn persons were
not on this board. 1 want neither
bureaucratisatiop—those who do not
understand this{ thing—nor do I want
tnose people who are likely to pe
beneficiaries of the fund to determine
how the fund should/ be allocated. I
am sure the Finance Minister will
take this into consideration and will
look into the actual composition of
the jgoverning body in a very cautious
manner so that it does not go wrong.

Lastly, I say that this measure is a/
good measure. There can be no doubt
that the constitution of this Develop-
ment Bank is ? measure which, as
Shri Saraf said, if not socialist as such,
will certainly be one tnrough which
one can have a greater, control and
can proceed towards thelobjectives for
which we stand. I welcome it.

Shri T. T. Krishnamachari: I am
grateful to the House and to, the
several hon. Members who gave )valu-
able support to this measure. The
Bill itself, as 1 have explained, is
fairly clearly worded, except perhaps
for some doubt raised by Shrimati
Renuka Ray about clause 16, concern-
ing the role of the devclopment assis-
tance fund, in regard to which there
is ajproviso to say that the Bank
should seek the approval of the Cen-
tral Government.

The development assistance fund is
created out of|the profits more or less
of the Reserve Bank into which will
be merged the profits, of the Develop-
ment Bank as well., Normally, pro-
fits of the Reserve Bank come to Gov-
ernment. Part of it covers our
budgatary deficits to some extent. The
framers of this Bill—it has been large-
ly framed by the Reserve Bank autho-
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rities—have put in a proviso that

utilisation of this fund/ must have
some specific significance in  regara
to industrial development and deve-
lopment of those types of industries-
which normally will not be/ccnsidered
profitable, which  are nevertheless
necessary. So I do not think it is at
all necessary to vary clause 16(3).

The debate ‘vas opened by my hon.
friend opposite with perhaps a nega-
tive comment on this measure. He
has an advantage, which some of my
friends on this side do not share, of
being able to take an objective view
from a pedestal. The intellectual can-
not even probably claim to be an
intellectual of that type, but 1 realise
that the intellectual cannot shake oft
his inclination towards dilettantism.
I will say this much and nothing more
in regard to my hon. friend’s com-
ments. They were intellectual, they
were superior, but they were not sub-
stantial. The reference to side-track-
ing issues about the Mahalanobis Com-
mittee Report and concentration of
wealth, and saying therefore the Bill
is not necessary or that a further
cxamination is needed is all right if
the tendency of the Opposition is
merely to stop progress, which, 1
agree, is probably one of the duties of
the Opposition.

Shri Indrajit Gupta: Progress to-

wards monopoly certainly we  want
o stop.

Shri T. T. Krishnamachari: The
trouble is that my hon. friend does

not wear glasses, but I think he has a
film before  him which  magnifiee
things.

Shri Indrajit Gupta: So has the
Mahalanobis Committee in that case.

Shri T. T, Krishnamachari: Yes. The
Mahalanobis Committee Report, it
the hon. Member will read it he will
find, can mean all things to all men.
But here the one point that my hon.
friend should appreciate is that it is
exactly to solve the problems indicat-
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ed by the Mahalanobis Committee in
a vague sort of way that we need an
institudon of this nature.

Assuming that we do not support the
claims of promoting organisations, the
company promoting class, which has
pleaded all along the line that manag-
Ing agencies are necessary in  order
to promote companies, and supposing
it happens that we do no! have man-
aging agencies in future, the promoting
ciass does not take to this for various
reasons, maybe for disgusi at Gov-
ernment’s measures, d:sapproval ot
them, in which there is a similarity
or polarisation between my hon
friend’s party and the investing class
called the monopolists.

It is also a fact that in the last four
or five years many worthwhile pro-
positions have not found cncourage-
ment in the market for many reasons.
Amongst others, the new inves.ing.
class cannot afford to wait for five
or six years before it zan get its divi-
dend, because the element of augmen-
tation of value is something which is
unreal to them for the time being, and
they are not speculators, they are not
in a position to take advantage ot
market rises and falls by which they
could make money. A genuine inves-
tor, therefore, has to wait for a num-
ber of years before he can get a rc-
turn, and that is why you find today
that an existing concern which goes
in for a rights issue finds support.
Unfortunately, a foreign concern
which ‘goes to the market finds support
because it is proven, they know that
in two or three years production will
start. Dut wherever they have doubts,
wherever they feel that the return is
going to be put off for a long time, it
does not find any support. It is,
therefore, necessary to bridge this gap
which is almost endemic in the whole
system, and that is why an institution
of this nature is necessary.

My hon. friend will appreciate, if
he does not want to oppose for
opposition’s sake, that this institution
1s put in the charge of the prime or
supreme flnancial institution of the
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country, which is now beginning, or
15 being roped in, to take a mucn
greater interest in the Plan in regard
to the movement of economic forces,
than it has done before. The Reserve
Bank is in the picture for everything
today, and I am very happy that suc-
cessive Governors of the Reserve
Bank have been able to shoulder this
increasing responsibility that is being
cast on them, are being able to take
an independent view and not com-
pletely subordinate their views to
those of the party in power including
the Minister. I have been very grate-
ful during my two spells as Finance
Minister for the independence shown
Ly the Reserve Bank, and I want 1t to
have that independence.
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The hon. Member would have rea-
lised the fact that we are changing the
complexion of the directorate of the
Reserve Bank. The dynastic system
is disappearing. We are getting peo-
ple who have risen from the bottom.
The hon. Member mentioned the name
of one of the directors, and he said
that he belonged to a particular firm.
So what? He is a self-made man.
I knew him when he started work in
1937 or 1938 on Rs. 500 or so é&nd
he came up to the top of the ladder
by sheer experience, knowledge and
integrity.

Shri D, C. Sharma
He should write his

(Gurdaspur):
autobigraphy.

Shri T. T. Krishnamachari: I can
tell the hon. Member that there are
many people like that—very many
people who have come up from the
bottom without having any help or
either dynasty or patent but by sheer
hard work. I can tell you that these
pcople are patriotic; they want this
country to flourish, I have had offers
from these people who draw big
salaries to come and serve Govern-
ment on the salaries that we draw.
If the Minister can draw Rs. 2250
which is now Rs. 2025, they are pre-
pared to draw the same salary. It
is this class which we want to come
and take charge of guiding the ship
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of our economy, of the Reserve Bank.
Therefore, my hon. friend, Shri
Indrajit Gupta with his knowledge,
experience and learning, if only for
the moment he takes off the meta-
phorical glasses before his eyes, he
will certainly see that the institution
is not a bad one but a good one.

My hon, friend Shri Tridib Kumar
Chaudhuri wanted to put in a dilatory
motion, I do not think that he feels
that without much experience of
working this measure, we can improve
it. In fact there have been one or
two suggestions made even by insti-
tutions to which we go for advice.
But I feel that as it is, it is a perfect
Bill. Maybe, in the working some
shortcoming may be revealed and then
we can change it.

He referred to the Shroff Committee
report. Many of the recommenda-
tions of the Shroff Committee have
oeen examined; some of them have
been adopted in toto; many of then
have been adapted and adopted. il
you give it to private enterprise, it is
monopoly; if Government takes up
something then it is a  monolithic
monopolistic institution controlled by
Government. 1 am grateful to my
friend Shri Ranga when he did not
find in this institution yet another
engine of oppression that the Govern-
ment have sought to create for the
purpose of putting down and stifling
the private sector. His support is
something which is welcome. But on
the other hand Shri Tridib Kumar
Chaudhuri now feels that the Reserve
Bank itself is monopolistic. Well, the
hon. Members may say that since the
Finance Member of the prewar days
wag dealing with only a budget of Rs.
80 crores and the present Finance Mini-
ster deals with a budget of Rs. 4,000
crores, we should have fifty Finance
Ministers so that there will not be
monopolistic power in the hands of
one. This idea of monopoly and
monopolistic institution and big insti-
tutions can be ridden to death. The
country is big. National income must
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grow bigger than what it is growing
now; it should grow faster. Naturally
the institutions that are existing con-
trol and this Parliament that controls
them has a Dbigger responsibility.
I wag here in the forties sitting in
the Opposition. The work of the
Government then was comparatively
small. We used to pass the entire
Finance Bill by 31st March, includ-
ing all the discussions. I was permitt-
cd to speak for hours on end. My
late lamented friend, Mr, Satyamurthy
is supposed to have spoken on the Fin-
ance Bill for two days once. Now,
you rule a big country; you have a
place in the world which you want to
sustain and maintain. Therefore, as
the country nas grown and the powers
of Parliament have grown, institutions
created by Parliament have also
grown. The Reserve Bank was a
small institution in 1937-38. I re-
member when Taylor was the Gover-
nor. [ asked him a question whe-
ther the Reserve Bank was doing any-
thing else except the work of the
currency department and the public
debts department of the Government’
of India. He said yes. That might be
taking a narrow view of it but it
would not be altqgether incorrect.
Today, the Reserve Bank is not so,
and it is necessarily a big institution.
It is a public institution where you
choose your best men to run it: you
give them a certain amount of auto-
nomy; it is an instituion which today,
in the eyes of the world, is considered
to be one of the model institutions.
Therefore, I do not think this idea of
giving any power to the Reserve
Bank is something wrong. It hag to
be. In fact, but for my somewhat un-
fortunate experience in the Life Insu-
rance Corporation, the complaint that
Shri Indrajit Gupta made would be
remedieq hy transferring the control

over the investment sector of the
Life Insurance Corporation to the
Reserve Bank. But what does he

mean? He says that they are invest-
ing in securities. Why not 2 Why
should not the Life Insurance Corpo-
ration have a grip over securities?
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Shri Imdrajit Gupta: Let me make
myself clear. I was only quoting
what the Estimates Committee itself
had said, that that was not the sole
intention of the investments bv the
LIC; that they should purchase stocks
and shares in the market without any
reference to the social objectives

Shri T, T, Krishnamachari: 1 have
always felt that my hon. friend Shri
[ndrajit Gupta had a view of his own
in these matters and did not take the
genera] view of the other people.

Shri Indrajit Gupta: 1 was brain-
washed by the Estimates Committee!

Shri T. T, Krishnamachari: Then it
is a case of the biter being bit! I
feel that the people, the policy-holders,
the small investors, in the unit trusts,
must have a large share of the equity
cap.tal in this country. It must go to
the small man. Therefore, control is
not exercised merely because on the
kerb somebody comes and says, “I
offer this, or I am going to buy tnis:
buy long, buy short; make the price
20 up and make the price com: down.”
[ think one of the healthiest things
that has happened in the share smar-
ket today is the dominant position
that ig held by the LIC. They have
made mistakes: 1 agree. But by and
large it has got a very healthy influ-
ence on the course of prices, on the
course of values in the stock market
today. I for one will not ask it to
give it up and merely pump its funds
into the Government treasuries. 1
think the people must own more and
more of the equity capita] in compa-
nies in India today. I would rather
that it increases faster so that no man
can come and say, “I am going to de-
press the prices”. The LIC is there to
buy. In fact, I was told the other
day that one of the reasons why once
there was a spurt was, somebody said
that if they would keep quiet; the LIC
buys everything and it becomes back-
door nationalisation!

So, I think Shri Indrajit Gupta
sometimes misses the actual fact; and
therefore I think we might have to
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consider sometimeg that this control
over big financial institutions must be
undertaken by the Reserve Bank
rather than we should ask Questions
here and answer questions here !
think one thing that we do not do
here is—we ask for the policy of the
Reserve Bank—but we do not ask
about any individual action of the
Rescerve Bank. 1 think that sort of
thing should not happen. We have
been asked about individua] assess-
ments being made. “Why not assess-
ment be made about somebody also?”
1 think that is not the job of Par-
liament. Nor js it our job to ask
for individual jobs. Some hon. Mem-
bers asked me why I did not receive
the first-class officers of a particular
Corporation who wanted an increase
in salary. Should I do that? I can
understand I have an obligation to see
that the poor people are properly
paid: certainly not a man who gets
Rs. 2,500 so that his income might
become Rs. 3,000. That is not my res-
ponsibility. The cushion that the
Reserve Bank provides in matters like
this is something which we ought to
welcome.
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I therefore am unable to accept the
position that is taken by the hon.
Member Shri Tridib Kumar Chau-
dhuri that we should refer this to
the Select Committee, because I do not
think at the moment it might better
it in anyway. I can assure him that
the drafting has been very carefully
done unlike most of our drafts which
1 agree are often faulty.

I am grateful to my hon. friend
Shri Morarka for having dealt with
most of the criticisms in the Opposi-
tion. Generally, I think the approach
is correct. 1 had expected more but
one does not know. Oftentimes
expectations are belied. But I think
the circumstance under which this
institution is being brought into the
world ig certainly propitious. We are
at a fairly low ebb and any question
of injection of money in the right
quarter for the purposes of starting
industries is bound to help.
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The criticism of my hon, friend,
Shri Bade, followed the usua] pattern.

He objects to assistance to the
hotel industry. But hotel industry
is one of the things which brings

foreign exchange. Tourists come and
buy many things here,

Other hon. Members, Shri Gandhi,
Shrj Saraf and Mrs Renuka Ray made
some useful criticism which we will
bear in mind.

Regarding the amendments that
have been tabled, I do not think they
are really material. I have had them
examined, 1| do not think that the
object of the Bill has been correctly
undersiood. ] am quite prepared, say
after a year or two, for having the
matter examined again.

As I said, we have not been able
to accept some of the amendments
suggested about the ICICI or the IFC,
because I feel it is better as it is, and
it should be given a trial.

Therefore, I would suggest to the
hon. Members that since these
amendments do not specifically
improve the position and probably
take the Bill away from the original
intentions of the framers, they would
forgive me if I do not accept them.

amendment about
regulations being published in the
gazette. It is not necessary. It is an
institution which is identified with
the Reserve Bank and the regulations
are published in the gazette and they
are publicised. I do not think this
amendment is at all necessary.

Therc is one

Shri Bade: May I ask whether the
Refinance Corporation has failed in
its purpose and that is why this Bill
is being brought?

Shri T. T, Krishnamachari: Ag 1
said, the IFC was brought in 1948
for a purpose which was much limited
than our present intentions. Later on
in 1957, during my time as Finance
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Minister, we brought in the Refinance
Corporation. Ag 1 said, the work of
these two corporations will be merg-
ed. If the hon. Mecmber reads the
Bill, he will find that the Develop-
ment Bank will more or less control
the work of the IFC. He might have
as well asked, “Why don’t you merge
the IFC with the Development Bank?"”
We are not in a position to do it for
some reasons. The main reason is the
fact that IFC itself has borrowed from
foreign institutions on a long-term
basis. The contract between them
would certainly have to be varied and
we feel that the 1FC should work
more or lesg in a subsidiary capacity
and keep its identity, because it does
not affect the contractual position of
the iFC with the foreign institutions
from which it has borrowed money.
That is why we are linking this up
with the Refinance Corporation and
getting it merged, because it has no
such obligation. The IFC's identity
wil] remain so long as its. obligations
to foreign lenders is there.

Mr, Speaker: [ shall now put Shri
Tridib Kumar Chaudhuri’s amend-
ment for reference of the Bill to a
Select Committee, to the vote of the
House,

The amendment (No. 9) was put and
negatived.

Mr. Speaker: The question is:

“That the Bill to establish the
Industrial Development Bank of
India for providing credit and
other facilities for the develop-
ment of industry and for matters
connected therewith and further
to amend certain enactments, be
taken into consideration.”

The motion was adopted.

Mr. Speaker: Clause-by-clause
consideration. There are no amena-
ments Lo clauses 2 to 8.

The question is:
“That clauses 2 to 8 stand part
of the Bill”

The motion was adopted.
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Clauses 2 to 8 were added to ihe
Bill.

Clause 9— (Business of Development
Bank).

Shri P. R, Chakraverti (Dhanbad):
I beg to move:

(i) Page 5, line 35 «fier ‘‘concern”,
insert—

“with the concurrence of the
Government of the State, within
which the industrial concern
functions.” (2).

(ii) Page 6, line 38, add at the end—

“unless specially permitted by
the Reserve Bank”. (3).

The proviso to sub-clause (d) reads
thus:

“Provided that nothing contain-
ed in this clause shall be deemed
to preclude the Development Bank
from granting loans or advances
to, or subscribing to debentures of,
an industria] concern, which may
at the option of the Development
Bank be convertible into stocks
or shares of that concern”.

Here I want to add “with the con-
currence of the Government of the
State within which the industrial con-
cern functions.” I am bringing in the
State here intentionally because the
Development Bank today is undertak-
ing a big responsibility; it is a pioneer-
ing work which it is expected to do in
the development process. Whenever
we have taken up this question here
and with the Planning Commission
also, we find the same gtory is repeat-
ed, namely that the State intervened
They say, we have referred the mattfr
to the State and the State is not in
a mood to accept it. So, I have sug-
gested that the opinion of the States
may also be taken so that they may
have their say in the matter.

Shri T, T. Krishnamachari: Ag a
matter of fact, this is a lencing insti-
tution. Ttg power to convert its loans
and debentures or security into stocks
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and shares, its position cannot be sub-

ject to the concurrence of a State,
which is an outside authority.

Mr. Speaker: I shall now put
amendments 2 and 3 to the vote of
the House.
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Amendments Nos. 2 and 3 were put
and negatived.

Mr. Speaker: The question is:

“That clause 9 stand part of the
Bill.”

The motion was adopted.
Clause 9 was added 0 the Bill.

Clause 10 was added to the Bill.

Clause 11— (Borrowings and accept-
ance of deposits by Deve-
lopment Bank)

Shri P. R, Chakraverti:
move:

I beg to

(i) Page 7,—
(i) line 16,—
omit “or without”; and
(ii) line 17,—
add at the end—
“or the Reserve Bank”. (4).
(ii) Page 7, line 35—
add at the end—

‘“on the recommendation of the
Reserve Bank”. (5).

(iii) Page 8, line 2—

after “Development Bank”, in-
sert—

“endorsed by the Reserve
Bank”. (6).

Instead of leaving it to the option
of this Development Bank that some
bonds may be issued as debentures
without the guarantee of the Central
Government, I would prefer that the
Reserve Bank, which is directly asso-
ciated with the functioning of this
Development Bank comes in the pic-
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ture and it gives its sanction whereby
the question of “without the guaran-
tee” does not come in at all

Sub-clause (c) says “borrow money
from such other authority, organisa-
tion or institution in India as may be
generally or specially approved by
the Central Government”. It starts
initially with the Reserve Bank and
slowly it comes to a stage where it
can borrow money from any other
institution. It means that in addition
to what it gets from the Reserve Bank
it may draw from other sources.
There 1 also want that the Reserve
Bank should have a say in the matter
while it allows the Development Bank
to borrow. Since the Central Govern-
ment comes into the picture, let the
Central Government have the assist-
ance of the well established financial
institution in India, namely, the
Reserve Bank. That is why I have
suggested the additioft of the words:
“on the recommendation of the
Reserve Bank” at the end.

In my amendment No. 6 1 have sug-
gested the addition of the words
“endorsed by the Reserve Bank” after
“Development Bank” on page 8 in line
2. The sub-clause as it exists reads:
“The Central Government may, on a
request being made to it by the Deve-~
iopment Bank, guarantee the bonds
and debentures....” Here also I want
that the Reserve Bank should recom-
mend so that the Central Government
may get an assurance from the
Reserve Bank that it also endorses
the request on behalf of the Develop-
ment Bank, so that that request may
be examined by them and they may
guarantee the bonds and debentures.

Shri T. T. Krishnamachari: The
hon. Member does not understand the
fact that the Board of the Develop-
ment Bank is also the Board of the
Reserve Bank. It is exactly identical,
and the question of recommendation
or permission of the Reserve Bank.
therefore, arises from a lack of appre-
ciation of the realities.
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Mr. Speaker: I shall put the amend-
ments to the vote of the House.
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Amendments Nos. 4, 5 and 6 were
put and negatived.

Mr. Speaker: The question is:

“That clause 11
the Bill.”

stand part of

The motion was adopted.
Clause 11 was added to the Bill.

Clauses 12 to 15 were added to the
Bill,

Clause 16— (Utilisation of Develop-
ment Assistance Fund)

Mr,_ Speaker: There is one amend:
ment to clause 16.

Shri P. R. Chakraverti: Sir, 1 beg
‘0 move:

Page 9,—
(i) line 19,—
after “likely” insert—
“or is in a position”; and
(ii) line 20.—-

after ‘“loan”, insert ‘‘in full” (7).

In sub-lause (2) of this clause it
is said: “the Development Bank shall
satisfy itself that banking or other
financial institutions or other agencies
are not likely to grant such loan or
advance to the industrial concern....”
[ want to say: “they are not in a posi-
tion to grant the loan in full”. Other
institutions are already advancing
money for particular industries. The
Development Bank comes into the
picture because of paucity of funds
and because of their lack of capacity
to deal with big problems, as it is
expected of them. Naturally, we can
put it in a better way. ‘“They are
not likely” means that there is some
lapse or some deficiency in their work-
ing which causes reluctance to lend.
[ would like to make it: “they are
not in a position to grant the loah in
full”. Here the Development Bank
comes to fill up the deficit.
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Shri T. T. Krishnamachari: The first
position as it stands is that there can
be an assumption on the part of the
Development Bank. In the other case
there must be precise knowledge. 1
do not think I can accept it.

Mr, Speaker: I shall put the amend-
ment to the vote of the House.

Amendment No. 7 was put and
negatived.

Mr. Speaker: The question is:

“That clause 16 stand part of
the Bill.”

The motion was adopted.
Clause 16 was added to the Bill.

Clauses 17 to 24 were added to the
Bill.

Clause 25—/Transfer of assets and
liabilities of Refineries Corporation for
industry) .

Mr. Speaker: There is an amend-
ment to clause 25.

Shri P. R. Chakraverti:
move:

Page 12, line 29,—

after ‘“cash”, insert ‘‘or its equi-
valent in shares” (8)

Sub-clause (2) says:

“As compensation for the
transfer of the undertaking of the
company to the Development Bank
under sub-section (1), the Deve-
lopment Bank shall pay in cash to
the company an amount equal to
the total paid-up capital of the
company for the purpose....”

1 beg to

—

would suggest that it should be: “in
cash or its equivalent in shares”. By
that we would be giving an advantage
to the Development Bank. When it
takes up any undertaking for deve-
lopment, it can pay compensation in
shares also instead of in cash.

16.00 hrs,

§hri T. T. Krishnamachari: I do not
think I can accept it.
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Mr. Speaker: I shall put the amend-
ment to the vote of the House.
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Amendment No. 8 was put and
negatived.

Mr,_ Speaker: The question is:

“That clause 25 stand part of
the Bill.”

The motion was adopted.
Clause 25 was added to the Bill

Clauses 26 to 36 were added to the
Bill.

Mr. Speaker: There is one amend-
ment to clause 37 by Shri Homi Daji
and Shri Siddananjappa. That is not
being moved. The question is:

“That clauses 37 and 38, the
First Schedule and the Second
Schedule stand part of the Bill.”

The motion was adopted.

Clauses 37 and 38, the Tirst Schedule
and the Second Schedule were added
to the Bill.

Clause 1, the Enacting Formuia and
the Title were added to the Bill.

Shri T. T. Krishnamachari: Sir, I

move:
“That the Bill be passed.”
Mr. Speaker: Molion moved:

“That the Bill be passed.”

Shri D. C. Sharma: Mr. Speaker,
Sir, 1 do not lend my support to the
motion put forward by Shri Tridib
Kumar Chaudhuri but I have no doubt
in my mind that thc whole of this
Biil has been drafted in a hurry and
is being passed in an indecent hurry.

Shri Sonavane (Pandharpur): He
has not proposed any amendment.

Shri D. C. Sharma: I wish that this
had been done with a little more care
and with a little more sense of its
importance. For instance, I object to
clause 2. The names of industries
are given there but so far as I remem-
ber two major industries have been
left out here.
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Our country is embarking on an

adventure of universal and compul-

sory literacy and I find that the print-
ing industry has absolutely been/left
out of this clause. Again, our country
is at this time facing aggression from

China and another country, and | ﬁnd/

that no room has been made in this

Bill for defence industry. I think that

defence industry can also be givenl

sometimes, to the private sector. 1

therefore, think that the definitior

the industries which are going to be
covered by this Bill is defective and

should have been made more
inclusive.
Secondly, I stand for industrial

development—there is no doubt about
it; every/ Indian stands for it. but
industrial development divested of
social objectives is like a body
divested of its soul. I feel—no;assur-
ance has been given either 'in the|
speech made by the hon. Minister
when he introduced the Bill or after-
wards—that in no’way are the social
objectives of our country going to be|
served by this Bill. This Bill does|
not make any reference, direct or
indirect, to the resolution on demo-
cratic socialism that we passed ati
Bhubaneswar. This does not reflect
in any way the;trends of acquisition
of wealth that are prevailing in this
country, the trends of development of
the country that are prevailing in jthe
country and the trends of distribution
of incomes that are prevailing in this
conntrv.  Therefore. I think that this
Bill is (framed in a spirit which is
absolutely removed from the context
of the time in which we are living.
My third objectiony: is this. Tt s
said that this bank will perform 2
maijor function. How can a minor.
perform a major/ function? if you!
want it to perforim a major function,f!
this Industrial Development Bank|
should have been established in its'
own right./ It should have been given'

its own life, its own function.
its own poliev of regulation and]
everything. But it is going/to be

a subsidiary of the Reserve Bank.
That is, a minor is heing asked /toI
perform the functions of a major? a
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baby is being asked to perform the
functions of a grown-up man. 1
think, if the hon. Finance Minister
is sofkeen on having this bank for
developing the industry, he should
have given it its own life, its own
right of being, /its own right of living
and its own right of functioning.
But that has not been done. I think
this is something lfor which I cannot
be very grateful to the Finance Minis.
ter.

My fourth point is this, Much has
been made of the |industrial develop-
ment of the country. This Bill s
going to bring the heaven of indus-
trinl development in this  country.
But what is the sum allotted for it?
It is Rs. 10 crores only which may
become Rs. 50 crores one day or it may/
become Rs. 100 crores some other day.
I ask you: Are you thinking of the
free India of those days when the /
budget of the Central Government
was Rs. 80 crores or are you thinking
of free India of those days when the
budget, is of Rs. 10,000 crores? What
is Rs. 10,000 crores or Rs. 50,000 crores?
Why should so much fuss be made
abouti this Bill when you are going
to allot a sum of Rs. 10 crores only
for it and raising it to Rs/ 100
crores at some other time? God
knows what will happen when the
new Finance Minister comes. There-
fore, 1 think. the industrial/ develop-
ment of the country is in a way not
being taken in real seriousness. It
it had been taken in seriousness, the
) Finance Minister would have come
forward to give a greater amount of
!funds for it.

Again, I say, this Bill does not
reflect the intelligence of India. Tt
{s a patch work. Something has
been taken from Canada, something
has been taken from West' Germany;
something has been taken from Italy:

something has been taken from
this country or that country.
There is a saying like, this:
My shoes belong to this coun-

try, my shirt belongs to that ccuntry.
my coat bglongs to some other country,
but my/ heart is Indian. 'The
name is Indian but it is a patch
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work. I think, it does not reflect
very well on/the intelligence of my
country that we should borrow things
wholesale from other countries and
not make them our own, and that|
everything that we do should be done
in that spirit.

My last point is this Ehat a big
fish always eats a smalli fish. i
think this Bill is definitely meant for
helping the big industrialists. There
is no doubt about it.

An hon. Member: You have at{
last founq it out.

Shri D. C. Sharma: I found it
earlier than you did. My difficuity
is, you are always late in finding it
out; There was the Refinance Cor-
poration for Industry which used to
cater to the needs of the medium-sized
enterprises. This  institution was’
cstablished in June, 1958 and it has
been refinancing medium-term loans,
granted to medium-sized enterprises
by commercial banks, State coopera-
tive ranks and State Financial cor-
porations. It will continue to carry
on this business, even after the Indus-
trial Development Bank has:  heen
established, It has been  provided
that if in the light of any further
developments or for  adminis-
trative or other reasons, it/
becomes necessary for the business
of refinancing of industrial credit to
be undertaken mainly or solely by
the Industrial Development Bank, the

Reflnance Corporation for  In-
dustry will be taken over
by the Industrial Develop-

ment Bank. Sir, here was that insti-
tution founded to help the medium-
sized industries and I say this is a
fore-warning of the liquidation of
that Refinance Corporation. This is
the portent of the dissolution and the
death of that Refinance Corporation.
Therefore, 1 say, while everything is
being done to help big entrepreneurs
about which the Finance Minister has
spoken so eloquently, in these senten-
ces lies a death-knell of our Refinance
Corporation. Is our country going
to be hitched to the wagon of the

544 (A1) LSD—8.
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big businessmen? We want big indus-
tries, medium-sized industries and
smail industries. But here the Refi-
nance Corporation is going to be given
a go-bye and it will not take very
long to find out the reasons and argu-

ments for giving the go-bye to the
Refinance Corporation.
Sir, my last point is this. ..
The Minister of Planning (Shri

B. R, Bhagat):
over.

Shri D. C, Sharma: No. I can make
many more points. Do not think
that the monopoly of intelligence is
with the treasury benches only. We
also can think sometimes. Though
we cannot think with the brains of
the officers and the Secretaries, we

Your last point was

can think with our own brains.
I was submitting very respect-
fully that one of the things

which should have been done in this
Bil] wag that this should have been
made an amalgamation of the private
sector and the public sector, The
private sector and the public sector
arc the two eyes of Government. I
do not want the private  sector
to die and I do not want the public
sector to flourish at its cost; at the
same time. I want that the public
sector should also flourish. But
nothing hag been said about it in this
Bill. Of course, it may be stated that
they can anyhow get the money they
need from other sources. But 1
think that in the interests of balanced
economic development in this country,
it is necessary ihat these two things

should be  harnessed together
and these two things  should
be kept together, But here I find

that the Finance Minister is  very
eloquent about the big entrepreneur
and big industrialist, but not about
the small ones.

Therefore, for thcse reasons, 1
oppose this Bill.

Shri T. T. Krishnamachari: I have
far too much respect for my  hon.
friend to controvert him. I  have
nothing more to say.

Dr. M. S. Aney (Nagpur): I would
submit that Shri D. C. Sharma should
not be allowed by this House to have
the laat word on this subject, because
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he Las opposed this Bill. So, I
request I may be permitted to say a
word in support of the Bill.. .

Shri D. C. Sharma: What did the
hon. Minister say? I did not hear him.
He should not have been so arrogant
like that. He should have replied to
me.

Mr. Speaker: Order, order.

Shrt Bhagwat Jha Azad (Bhagal-
pur): He has said that no point of
controversy has been raised by my
hon friend.

Shri D. C. Sharma: I think he
should have been more intelligent
than anybody else.

Shri T. T. Krishnamachari: 1 did
not say that. I merely said that T
had far too much respect for my hon.
friend to controvert hig arguments..

Shri D. C. Sharma: [ may not
have the brain of the Secretary to my
hon. friend but I have my own brain.

Shri Vasudevan Nair (Ambaia-
puzha): What the hon Minister has
stated is no reply.

Mr. Speaker: There is one thing
that I might mention that these are
not points that could be raised during
the third reading, At the third read-
ing stage, we have only to take up
such points as what effect the amend-
ments which have been accepted wil.
have, whether any other amendmenis
that have been rejected should have
been accepted in order to make the
Bill better and so on. It is only those
things which can be taken up during
the <hird reading. What Shri D. C.
Sharma dealt with were very impor-
tant points, no doubt, but they were
points which should have been raised
earlier,

Shri D. C. Sharma: You are very
kind to say that they were important
points, but the hon. Minister does
not think so.

Indian Coinage
(Amendment) Bill
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Mr. Speaker: I agree with the hon.
Member that they were very impor-
tant points.

The question is:

“That the Bill be passed”.
The motion was adopted.

16.13 hrs.

INDIAN COINAGE
BILL
The Minister of Planning (Shri B.
R. Bhagat): 1 beg to move:

“That the Bill further to amend
the Indian Coinage Act, 1906, be
taken into consideration.”

(AMENDMENT)

The object of this measure is sim-
ple and non-controversial. When the
decimal coinage system was intreduc-
ed in this country in 1957, it was de-
cided to designate the units of the
new system as paisa coins. However,
ag the coins of the old anna-pie series
were to circulate along with the new
coins during the period of transition,
the new coins were called naya paisa
to avoid their being confused with the
paisa coins of the old system. It was
the intention then that after the anna-
pie coing had been withdrawn from
circulation completely, the distingui-
shing preflx ‘naya’ should be dropped,
and the coins should thereafter be
called only naisa paisa coins. The
coins of the anna-pie series have been
demonetised in stages, and the last
phase of that progress was completed
on the 1st January, 1964 when all
coins of the old system except the
half and the quarter rupeesg ceased
to be legal tender, As the old paisa
coins are no longer in circulation, the
time is now opportune to drop the
prefix ‘naya’ from the naya palsa. It
is proposed to redesignate the naya
paisa coins as paisa coins with effect
from the 1st June, 1964. T would. how-
ever, like to make it clear that the
proposed paisa coins will retain the
shape, size and weight of the naya
paisa coins which they replace.
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There is also no material change in
the design of the proposed coins ex-
cept that in the place of ‘naya’/‘naya’,
the face value of the coins. in the
Hindi words will be shown in addi-
tion.

The change in the designation of
the coins does not require any legis-
lation; it can be brought about through
the issue of a gazette notification hy
the Central Government under sec. 14
(1) of the Indian Coinage Act, 180v
There are, however, certain other as-
pects of the change over which have
necessitated the present amendment.
Even after the ‘naya paisa’ coins are
redesignated as ‘paisa’ coins with
effect from the 1st June 1964, the ex-
isting ‘naya paisa’ coins will continue
till such time as they are called back
from circulation. The insertion of 2
new Ssub-section (4) under section 13
of the principal Act is intended—this
is the first amendment in this Bill—to
maintain the legal tender character
of the ‘naya paisa’ coins even after
their redesignation.

With the renaming of these coins.
it will be necessary, with effect from
the 1st June 1964, to construe all re-
ferences—this is the second amend-
ment—in  enactments, notifications.
rules, deeds etc. to valueg expressed
in ‘paisa’. This purpose is proposcd
to be achieved by the insertion of a
new sub-section (4) in section 14 of
the principal Act on the lines of the
existing sub-section (3).

It is intended to bring the above
amendments into force from the 1st
of June 1964, since the  situations,
which they seek to remedy will be the
direct results of the decision to rede-
signate the ‘naya paisa’ coins, which
will be effective from the 1st of June
1964,

These are the two amendments
which we propose which, as I explain-
cd in the beginning, are very simple
and non-controversial. They emanate
mainly because we want to redesig-
nate it on an earlier understanding
that when the rupeeg annas pies coins
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would be withdrawn, there would be
no necessity of having the prefix
‘naya’ or ‘naye’. So, it is in the nature
of a consequential amendment. I
move.

Mr. Speaker: Motion moved:

“That the Bill further to amerd
the Indian Coinage Act, 1908, be
taken into consideration”.

I/

Shri Heda (Nizamabad): I expecied
that the hon. Minister when moving -
for consideration would have given us
a repor{ of the efforts of Government
infeliminating the use of annas, parti-
culury one anna, two annag and three
annas in usage in the general market.
If you jgo to the market, you still find
people talking in terms of two annas
and three annas. Even in the Central
Hal],jif we order cold coffee, we are
asked to pay exactly 37 nP. That is
what six annas come to.

So, the{point is that it is not much
material benefit, if you take away only
the word ‘naya’, The material thing
is that| you should cease to think in
terms of annas, particularly one anna,
{wo annas and three annas, So far as
the 4+annas and 8-annag are concern-
ed, it does not matter because there
are singie pieces of that denomina-
tion. But if somebody talks lin terms
of onc anna or five annas or six annas,
1t is against the spirit of the Bill, and
of the'Act that weé passed.

Therefore, Government should have
come forward and told us what efforts
they, have made in popularising the
new | system and persuading people to
give up thinking in terms of annas.
| find that from tha}t angle, the Gov-
ernment have not’ done much. I do
hope they will take this occasion to
use the radio, the press and other me-
dia at their conunand'and see that
annas do not enter any more in peo-
ple’s thinking. With these words, I
support the Bill.

Shri Tridib Kumar Chaudhuri (Ber-
hampur): On a point |of clarification.
The hon. Minister said that the naya
paisa coins would continue to be ilegal
tender. .
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Shri R. S. Pandey (Guna): Are you
counting naye paise?/

Shri Tridib Kumar Chaudhuri: I
have got it. ‘Naya paisa’ ig written
here. What about ten and five naye
paise? Will they all continue to be|
legal tender?

Shri B. R. Bhagat: Yes.

16.20 hrs.
[MRr, DEPUTY-SPEAKER in the Chair]

Shri Morarka (Jhunjhunu): I only
wanted to ask a question, The hon.
Minister said just now that this was
a Bill to/ amend the Indian Coinage
Act. Why is this word “Indian” still
kept? Here in this country we have
only word Indian coins| we do not
have British and other coins. Just as
we have dropped it from the lm:]lian
Companies Act and Indian Incomedtux
Act and call the only Companies Act
and Income-tax Act, T think the
Finance Minister could have taken
this opportunity;/ to drop it here also
and call it only: the Coinage Act.

The Minister of Finance (Shri T. T.
Krishnamachari): Sometimes the Law
Ministry permits us to bring ceriain
omnibus| Bills to make verbal amend-
ments of thig nature. 1 will certainly
draw the attention of the Law Minis-
try ‘o this, Probably when; they bring
the next ornnibus Bill, all this will
g0.

Dr. M. S. Aney (Nagpur): My hon.
friend suggested that the use of the
word “anna” should be completely eli-
minated. I d» not think that by merely
passing a law you can, eliminate that.
The word has been m/ uge not for a
few years, but for centuries together.
So, the best thing is that without dis-
turbing your decimal system, you/
can make five naye paise equal to one
anna, and have 20 annas in a rupce. If
you introduce new tables like| that,
vou can have the whole system with-
out disturbing it. It will be consis-
tent with the use of the word “anna”
which! has been there for such a long
time.
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Maharajkumar Vijaya Anandg (Vi-
sakhapatnam): What will be the cost
invoive#, because probably you will
have to alter the/ machines? Will it
be worthwhile?

Shri Sonavane (Pandharpur): I am
happy that this Bill has been brougm
forward by the Government to removs
thig terminology| of naya and naye,
but I want to make two suggestions.

The first suggestion is this, that

while having new coins, particularly ;

the paisa as it would be called here-
after should be of a size that would
be convenient 1o carry. Otherwise,
even if we hold these coins, ail the
coins slip through our fingers, It 1
a very strange thing, and it is very
difficult to hold the coin. Therefore,
the lowest coin should be of the size
of the old paisa, or at least of some
zize. The lowest coin should not be
such that we cannot hold it in our
hands, or that it cannot be sustained
in the palm of the hand. Let us in-
crease the size or the dimensions or
the coin in eome way.

My second suggestion concerns a
legal point. Here only these words
naya and naye are removed from the
coins. Doe! it apply to all these coins
where naya paisa is written, because 1t
s there in 25 naye paise and other
coins. My reading of the Bill is that
this removal ig not common to all the
coins This is lacuna according to me
and if lacuna is there Government
should do something. Otherwise only
the ‘naya paisa’ wil] be remcved from
the last coin and all the other coins
would retain that. With these sugges-
tions 1 woulg welcome this Bill.

Shri C. K. Bhattacharyya (Raiganj):
Sir, I want to make a few observa-
tions. It is easy to introduce coins
dut at times it is difficult to w.aintain
their currency. That happened during
the British days also. There were
coins known as double paisa and pies
but the pies were never used..(In-
terruption.) 1 kept some of them as
exhibits. They were of the ssme size

i
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as the preset naya paisa but these
wele never in the market. At times
my apprehengion is that the naya paisc
will go the same way as the pie did
during the British trule. Mr., Sona-
vane's suggestion is an {mpertant one.
It should be of a size which looks res:
pectable or handable. For that I say
that it may be done as they did durinz
the war time, in order to reduce the
mental content of the paisa. At that
time. the circular disc was maintained
but g hole was made in the centre.

The Mmister of Finance (Shri T.
T. Krishnamachari): They were used
4s washers,

Shri C. K. Bhattacharyya: It led to
more serious consequences also. When
it was put in currency, we published
a cartoon in our paper as if 3 peasant
was handing over it to his wife. In
making it, the king’s head had been
-emoved. The peasant’s wife was ask-
ing: where is the king’s nead. When
the cartoon was published, the then
Government took exception to it. Be-
.ides being used as washers as the
¥inance Ministcr says, it led to more
serious consequences. In any case
what 1 feel is that two naya paisa
coins will remain in currency and the
one naya paisa wil] go out of exist-
ence. My sugestion is that this 2 nP.
may be made of 3 better size and may
be given a place in the system. The
system is described as decimal coin-
age and in a decima] coinage, how
can 2 nP come in? It should be 1, 5.
10, etc. and the introduction of 2 nP
is g misfit and a misnomer. My sug-
gestion is that the 2 nP coin should
be made the lowest unit and should
be given a size which coulq meat all
the objectiong that had been raised
against this naya paise or paise of the
size which we have got.

Shri 8. Kandanppan (Tiruchen-
gode): Sir, we usually identify coins
by their shape size and colour. Even
the literate people do not look into the
letters written there. After Indepen-
dence, especially after the introduc-
tion of the naya paisa, most of the
letters on our coins are written in
Hindi alone. Of course it giy#s sen-
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timental gsatisfaction to the Hindi peo-
ple. Please do not mistake me but
1t can easily be done in all the four-
‘een languages as well and we will
=iso have the satisfaction of haviug
sur owy language in tha: particular
‘o‘n. I feel that this suggestion can
isily be accepted by the Minister,
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ft aare fag (F77T) - eTrene
e, & g fad &1 A wEA aw
T @Y oy faw & AT 9T & 0 aE
TWT WG 91, A1 JAT ALY 9q7 A7 A7
% 10 AEY a1 P g fa & AT T
AT 0T UF @R AEG § A 7T 97
AT gAY o smEwEqn & dwae
7T & AT 9% fodAfed & g7 w11 7
18 T FAA fFU AU § | T W T
au faerw & WA H B g1 W T WA
IF {FEH H T W ZHT & AW
TEY g fa <w & AT § € e
I SYATGT U & (& OF A0 99 &7 F5
Ao Ay taady, T fave faadY &,
e famdy g, 7 femeend fomdr g,
A o w A fAwAr 1 W ow
T A qar 7 { o g e O
TfoTT AT 4g §UT ¥ q=¥ T§ A7 9°
1 frer st § ;A w0 e &
33 99 & W ux av ¢F ¥ e
AT TIAT @ FEAT GEAT & AG T F7
v F AT I g

1 faer AT @ g g A w=er
Fam wifE fafree? a1ea o a8 meadT
g, a% fag= & Y7 99y T &7 2w
A FA g€ ¥ 1 faw fow o w0
AR § ALY AT fF TEH AT FT FT
F1 ¢ f fom &Y qog & vy fawr o
AT | R T Y wT AT AV G
TAAGIT (FA A fF T wwr T
fare af, AT gg4T ¢ Faer fAaife
# g | ¥ AT ag & A dE W
Fraw FT fEat W g 1 omS wEY |yen
a W & AT greer-ater e #71
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N F 3o ¥ AR, 3% A
39 7Y F wr & oA
AE TF T7 37 &0 J@w aafvat &
A& | TR TH 8 w1 BrEa
I3 & 97 77 Amfer oF f6 a1 36477
IETY § | TF 9T I(A 3% 3 A1 FD [F4T
e gy § T g AfFA HISr A
¥ gz qud § A qrmm v ooy Y w5
FIT FIAG Qoo T §F i e Frow
fer T & ol 59 7 T2 & IwfA
§  eET g R 7 g5 & (A AgAN
fae & g 76 THa § 98 w0 7
aifeamdz &1 0F 927 T=F F A0
FUFT ZATC TIT @ F7A 9T ¥ A
I T B fF 7= 45 79 78 97 qav
frarer SraT #7 2 A7 3E F (AT A
IR TR F A A 21 Afwd
§fF aAdE o FormE oo fa w0
A F AR IAFT FTAT T AT TRAH
g Tafog 7z A 2 2 3 T ET ST
TfET | AT FoTHTRTH A AR FEA
TET F7 3F T4 AW AH AW T 47
Wt wfqgd T TSAT AT IFET
HFewTE F7F W7 ATfTH T FT TATE
ATq AT A3 SRt | Feaemd
feqifae dmrar &1 atfos & 7 @i
faar % SAaT T T TAHTT AT )
A Tg @ FGTAA F T o
fora <7 71 /€ 9ea@ A faaq avA
# wr AT T, AoATT 399 T
M wqvy §3 a9 FA 8 AT WY
T & o g% farti A1 AL qF O
FEAT g & WfpA wv qhr R A A
DA & A agm fF dga ag g fa
TroMg qoo Y X & ad) TOA ¥ 3%
Y ST, T & Ay w gl afee
W ¥ s @A 7 ] W gE
arcfie faad (Fonw) faer 39 qre
€ ¥ & A fex w9 ¥ w9 oW A 4R
¥ Wy ®7 3B faw 137 A Nw
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AT 7 § Afwgg A= dIT H A A
% AT 4 INK] A0 T 7% | T W
¥ o & g7 fag o A1 wwdA w7 3

Nt ferw Arogw (FT) o SuTEE
wgey, T 2ra & fw ag qar dar T
¥ a3 a9 A g g wfET
wEe ey a7g a9 Jgl wiwAT Tifgn
Wﬂg:ﬁwg:—

TG { BIE F7, 9" F i)
7 fya 7 A S I G T4 UG H
Y orar fF 98 oY 940 ® g2T w7
TIEIT. T Qoo 7Y 97 7T 7 f2q * 3H
¥ T AT T AT faAET A §
=7H17 ZewAa fowew I g W
§ AR & SHET SA WO T@T oY 3TIgqN
F7Ar qAf9T mwaAr | T OF owETET
7 941 § {g=1K AT W T2 ;T
g | et w1 A7 7T w1 A A
ngfa & wfr fgama wma F ad giagy
TZAT & A7 qoo AY AT AT UF TA
197 % 7A@ AT 17 A% F q97 femmw
TRE AT AT B

w wET ¥ fa T OWMT A1, 3
A7 4% Sw¥ 3% AT 9§ #F
Fr oqsa ¥ w4 Mg A4 [ oW
# wTa foar B 9w @A A
Jaefr & 1 TFAT MGFT TG 92
T Gy NTF F 9> 77 47§ A @
&1 §F TG TF AT GHT IFTALIT F7
faerer & 1 ¥fFw o A7g &9 W 92
g G #4 & a7 U dAr Wee 9
T § AT TE TF A7 99 £ 927wy
LT A7E &Y T § 1 7gi §F oA wew
TEN W AR T o foer A
¥ a3 wm ¥ el % A 9 g
qifgw 5T& D3 IFW Tonw 9% A7 4
TGy e fay g fagr av Al
T AT AT o VAT T HrSrEH

E FY FT AR AT X WA

1
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ot 9 A XA F 7 93 7Y §¥ ARy
¥ | o9 g FAA & 99 waAwy KERTAY
FIAT & | AT T ATSH 99T I &
fora & & aq #7 S5y &1 AT freg &
IgF T 97 92 WA 4 fgn
afra F 93 77 4] WA F o S
T ¥ gn fAu agt wyen s ¥
Af2q a1 & F wgS 77 g€ UF A 99
FT qqe AT A% 2 7Y FEY gw e
aF T qav Surar A F AT T g v
a4 ¢ w7 GEaids WY {wer sAT @ gafan
g Afaw Aarar &

FrE TR T AN IAFT T AT
seA g fr 4w v 9at & fgmme ®
TegH A A1 W e Fvw
gfes ot g1 a1 2 & 57 7 agem
Tem £ f& ev 947 ¥ 9w @@ W
qoo 77 4aT 7 faxm  TEET WaT 2,
Yoo FT HeTAY 77 fF TvrHEE fT &
T a7 e 7 A & Ay A A
faam & A &9 WX g3 o 707 g4
YT 97 a2 ¥ 37 fgma A€t wrar
T gerge A W § ) Tifav & a7
i faa® (Aaw)  fam W
For gav @ IEHT AWAA FIAT g AN
37 qrAAT FEed % ot w 1§ qaTEe
9 & ard ¥ 9 @ wfgm | 5= 9=
=l & wrg & 3 fagus F7 qweA
#7X 30 AW FATE |

Shri B. R. Bhagat: Mr. Deputy-
Spcz{ker, Sir, I am glad the House took
such a keen interest in this matter.
T will certainly look to the suggestions
of hon. Members who want the
size or the weight or the shape of
this nava paisa to be changed. The
only difficulty in this matter is that I
am subject to correction—even today
the value of the alloy is more than the
value of the naya paise. So, if you

increase the size or strengthen it, the
cost will be more.

‘Secondly, it should be b [ in
u*mmd that 1 naya paisa ix a counting

VAISAKHA 10, 1888 (SAKA)
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or nominal denomination. The hon.
Member suggested that instead of

I nP which should not be there, there
<hould be 2' nP coins. The difficulty
would be, how to express odd deno-
minations like 1, 3 or 5§ if you do not
have 1 nP. We inteng shortly to in-
troduce 3 nP coing and probably that
may solve it. We will look into it
again and bear in mind the sugges-
tions and feelings of hon. Members in
this matter.

The point was raised by Mr, Heda
that even after so many years, this
anna concept is still there in every-
body’s mind and the value is expres-
sed notionally at least in annas. That
may or may not be so. But old habits
which have been there for generations
die hard. So, sometimes we may think
in terms of annas, But a number
of steps have been taken by Govern-
ment and I do not think any propo-
ganda is needed. Now the value is
being expressed in naya paise because
it is easier. In schools, the arithme-
tical clculations are taught to the
children in rupees and naya paise and
not in rupees annas. So. I hope the
anna will disappear in course of time.

With these words, I move that the
Bill be taken into consideration.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to
amend th~ Indian Coinage Act,
1906 be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The House
will now take up clause-by-clause con-
sideration of the Bill. There are no
amendments.

The question is:

“That clauses 2 and 3 stand part
of the Bill.”

The motion was dopted,

Clauses 2 and 3 were added to the
Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill,
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Shri B. R. Bhagat: | beg to move:
“That the Bill be passed”.

Mr. Deputy-Speaker: Motion moved
“That the Bill be passed”.

Shri C. K. Bhattacharyya: Sir, the
hon. Minister just now referred to the
shortage of metal.

Shri B. R. Bhagat: I said the value
of the allov is more than the value
of the naya paisa.

Shri C. K. Bhattacharyya: I only
want to refer to certain transactions
that the Government of India had with
the United States;. The Government
of India  paid back or dis-
charged certain obligation to the Unit-
ed States in rupees. The obligation
was to pay in silver only, but in dis-
charging that obligation they paid
along with the rupee the amount of
nickel and other metal included in the
rupee free of charge. 1 would request
him 1o calculate the value of the meta!
tnat has bven made over to the United
States—-nicke! and other metal—be-
cause in paying, they took into consi-
deration only the value of silver and
not the value of the other meta] in
the coins. The entire thing appeased
in the newspavers. I do not exactly
remember it, bu. it was a good value.
The hon. Minister may find it out as
to what was made over to the United
States in the form of nickel and other
metals without getting any return for
that.

Shri Heda: May I know why one
anna and twgo anna coins are not with-
drawn?

oft xzr Fag (Fim) 0 3TEEN
wgra, & g faw 7 favy 90 g
A 37 9@ AT ¥ §I UH v,
zq%, a7 fr =27 47 2ol ¥ O TV
TR T # 37 4 a1 oI
7% qrat ¥ araeT vy amar 3md
1 oArm fr oAwt o A wgAT ¥ faa
AT TIE A ¢, T F T F7AE
E AR FIT £, A1 for 70F X 3 &7
Ay A wvfr &, 77 g3 agEfaa
2 | T A F Wifen IE 2
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37 A I5swdY 773 §, 9w W) w0 fufewe
X E ¥ ofaen & fx v adde &
fadi #1 3% agwdy ¥ fasrer fra , orai
fad g o # 1 ag a@ agw AN
T &1 7Y #ife 58 wendr ;e
wify fergem § g9 ¥ waface s
e AW tew § 1 3 fogaaT &Y
TTgAT #Y T 3T § oW a8 awg]
3 | a7 Zar gim I faw 7 e a
o W a7y &, M ag Sfaaa a5
70, TR 20 A1 FE W 79 3, 480 99
T 4 EurrET A Ay 57y &) gafan
39 97 48 Wit 7o faege dv-nafam
2 fx & vt qafsai § feg v A &
TH PO S EF TETHT F arad
T G @ | AfET A W § AT FFA
73T £ f7 femgwa #Y madEe ¥ wa
TgnTAT 7 frg AaanTt &0 ger fam
T7 fa & 7o fat o fav e g
ar =@e g e aodt 5w i
Fi BT AINA |
Shri T. T. Krishnamachari: On the
question of quaternary coins which
were shipped to the United States
wiong with a certain amount of silver.
the reason was this. We had equip-
ment for converting quaternary coins
nto silver. It took a long time and
it cost z certain amount of money.
The United States were willing to
take the silver value of the quaternary
con in replacement of the 10 million
ounces of silver which we had to ship
“to them., As a matter of fact the
cost of conversion of the quaternary
coins into silver was greater than the

other alioy that we could get from out
of it. Therefore, the Indian Govern-
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ment did not sustain any loss in this. |

We do not know what loss the Ame-
rican Government sustained and how *

much they recovered. I can assure
you, Sir, because I was responsible for
that transaction, I took care to see that
we did notl la¢¢ anything thereby.

*r as searching the people in i
the™Wints is concerned, I do not think
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it has anything to do with this Bill.
Probably they search the employees
who go out of the mints to find cut
if they are not carrying away with
them some small tools.

Mr. Deputy-Speaker: The question
is:
“Thap the Bill be passed.”
The motion was adopted.

16.43 hrs.

INDUSTRY (AMENDMENT)

BILL

COIR

The Minister of International Trade
(Shri Manubhai Shah): Sir, I beg to
move:

“That the Bill further to amend
the Coir Industry Act, 1953, be
taken into consideration.”

Perhaps the House is aware that the

Coir Industry Act was passed in 1953

and the statufory Coir Board came
into existencelin 1954. As a result of
the working of this Boarq for the last
one decade, the House is aware that a
lot of improvements have taken place
in the coir industry. When the House
enacted the Bill in 1953, the industry
was totally/depressed. More than 60
per cent of the coir labour was un-
employed and the world markets had
slumped to the extent that Jour ex-
ports of coir and coir products had
gone dowp to the level of Rs. 3 to Rs.
4 crores. In the! last one decade,
particularly in the last few years, we
have been able to recover much of the
lost ground. Now we }are exporting
almost to the extent of Rs. 14 to Rs.
15 crores worth of exports apnd the
industry is working practically |in full
swing. When we analysed why the
coir industry in our country is not
turther developing, we found that un-
less we| produce better goods for ex-
port, there can be no further improve-
ment.

This is an industry hich
92 per cent of the) produ p ex-
ported and only 8 or 10 pe t is

VAISAKHA 10, 1886 (SAKA)
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being locally consumed. So, on en=
quiring from foreign countries, we
were/ convinced that mechanisation
should be introduced in the coir in.
dustry in a gradua] manner. We had
a tripartite meeting of all the Rnterests
i Kerala particularly, because Kerala
accounts for more than 85 per cent
ol thig industry. The rest is in West
Bengal/ Maharashtra and Andhra Pra-
desh. This is more in the maritime
States where coconut production is of
a large order. We felt that/ the de-
signs can improve only if we
had better weaving, better finishing
and better dyeing facilities attached
to it. We, therefore, decideed that the
Coir Board, that is the Government of
India, itself should endeavour t‘o set
up such a factory. The Act as|it is
does not provide for any such activity
because it was not envisageun those
days that the Coir Board or ithe Gov-
crnment would have to take any res-
ponsibility in this matter. Being a
new! venture very few private com-
panies are really coming forward to
set up such a mechanised unit because
they are not quite sure fWhether the
mechanised unit would be able to
compete with foreign countries. We
are convinced, and our technical sur-
vey shows—we knowl! what is done in
Holland, Belgium and Germany be-
cause these are the three countries
where coir industry is highly mechan-
ised and which| produce competitive
goods—that we have the technique
here and also the raw materials. The
fibre is actually being exported from
us,‘l Ceylon and Malaya. They do not
have the raw material. Therefore, we
can earn better forei exchange al-
most to the extent of}Rs. 26 crores to
Rs, 2 crores. It will also provide more
employment. It may appear to be a
contradiction in  terms, jbut when
mechanisation takes place the present
utilisation will almost be doubled.
Therefore, while mechanisation tends
to reduce employment per loom, be-
CauseLOt expansion we will be able to
provide a larger employment poten-
tial,

Then, there was a cess placed under
the other Act| That used to give us -
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revenue of about Rs, 8 lakhs. We
find that if we have to develop export
as wel][ag production of coir goods for
export we will have to give more as-
sistance to this industry, which 1s a
cottage industry] in the form of loans,
grants and technical assistance and
advice. Therefore, in the amendment
we have proposed:

“The Central Government may/
after due appropriation made by
Parliament by law in this behalf
pay to the Board by way of grants
such sums of money as the Central
Government may consider neces-

Sﬂr}'."

Up till now there was no provisian
for such grants being made. This
amendmcnt/ will help us to set up a
mechanised factory or factories and
also to assist public and private entre-
preneurs to put up /such factories.
Both these things can be done and
aiso grants can be given,

Therefore. 1 hope, in the interest of
this/ industry. which is one of the most
decentralised sectors of our industry,
where more than one-and-a-half mil-
lion peopie are employed in the differ-
ent process of coir cleaning, fibre
making, matting and all that, and also,
in the interest of earning largen
foreign exchange and giving better
wages to our workers in the coir in-
dustry, the House will kindly take
these provisions into consideratio
and support the Bill.

Mr. Deputy-Speaker:
moved:

Motion

“That the Bill further to amend
the Coir Industry Act, 1953  be
taken into consideration.”

Shri Vasudevan Nair (Ambala-
puzha): Mr| Deputy-Speaker, Sir, 1
should welcome the move by the
Government to extend more liberal
help to the coir industry by tryina/
to help the Coir Board with more
finances.

APRIL 30, 1964

Industry
Amendment  Bill

The hon. Minister, in his brief state-
ment, according to me, has made very
tall claims. I am sorry 1 cannot agree
with him as far as those claims are
voncerned. The Coir Board is there
for the last ten years. If the Coir
Board is in need of more funds nobody
should grudge giving it more funds.
At this stage, ] do not want to pass
any judgment on the work of the Coir
Board, although I have my views about
that. As far as the record of the
industry is concerned, it is an open
book, and I cannot at all agree with
the hon. Minister that the industry is
now in full swing. If he means, when
he says that it is in full swing, that
the exports are going up, it is true
and I do not deny that. But I want
to make special mention of that vital
sector in this entire industry, and that
is the manufacturing sector. The
industry taken as a whole, the pro-
duction is going up. Exports are also
going up. But the hon. Minister
knows very well that the bulk of the
export is in the primary product, the
bulk of the export is in the coir yarn.
As far as the manufactured articles
are concerned, specially as far as the
coir matting is concerned, there is a
steady decline—I think, practically the
export is nil as far as coir matting
is concerned. I do not say that it is
nil but there is a steady decline. But
in the case of coir mats, the situation,
of course, is not very bad. But there
again we know that tlie manufactured
articles are discriminated against con-
sciously and deliberately by the tradi-
tional importers in Western Europe.
As in the case of other manufactured
articles which we are trying to export
by wvarious methods—the hon. Minls-
ter is the person who knows more
about it—in the case of manufactured
articles in this industry also there is
a persistent effort on the part of the
industrialists and the governments in
those countries to discriminate against
the export of manufactured coir
articles.

13786

n. Minister knows that the
du fdiscriminatory. The duty on
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manufactured articles is much more—

I think, perhaps some 30 /per cent or -

s0 more—than on coir yarn. They are
actually importing the primary pro-
duct from pur country and manufac-
turing coirjmats and mattings in their
own country. I hope, the Minister is
aware of the fact that there is a long-
standingf controversy in knowledge-
able .cirtles as far as this industry is
concerned that perhaps we could even
try to restrict the export} of coir yarn
so that the western countries, the
traditional markets, will be forced to
accept our manufactured articles.
There is that/school of thought. But
till now the Coir Board and the Gov-
ernment of India have refused to
accept that. My complaint against jthe
Coir Board and the Government of
India is that they have not yet made
a real study of the problem. Werl:ave
persistently asked them to make an
on-the-spot study to see whether
actually the threat of switch-over to
some /other material is there in case
there is a restriction on the export of
coir yarn. The result is that because
ot/ the various steps of discrimination
against the manufactured articles, the
export of manufactured articles has
gone down very much and as a fesult
of that the manufacturing industrv is
in a verv deep crisis. TEven today
it is in an endless crisis. Tt will? be
just wishful thinking to sav that
everything is all right. that it is, in
full swing. It is a good statement;to
make, but it is far from the truth. As
a matter of fact. it is a verv tragic
sight if voul go tn those areas which
were at one time the pride of our
State and if vpu see how factories
after factories; are closed down,
thousands of workers are practically
in starving conditions in that parti-
cular area. It is the worst affected
area in our State and the Govern-
ment also is aware of that situation.

This manufacturing sector of the
coir industry 10 to 15 years| ago
emnloved nearly 50.000 workers and
at present in place of 50.00Qvorkers
they dn not haye even IO‘OarkersA
Everv factory|is closing and
practicallv even half a dozen factories
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are not left working at this time.

What is the reason for this and what
can be done really to put ‘these fac-
tories, the traditional industry of our
State—I should say, it is & national
industry as far as our State is con-
cerned—back on its own feet? In that
particular respect our failure has t

be accepted. 1 do not want just to
find fault with the Government. It is
not that I am speaking in that |spirit.
But it is a failure that we have to
take into account and we have to think
seriously of steps to/see how we can
really put this manufacturing sector
of the industry on its feet. And one
way out suggested is the Jmechanisa-
tion. Normally, who can oppose
mechanisation? If I oppose mechani-
sation, then I should be called a re-
actionary because we are all goinz]
ahead for more and more mechanisa-’
tion. But in this particular situation
what will happen if you resort to
mechanisation? You have to/look at
this problem in that light. e hon.
Minister knows that the workers, the
trade unions and the people who
represent/ the workers have expressed
the serious concern following the pro-
posed mechanisation because even the
extsting labour force will be thrown
out of/the factories. Sir, the Minister
gave us almost an undertaking in this
very House that he will see to it that
allj those workers who may be thrown
out of the factories because of mecha-

nisation will be employ:! otherwise.
1 would like to remind fhim that his
promise  still remains only a

promise and that it still remains only
on paper. In this very House, a\lew
months back, in answer to a question
from me, he said, “We are starting
spinning mills in Kerala and not only |
1500 workers who may be thrown out
of the coir factories as a result of
mechanisation will be employed in
these spinning/ mills but even three
or four times that number will be
employed in these spinning mills”.
But T would like him to|know that
as far as this particular area is con-
cerned. as far as this region is con-
cerned. where these workers will bel'
thrown out of emplovment, not a single’
spinning mill is going to be estab-
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lished. Shri K. D. Malaviya, when he
was( Minister, came there and laid a
foundation-stone for a particular mill.
1 may assure the Government that
that stone is veryfsafe, that founda-
tion-stone is there and it will be there
because it is a stone ,which cannot
just be removed very/ easily. Beyond
that one foundation-stone laid with
great ceremony by a Minister, nothing
has happened.

Shri D. C, Sharma (Gurdaspur): A
great thing has happened to lum./

Shri Vasudevan Nair: The Govern-
ment had appointed a committee to
make specific proposals about the
starting of alternative industries in
that area. The committee worked
upon the scheme and produced a
report. But what has happened to
that report? That report is very safe
in the shelves of the Kerala Govern-
ment. It has not even seen the day-
light till now. I say, you proceed
with mechanisation, you give money—
1 do not want to oppose it as such—
you make that experiment but I want
an assurance, a detinite assurance, not
like the usual assurance, that ali the
workers who may be unemployed as
a result of this mechanisation will be
given an alternative employment. Mr.
Manubhai Shah should give that
assurance. [ want that assurance
from the Minister here. There is no
meaning in getting any assurance from
the Kerala Government. They cannot
do anything in the matter. So, my
point is this. Apart from the differ-
ence of opinion about the great bene-
fits which may come out of mechu-
sation—let us leave it; let that con-
troversy be there—let us come to this
practical question of employing all
those workers who may be thrown
out of employment. The Government
should guarantee their employment in
some alternative industries.

17.00 hrs.

Now, another point is about the
duty. It is good that you are now
trying to give more grants to the Coir
Board beyond the amount that you
collect by way of duty. In this con-

GMGIPND—LSII—544 (Ai)
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nection, I wowd like to remind tie
Minister that of late the duty on the
manufactured articles was brought on
a par with the duty on cour yarn. As
a matter of fact, during the last many
many years, right from the time of
Sir C. P. Ramaswami ]yer, in order
to protect the manufacturing industry
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 and in order to give preference to the

manufacturing industry as compared
to the coir yarn industry, the duty
on the manufactured articles was kept
at a minimum and the duty on the
coir yarn was more. Last year, Gov-
ernment thought it fit to increase the
duty and keep it on a par with that
on coir yarn. There was a lot of hue
and cry against it, because it was
feared that an industry which was
already hard hit might be hit again.
The Coir Board unanimously made a
recommendation to Government that
that amount should be reimbursed. 1
do not know why a decision has not
been taken by Government till now.
As far as I know, the Coir Board Las
again made that recommendation to
Government re-emphasising the neces-
sity of paying it back. I hope that
Government wili take an early deci-
sion in this matter in favour of the
recommendation of the Coir Board.

Mr. Deputy-Speaker: Shri Maniyan-
gadan will speak tomorrow.

17.01 hrs.

Lzl
COMMITTEE ON ABSENCE OF

MEMBERS FROM SITTINGS OF
THE HOUSE

NINTH REPORT

Shri Khadilkar (Khed): Sir, 1 beg
to present the Ninth Report of the
Committee on Absence of Members
from the Sittings of the House.
17.01} hrs.

The Sabha then adjourned till
Elev e Clock on Friday, May 1,
1964/Vaisakha 11, 1886 (Saka).

LSD— 19-5-64—980.
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